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LOK SABHA

Thursday, November 15, 1962/Kartika
24, 1884 (Saka)

The Lok Sabhg met at Eleven of the
Clock

[Mr, Seearer in the Chair]

ORAL ANSWERS TO QUESTIONS
Bhakra Power in Delhi

*198. Shri P. C, Borocoah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the additional supply
of 12,000 kw of power from Bhakra
could not be made to the capital from
the 1st Septernber, 1962 as originally
planned;

tb) if so, how far it had been de-
layed; and

(¢) the reasong therefor?

The Parliamentar’; Secretary to the
Minister of Irrigati..n ang Power
(Shri 5. A. Mehdi): (a) to (c). Deli-
very of additional power was delay-
ed till 14th October, 1962, because of
the time taken for augmenting the
=witch-gear required for handling
additional power,

Shri P. C. Boreoah: May I know
whether the overhau] of the Rajghat
plant, which j¢ long overdue, has
been withheld pending supply of
additional power which offers a grave
threat of breakdown of power in
Delhi at any moment?

Shri S, A, Mehdi: There is no shor-
tage of power now. The Rajghat
plant is not, I think, affected because
of this.

2080 (Ai) LSD—1,
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Shri P. C. Borooah: Is it not a
fact . . .

Mr. Speaker: He says there is no
danger now. He need not be appre-
heansive.

Shri P. C. Borooah: Is it a fact that
Bhakra power jg being supplied to
Delhi only on one transformer and
there is no standby arrangement for
it? If so, what steps have been taken
to have standby arrangements?

Shri S, A, Mehdi: At the moment,
the power that is being taken from
Bhakra-Nangal is on the new trans-
former. A board has been appointed
under the Ministry and it is going
into the future supply of power to
Delhj also.

Shri Hem Barma: Is it a fact that

an expert committee has suggested
integrated  operation of Bhakra-
Nangal and Delhi thermal power

plant? If so. have any steps been
#0 far taken in that direction?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): In Delhi we are going to
construct a therma] power station in
which two units belonging to the
Delhi administration and one  unit
belonging to Punjab will be installed.
It will be tkme then when this ther-
mal power is available for integrated
operation.

Shri Vishram Prasad: May 1 know
whether this power will also be uti-
lised by the railways in carrying
goods ete?

Mr, Speaker: It is 3 different thing
altogether,

Shri Sham Lal Saraf: May I know
if it is contemplated to grid the
power potentia] of Bhakra along with



1687 Oral Answers

other power plants that we have
sonstructed in Punjab and also in
Janrmu and Kashmir?

Shri Alagesan: The idea is to have
a grid connecting Puajab, Delhi,
Rajasthan etc.

Shri Sham Lal Saraf: What about
Jammu and Kashmir?

Shri Alagesan: That is also in view.

Mr. Speaker: No Member from
Punjab and Delhi was interested in
thi= question. It iz Members from
other States who have put questions.

Beas Project

*199. Shri Surendra Pal Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Government of US.A. and the World
Bank have agreed to advance a subs-
tantial loan to India for the Beas
Project; and

(b) if so, what is the amount of the
loan, and what are the terms and con-
ditions under which this amount is
being advanced to us?

The Parliamentary Secretary to
the Minister of Irrigation and Power
(Shri S. A. Mehdi): (a) and (b). The
Government of US.A. and the World
Bank have indicated their willingness
#o participate in loans of $33 million
and $23 million, respectively, to meet
the foreign exchange requirements of
the Beas Project. The negotiationg for
the terms and conditions for the loans
are in progress.

Shri Surendra Pal Singh: Wil] this
loan cover the total foreign exchange
requirement for the project?

Shri S, A. Mehdi: The total re-
quirement in the Third Plan for this
project i3 about Hs. 28 crores, and
these loans would be expected to be
something like Rs. 27 crores. For the
balance, negotiations are going on.

Shri Surendra Pal Singh; When
this project is complete, may I know
how much area it will irrigate and
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also what will be its power generat-
ing capacity?

Shri S. A. Mehdi: That does not
arise out of the gquestion.

Shri Hari Vishnu Kamath: It is for
you to decide whether it arises out of
the question.

Mr. Speaker: He has no informa-
tion.

Shri Hari Vishnu Kamath: He can
say that.

Shri D. D. Puri: May 1 know if the
Beas project is likely to be delayed
on account of the present emergency?

Shri 5. A. Mehdi: No, I do not
think so.

Shri D, C. Sharma: Will this pro-
ject be finalised during the Third
Plan or will it be carried over to the
Fourth Plan? If it is the latter, what
part of it will be finalised during the
Third Plan period?

Shri S. A, Mehdi: This project will
be continued in the Fourth Five Year
Plan. The Beas link and the canal
will both be partly constructed in the
Third Plan, and the rest will be done
in the Fourth Plan period.

Thermal Power Stations near Coal
Fields

[ Shri Sulj:ih Hansda:
Shri S, d’ Samanta:
,z“_]] Shri N. R. Laskar:
) Shri M. L. Dwivedi:
| Shri Vidya Charan Shukla:
| Shri R, S. Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have any
plan to set up thermal power stations
near the Coal fields;

(b) if so, whether this plan will be
implemented during the Third Plan
period; and

(c) the number of such power pro-
jects to be located and the places
where they are to be located?



1689 Oral Answers

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). The Third
Five Year Plan specifically lays down
that in order to minimise costs of
earriage and to avoid strain on the
transport system, it is desireble to
locate steam power stations in the
vicinity of collieries, washeries and
refineries, This policy is being adher-
ed to, a; far as possible.

(c) A power station each at Kotha-
gudam in Andhra Pradesh, Chandra-
pura and Pathratu in Bihar, Kalakote
in Jammu & Kashmir, Satpura and
Korba in Madhya Pradesh, Neyveli in
Madras, Talcher in Orissa and Obra

*in Uttar Pradesh,

Shri Subodh Hansda: What is the
total estimated cost for all these pro-
jects? Will they be set up with indi-
genous materialg or will the machines
required for the power houses: be im-
ported from abroad?

Shri Alagesan: Many of the units in
these projects will be commissioned
during the Third Five Year Plan.
These projects involve a lot of foreign
exchange also. That has been made
available for all these projects.

Shri Subodh Hansda: What is the
grade of coal that will be nsed for all
these power houses?

Shri Alagesan: I have already said
in the answer that the idea of locating
these stations near the collieries and
washeries is to use low grade coal and
middlings that will be available from
the washeries, because it will be un-
economical to transport this 'ow grade
coal and middlings.

Dr. Ranen Sen: May I know whe-
ther there is any scheme to set up a
thermal power station in the Raniganj-
Asansol coalfield area?

Shri Alagesan: | have mentioned all
the power stations we are gcing to
have. ] am not able to say about the
area mentioned by the hon. Member.

Mr. Speaker: Probably his constitu-
ency has not been mentioned,
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Dr. Ranen Sen: It is not my cons-
tituency. It is Shri Atulya Ghosh’s
constituency.

Shri Hem Barua: Is it a fact that a
new schedule was drawn up for the
supply of power plants from Soviet
Russia when a Deputy Prime Minister
of the Soviet Union wvisited this coun-
try? If so, do Government propose to
distribute some of these power plants
and establish them near the coalfields?

Mr. Speaker: That would be a dif-
ferent thing.

Shri Venkatasubbaiah: What would
be the generating capacity of the
Ramagundam thermal station, and how
long will it take to complete the pro-
ject?

Shri Alagesan: 1 can give the infor-
mation to the hon, Member, but I do
not have it.

Mr. Speaker: If he does not have it,
how can he give?

Shri Alagesan: 1 will pass on the
information.

Mr, Speaker: That is a different
thing.

Dr. K. L. Rao: May I know whether
the capacity of the thermal stations
in the coal fields will be further aug-
mented so as to make up the dificien-
cieg in the other neighbouring States?

Shri Alagesamn: Yes, Sir, after the
first phase is complete, the idea is to
augment the capacity.

Dr. K. L. Rao: In view of this
emergency.

Shri Alagesan: In view of the em-
ergency, we have to construct the
first phase; we shall certainly think
about it,

Shri Bhagwat Jha Azad: May 1 know
whether the Government have cbtain-
ed the experts’ advice regarding the
desirability of having such stations
right at the pitheads as the Ministry
proposed to have in some cases?
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Shri Alagesan: That is the main
answer. All the stations will be locat-
ed at the pitheads.

Shri Warior: May I know whether
the necessary arrangements with
foreign countries have been made to
get a’l the supplies of machinery in
time?

Shri Alagesan: [ have arswered that
question?

Shri Indrajit Gupta: One of the pro-
posed stations mentioned I think is in
the Kashmir region. May I know, in
view of the fact that large-scale min-
ing of coal, I think, has not yet even
commenced in Kashmir, if this plan is
based on any real estimates?

Shri Alagesan: Yes. There are coal
finds, and it is proposed tu mine that
coal for the purpose of the power sta-
tion.

Shri Sham Lal Saraf: May I know
what progress, if any, has heen made
with regard to the setting up of this
power station at Kalakote where a
lot of coal is being worked out nowa-
days?

Shri Alagesan: I am not able to say
off-hand.

Nationalisation of General Insurance

+,
Dr, L. M, Singhvi:
Shri S. M. Banerjee:
Shrimati Savitri Nigam:
| Shri Warior;
| Shri Yashpal Singh:
| Shri Sarjoo Pandey:

Will the Minister of Fimance be
pleased to state:

*201.

{a) whether it is a fact tha. Gov-
ernment are considering the nation-
alisation of the General Insurance
business; and

(b) if so, the present state of the
proposals?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) and (b). Different aspects
of the guestion of nationalisation of
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general insurance are being examined
by the government and it would take
some time before this examination is
completed,

Dr. L. M, Singhvi: By when is this
examination likely to be completed?

Shrimati Tarkeshwari Simha: [ can-
not give a time-limit. As I said, it is
under examination, and only after
the examination is complete, the re-
sults will be known.

Dr. L. M. Singhvi: What is  the
proportion of non-Indian insurers in
the general insurance business as
compared to the Indian component?

Shrimati Tarkeshwari Sinha: The
proportion of non-Indians in the gene-
ral insurance business is not with me.
It a separate question is put, I would
be able to answer.

Shri S. M. Banerjee: The hon.
Deputy Minister said that certain as-
pects are being considered. 1 want
to kmow whether Government have
agreed in principle that general insu-
rance should be nationalised?

The Minister of Finance (Shri
Morarji Desai): There is no question
of agreeing with the principle before
the question is examined.

Mr. Speaker: Why should they pur-
sue it? How can the Government
come out?

Shri Surendranath Dwivedy: Then,
what are they examining, if they
have not decided upon the policy?

Mr. Speaker: Whether at all it
should be nationalised or not.

Shri S. M. Banerjee: May I make 2
submission?

Mr Speaker: I do not sce any
purpose in pursuing it and asking the
Government to commit itself in
advance whether it would nationalise
it or not, because it would have
various effects on the economy, and
people would take advantage of it.

Shri S. M, Banerjee: I am only say-
ing that this question arose because
the Prime Minister is reported in the
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papers to have expressed opinion in
favour of this. That is why I want
1o know.

Shri Morarji Desai: This is also
wrong.

Shri Warior: What is the annual
business turnover of the general insu-
rance business in this country?

Shrimati Tarkeshwari Sinha: I do
mot have the latest figures, but some
time back it was about Rs. 60 crores.
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Shri Indrajit Gupta: I want to know
in this connection whether Govern-
ment has examined this aspect that
the transactions abroad by many of
these  general  insurance companies
have resulted in lossas leading to
_ depletion, quite a big depletion, in our
foreign exchange. Is this aspect also
being examined, and if so, what is
the result?

Shrimati Tarkeshwari Sinha: Every
aspect is being examined.

Shri Indrajit Gupta: What is the
result of that?
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Shri Rameshwar Tauntia: May I
know whether it is a fact that the
Controller of Insurance at Simla exer-
cises powers to control general irsu-
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rance; if so, what is the need for
nationalising insurance companies?

Mr. Speaker: That is only a sug-
gestion.

Shri D. C. Sharma: May I know
if the question is being examined de-
partmentally or by an expert body; if
it is being examined by an expert
body, who are the members of that
body?

Shri Morarji Desai: There are no
experts. All the experts are in the
Ministry.

Shri Joachim Alva: A few of the
companies act under the fear that the
hammer of nationalisation may come
over their head. Is a strict check kept
on the state of their accounts regard-
ing the flight of capital or mis-
management of accounts or in regard
to investments that may not be real
or bona fide?

Shrimati Tarkeshwari Sinha: Yes,
Sir. A strict check is kept.

Shri Harish Chandra Mathur: May I
know when this question of examina-
tion was taken up by the Govern-
ment, and what considerations weigh-
ed with the Government to take up
this question?

Shrimati Tarkeshwari Sinha: The
demand for nationalisation dates back
to 1944, and the demands have been
made outside and inside Parliament.
All these demands the Government is
examining, but there are very wide
implications, and therefore the exami-
nation has to be very carefully done.

Shri Harish Chandra Mathur: When
did this start?

Shrimati Tarkeshwari Sinha: This
is being done from time to time.
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Mr, Bpeaker: This question is about
nationalisation.

Dandakaranya Project

+
{ Shri D. C. Sharma:
| Shri P, K. Deo:
*202.) Shri Bhagwat Jha Axad:
Shri Bhakt Darshan:
| Shri N, R. Laskar:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether an expert body is pro-
posed to be set up to suggest the
lines of development in the Danda-
karanya project area; and

(b) if so, the details thereof?

The Deputy Minister in 1he Ministry
of Works, Housing and Supply (Shri
Jaganatha Rao): (a) and (b). The
matter is under consideration.

Shri D. C. 8harma: May I know
how long the matter has been under
consideration, and when a final deci-
sion will be taken in view of the
urgency of this problem?

Shri Jaganatha Rao: The Danda-
karanya Development Authority was
asked to prepare a master plan for the
development of the area, and  they
appointed this National Council of
Applied Exconomics to make a techno-
economic survey of the area, but since
the matter is going to be delayed, the
Ministry wanted the Chief Adminis-
trator of the Authority to prepare a
project report. His report is expected
shortly. Thereafter, a committee will
be appointed which will go into the
question.

Shri D. C. Sharma: What are the
items which will be covered by the
project report that is going to be sub-
mitted to the Ministry?

Shri Jaganatha Rao: Broadly speak-
ing, it is for the economic develop-
ment of the area.

Shri Bhagwat Jha Arad: Since the
Dandakaranya project has already a
master plan which is oeing imple-
mented from time to time, I would

NOVEMBER 15, 1962

Oral Answers 1 69‘

like to know what aspect of it will be
again examined by the committee that
is proposed to be, though it is still
only in the mind, set up.

Shri Jaganatha Rao: The first phase
of development relates only to reha-
bilitation. The second phase is about
industrialisation and economic deve-
lopment of the area.

=t e T ¢ A, § 9y
argan g & @ &3 # fagw §73 A1
WTEEFAT & FT AT FT 9T G 7
FMEE TR ATA W FAAEAES 7
Shri Jaganatha Rao: There is neces-
sity for a committee to go into the
question. Representatives of the
Ministry of WHS, Finance, Commerce
and Industry, and above ali, the Plan-
ning Commission, have to git together
and examine all the recommendations

and also in view of the emergency
this question has to be re-examined.

Mr. Speaker: What was the special
necessity for it.

fmio, sraTE Wi e S (s
g o2 @) : F T & fagwa §
o FvE fF EE ST ey F A Ay
g TEM F1 @Y, g F: g S
FAFT | A AT I AT SiAET
TH AT AT I & | A9 gH AT @
fEafF tear 20 FT T AT IHTE
Zafod 29 &7 F1 9er % S=ET )
g o1 Fgfafedem &1 & a8 @
AT FFAIHE GNIT | 4 AT g
ug femd w@ § g AR feaar v
S | YT g § g T e o
gFaT & g0 o @7 /99 av @
Shri Venkatasubbaiah: Till the ex-

pert committee report is finalised, will
no industry be set up in that area?

Shri Jaganatha Rao: We have to
find out the possibilities whether any
industry can be set up there. Cer-
tainly the project report will have to
be considered.
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The Deputy Minister in the Ministry
of Werks, Housing and Supply (Shri
Jaganatha Rao): Most of the recom-
mendations made by the Departmental
Committee for inquiring into corrup-
tion in the Central Public Works
Department have been accepted by
Government and instructions are
being issued to the Chief Engineer,

Central Public Works Department for
implementing them.

oft WA T A1, 39 e A
Togt ave 919 7 7 957 q& 97 av J[mr
mr ur fF @ F AR ¥ 3g fomw @
9 a9 39 fewfot &1 @mow
TAHIT F qeq oL @ fagr . L
Shri Jagamatha Rae: I am going to
place on the Table a summary of the
recommendations.

=t W I A, | A
FH S AF TS A F A fF IR
e A & #9 F F4 39 W
g T faar @, W@ 9 & fA@T
FHy@E FEA WA AT @ E T

ST AR : qg 9 aBr
AR T RE@TRE

st W TR e TR E fE
7g faeq aga Ageaqor ¢ WK #% 6l
¥ wfEm @i

KARTIKA 24, 1884 (SAKA)

Oral Answers 1698

WO WEYRY : 3g I9 F &T
W@ R E IR FE AF
q@T 1

=t W T oA, W oF A
7& fawrfed & 39 F a1t # oY = fan
TG I 9T F 91X F 7 97 o
9T 7@ & g qar faar W

famtor, grae wiik dwew w@Er
(st Fgr TR EwT) ¢ gw AT O A
FT @ & | gur o faforsw &, 59 #
gW SO A9 FAT SRS & W Ag H
T ¢ fr fafo & 38 aga o=
§H gl 1§ W g ixfawe
Tfeea &1 49 £ 39 &1 § 7o
FEAT AT § |

A @ @1 & AT A §
w7 g fF et s Emae A
Af g a9 Fagfact § &
&1 97§ ¥ o aY g v 9 § 6K
arfwal &1 Y der SwgAar g artw
TFEA-AA-N-EE 2 g ¥ 3RER
Y S &1 HIR FHEr Y SAFRT AT

T F wamar gt i gafeefer
Foftfra< & it i faoret ST @ & )
3 #a foeelt § 33 E ok bt e
FT FH T 2 | 57 1 A a8 Foran
T 3§ wfeE wvfEET |

oF A W T @E | A T8
AY AT SHATT ATE & I T OF 4G B
TEATTAT FAT AT G | A A TG
e fafeen s a1
T W@ TE FW ARG JAE A
St Featdl Y ? @ § TfE A
73, O I F HgoET A R 641
fqiwera s g a8 fomer ot a5t Y &
g

st @it A ATy AN # 39
FHAN IR ITRN A ArFw I 1



1699 Oral Answers

afad 9 3y " g & A 2
afad

WEUH WEIAW P FH WTzaC AR
1 W w0 ¢, AEES & fAg wW
q@ FA |

ot AET AT WH : G F FHG-
ea avasd a9 a+dt &

Foreign Exchange for Third Five
Year Plan

*204. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state:

(a) how much foreign exchange
has been made available up-to-date
for the Third Five Year Plan;

(b) what is the unutilized foreign
exchange made available for the
Second Five Year Plan and reasons
for the same; and

(c) what steps, if any, have been
taken for quick and efficient utilisa-
tion of foreign exchange?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) The amount of foreign
exchange so far made available or
promised in the shape of external
assistance for Third Plan Projects
and Programmes is Rs. 1880 crores.

(b) and (c). The unutilizeg foreign
exchange in the shape of external
assistance made available for the
Second Plan is Rs. 375 crores. A state-
ment showing the reasons for the non-
utilisation of the full amount and
the steps taken for quick and efficient
utilisation of external assistance is
laid on the Table of the House.
[See Appendix I, annexure No. 53].

Shri Harish Chandra Mathur: In
the Third Plan we have got over a
thousand crores by way of external
assistance. How much of it is tied
to various projects and how much of
it untied? May I also know whether
the untied amount is being readjusted
in the light of this emergency?
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Shrimati Tarkeshwari Sinha:
Mostly the loans which have been
given to us are tied and only a little
proportion is umntied,

Shri Harish Chandra Mathar: Let
us have a clear answer, Sir.

The Minister of Fimance (Shri
Morarji Desai): Of Rs, 375 crores,
Rs. 345 crores are tied and Rs. 30
crores untied.

Shri Harish Chandra Mathur: I
refer to part (a) of the question. Out
of Rs. 1880 crores, how much is tied
with wvarious projects and how much
remains untied? In the light of our
present emergency have we consider-
ed the readjustment of the Plan with
regard to the untied ecredit?

Shri Morarji Desai: Out of Hs. 1880
crores, Rs. 375 crores are the spill-
over and so that goes out of it. Most
cf the rest is tied and there is very
little that is untied in it. All this is
being considered to see if there is any
readjustment  required. I  cannot
give you any detail at present.

Shri A, P. Jain: What efforts are
being made to convert tied assistance
into untied assistance?

Shri Morarji Desai: Only by per=-
suading them—these efforts are going
on.

Shri Harish Chandra Mathur: The
statement indicates that the Second
Plan assistance could not be utilised
because it was tied to warious pro-
jects. Our information was that
over Rs. 30 crores was untied. Why
could—that united assistance—not be
utilised?

Shrimati Tarkeshwari Sinha: They
are also required to be utilised on the
basis of certain priorities; thev
become naturally interlinked. We are
interested in allotting foreign ex-
change from the untied reserves and
we are looking into that.

Shri Hari Vishnu Kamath: Has the
Government got even an approximate
estimate of the quantum of foreign
exchange that will be needed for
acquisition of armaments and other
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defence equipment to prosecute the
war against China' and what will be
the impact thereof on the availability
of foreign exchange for the Third
Plan projects which have been sanc-
tioned? Will some of them be
abandoned, pruned or postponed?

Mr. Speaker: That may better be
put when we take up the Supplemen-
tary Grants.

Shri Hari Vishnu Eamath: This
arises in this question, Sir. And the
Minister was willing to answer.

Mr. Speaker: The Minister may be
prepared but I do not allow that.

Shri Hari Vishnu Kamath: Why
not Sir? What is your ruling? Will
you kindly enlighten me? I am in
the dark as to why it should not be
allowed.

Mr. Speaker: 1 think Shri Kamath
agrees that I cannot enter into an
argumsant with him on every supple-
mentary that is disallowed.

Shri Hari Vishnu Kamath: No
arrangement, Sir, but there should
be some reason.

Mr. Speaker: In connection with
the dofence arrangements or prepara-
tion so far as our defence against
China is concerned, what is the
foreign exchange neceded? They can-
not say that.

Shri Hari Vishnu
}hem say no,

Kamath: Let

Mr. Speaker: It is too wide a ques-
tion to be answered. (Interruptions).

Shri Bhagwat Jha Azad: Then we
will also have to seek an explanation
from the Chair when any supple-
mentary of ours is disallowed.

Shri Hari Vishnu Kamath: When
vour chance comes you may do it.

Mr. Speaker: May 1 make this
request to the hon. Members?....
(Interruptions) .

Shri Hari Vishnu Kamath: He is
more loyal than the King.
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Mr. Speaker: Shri Kamath is also
more loyal.

Shri Sham Lal Saraf: In this
emergency which has arisen, will it
not disturb the allocation that you have
already made in the Plan projects?

Shri Morarji Desai: The effort is
being made to see that it does mnot
happen.

Shri Bhagwat Jha Azad: The rea-
cons given in *his statement for non-
utilisation, that is in paragraphs 4, 5
and 6, are that they could not be uti-
lised due to certain defective admi-
nistrative procedures. Have attempts
been made to knock clear those diffi-
culties?

Shrimati Tarkeshwari Sinha: The
hon. Member must understand that
even on the spill-over of the Second
Plan, there were certain amounts
which were meant for the Third Plan.
The actual spill-over is less than 700
crores. We are trying to utilise them
but they are linked with projects and
the project reports have to be com-
pleted and so on. Sometimes the
heavy machinery that is required takes
two or three years to manufacture.
All this is being looked into.

Shri Joachim Alva: There is a re-
port that Yugoslavia and other East
European communist countries and the
Soviet Union are offering economic
assistance to Pakistan at present. Have
any projects offered to them been
declined to us, within the ambit of
the Third Flan?

Mr. Speaker: That iz a different
question.

Shri Morarka: Out of Rs. 1880
crores of foreign exchange, what i=
the contribution of USA, and what. of
USSR?

Shrimati Tarkeshwari Sinha: I do
not have the break-up for Rs 1880
crores. I can give the break-up for
the spill-over from the Second Plan
which was allotted for the Third Plan
—USSR Rs. 236°31 crores; Czechoslo-
vakia Rs. 23:10 crores; Yugoslavia cre-
dit Rs, 19'05 crores; Polish credit
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Rs. 14'3 crores; Swiss credit Rs, 1198
crores; second USA credit Rs. 23-81
Crores.

Shrimati Sarojinj Mahishi: Owing
1o the conditions laid down by the
foreign countries and to the procedure
to be gone through, has any amount
completely lapsed during the Second
Plan? What is the amount carried on
to the Third Plan? _  (Interruptions).

Mr. Speaker: Next question,

Violation of Foreign Exchange Regm-
lations

*205. Shri Hari Vishnu Kamath:
Will the Minister of Finance be pleas-
ed to refer to the reply given to Star-
red Question No. 131 on the 8th
August, 1962 regarding inquiry into a
violation of foreign exchange regula-
tion case and state:

(a) whether the enquiries instituted
by Government have been completed;
.and

(b) if so, with what result?

‘The Deputy Minister in the Minis-
iry of Fimance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir.

(b) Enquiries made into the case
did not establish a contravention of
the Foreign Exchange Regulation Act.

Shri Hari Vishnu Kamath: 1 find
from our Indian Hansard that this
question has been hanging fire since
November last and various questions
were put at that time in May, dur-
ing the first session of this third Lok
Sabha. May I know who carried on
the investigations in this matter’
and are there reasons to believe or is
there any truth in certain reports to
the effect that the unusual, almost
unconscionable procrastination in this
matter hag given time to certain
highly placed persons concerned to
manipulate the situation to their own
advantage?

The Minister of Finance (Shri
Morarjl Desai): All these inferences
are wrong,
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Shri Hari Vishno Kamath: There
is no answer to my question, Sir. That
is no answer. I seek your protec-
tion.

Mr. Speaker:
involved question.

He always puts an

Shri Hari Vishnn Kamath: You
could follow it; the Minister could not,
apparently.

Shri Morarji Desai: I have follow-
ed it very well.

Shri Hari Vishnu Kamath: I seek
your protection, Sir. I put a question
as to who carried on the investiga-
tions. He said airily—he summarily
dismissed it. (Interruption).

Mr. Speaker: If the hon. Member
had put only that much, certainly it
should have been answered straight—
as to who carried on the investigation

Shri Hari Vishnu Eamath: It is
about the enquiry, the investigation.

Shri Morarji Desai; The director
concerned.

Shri Hari Vishno Kamath: It is not
the answer to be given to the House.
1 am sorry to protest, There are so
many directors in this proliferating
Government of India. Who is the
director concerned? We want to know
who it is.

Mr. Speaker: Order, order. Shri
Kamath must have some patience

Shri Harl Vishnu Kamath: I have
got Olympian patience.

Mr. Speaker: Does he want to
know the name of the director?

Shri Hari Vishno Kamath. What
is the concerned department of the
director

Shri Morarji Desal: The director
in the Finance Ministry. The Direc-
tor of Enforcement. It cannot be any-
body else.

Shri Hari Vishnu Kamath: But you
must say that

Mr, Speaker: Order, order. I
cannot allow this altercation direck
He must address me.



1705 Oral Answers

Shri Hari Vishnu Kamath: [ am
addressing you, Sir.

Mr. Speaker: He is a very season-
ed Parliamentarian.

Shri Hari Vishnu Kamath: That is
why I seek your protection every time.
I have always been seeking your pro-
tection and drawing your attention

Shri Hem Barua: May I know
whether the accounts of Stahlunion &
Co. of Calecutta and Alexander Marcus
of England have been enquired into
and whether it has been established
that Shri Patnaik did not have any
deposit with these foreign companies
on hig behalf?

Shri Morarji Desai: Al] these have
been enquired into and the allega-
tions have not been substantiated at
all.

Shri Ranga: Would it be possible
for the Government to place a sum-
mary of that report on the Table of
the House?

Shri Morarji Desai: I am sorry I
cannot do that.

Shri Ranga: Omn what grounds do
the Government think that it would
not be possible to place it on the Table
of the House. It is such an important
matterr On a previous occasion,
when Shri Jain or somebody was in-
volved in some such thing, the Gov-
ernment was quite willing to give
plenty of information tc th2 House.

Mr. Speaker: Order, order.

Shri Hemn Barma: May I submit
that on a previous occasion, when
this question wag put, I asked him
specifically, “May I know whether
the Government have examined the
allegation made against Shri Patnaik
to the effect that he borrowed
some letter-heads, or his wife bor-
rowed some  letter-heads from
Europe, had some letters typed, and
unauthenticated letters . . . Then, he
was pleased to say that “when the
enquiry is going on how can it be
answered?” Then, 1 said that a cer-
tain gentleman called Mr. D’'Souza
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was sent to Europe for enquiry and
asked what has happened to that
report of the officer,

Mr. Speaker: What is the point that
he wants?

Shri Hem Barua: [ want to have
your protection, Sir. There are so
many allegations against thiz gen-
tleman. What has happened to these
allegations made in the newspapers
ang about those on which 1 asked
on the floor of the House?

Mr. Speaker: The arswer is given
that all those allegations have been
enquired into and they have been
found baseless. I understood that to
be the answer.

Shri Hem Barua: We want the
Finance Minister to be more specific.

Shri Morarji Desai: How can I be
specific about unspecific things? That
is what I want to say. (Interrup-
tion).

Shri Hari Vishnu Eamath: Tt war
a specific question. He is unspeci-
flc.

Shri Morarji Desai: Let the hon.
Member have some patience, I am
explaining and why shou'd he get
into a temper? 1 do not kmow why.
It only shows the prejudice  with
which the hon. Member is asking
the questions. That is what I want
to say.

Shri Hari Vishnn Kamath: You set
the ball rolling. You gave a sum-
MAary answer.

Shri Surendranath Dwivedy: Let
him be a little more communicative.

Shri Morarji Desai: All the ques-
tions that were referred to have
been enquired into—about the letter-
heads and everything. Wherever it
was said that more money was taken
by him angq deposited, that was also
enguired into. We sent an officer
even to Germanv. He went, and
even enquired into the prices. Then,
we found that there is no evidence
to support the suspiciong which were
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1aised, and therefo': the case cun-
not be proceeded with.

Shri Hem Barua: Then, what he
said was that “I coni-~t place befcre
the House any report or any com-
ment until the enquiry is over.” Now,
the enquiry is over. He should place
a copy of the report on the Table of
the House,

Mr Speaker: Order, orde~ It
does not necessarily mean that,

At that time, he said that he cannot
place any report before that enquiry
is completed. Now, the enquiry is
completeq and if he thinks that he
is not able tp place that report, the
contents of the report, how can it be
deduced or inferred that he made a
promise that he would place it? It
is no promise.

Shri Hem Barua: That is the right
inference. It is in the public interest
that it should be disclosed.

Shri Surendranath Dwivedy: This
question was raised on November
27, 1961. It is all in the report. The
Finance Minister said that only one
transaction was cleared up and the
other thing would be enguired into.
Now the enquiry is completed; we
demanded that for whatever was
completed, whatever transaction was
cleared up, a report could be made.
Then the Chair ruled that the en-
quiry still continues and that the
papers will be placed after the en-
quiry is completed. I want to know
about' the transaction which was
cleared up. What was the transac-
tion? I want to know whether it
was in regard to the deposit of money
in a foreign bank, in violation of the
foreign exchange regulations, and
whether it was a small amount and
i¢ that was 0, whether the person
concerned was excused and so on.
What was it? I want to know about
that very particular transaction.

Shri Morarji Desai: In the first
place, it must be understood that in
these matters information cannot be
disclosed under the Act itself. Under
section 19(4) of the Foreign Ex-
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change Regulation Act read with sec-
tion 54 of the Income-tax Act, 1922,
it is not permissible tg disclose the
details of the information obtained
from the seized document. There-
fore, it is not possible for me to
place any report in this matter. I
am prohibited by the Act itsel? to
do so in all these enquiries, like the
Income-tax .

Shri Hem Barma: That
apply to the Parliament.

Shri Morarji Desai: It applies
everywhere, (Interruption).

does not

Shri Surendranath Dwivedy: Could
all that be done and deposited in
the foreign banks without the per-
mission of the Reserve Bank?

Mr. Speaker: Order, order. Under
that provision, if the Minister thinks
that he cannot disclose that informa-
tion, if the information cannot be
supplied to any person, then proba-
bly I think it will not be supplied
here also. Here also it shoulg not
be supplied.

Shri Surendranath Dwivedy: If it
is a document under the seciions
which he ha- qunted. we i1 not
certainly ask for it. But when he
admits that a particular transaction
wag there and that was cleared up
after the enquiry, are we not en-
titled to know what was the trans-
action? They mav not place the
name of the bank or the amount in-
volved before the House. We do not
want al] those things. But the fact
whether it was not a case of some
deposit in a bank in violation of the
foreign exchange regulations must
be stated here. I am surprised.

Shri Morarji Desai: I have said
what the suspicion was. The sus-
picion was that some amount, some
price, was brought, anq then some
price was shown, whereas the less
price was paid, so that more money
was kept there. Those were the
allegations. There ig no truth about
them. There is no place where it
is deposited. Nobody has said thai.
The hon. Members are welcome to
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give me any information that they
have, and I will still pursue further.
It is no use making allegations in
‘the air. (Interruption).

Shri U. M. Trivedi: The hon. Min-
ister said that he has not got the
reports with him. He does not say
‘that he is not going to place the re-
‘port before the House. Is he going
to place it when it is available to
‘"him?

Shri Morarji Desai: I have not
said that the report ig not with me
I have said that I cannot place the re-
port here because this information
«cannot be disclosed. (Interruptions).

Some Hon, Members rose—

Mr. Speaker: Shri U. M. Trivedi

Shri U, M. Trivedi: Section 19 of
the Foreign Exchange Regulation Act
angd section 54 of the Income-tax Act
themselves provide that where there
i a criminal! offence committed, or
where there is any criminal investi-
gations, it is not sacrosanct that they
.cannot be placed before wus. They
can be placed before the House.
When they are available with the
‘Government, why is it not possible
for them tg place them here?

Shri Morarji Desai: Because there
is ng offence committed.

Sh-j Sarendranath Dwivedy: I want
a vclarification. because I had somre
correspondence not only with the
Finance Minister but also with the
Prime Minister. The only thing I
‘want tg clarity is, when I raisej this
point and wrote to the Finance Min-
ister and the Prime Minister, in reply
the Prime Minister stated that a sim-
ple matter arose and it was cleared
‘up after enquiry. In that letter, 1
particularly stateq that there was a
.deposit in a foreign bank in violation
of the foreign exchange regulalione.
‘New he says, let him give the facts.
I want to know what was that sim-
ple matter which arose and which
‘was cleared up. Is it not deposit in
‘a foreign bankl without taking the
‘permission of the Reserve Bank?

Shri Morar}i Desal: I have said
Jefinitely so many times that it is
not so.
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Shri Surendranath Dwivedy: Then,
what was that simple matter which
arose?

Mr. Speaker: do not think there
ig any use hammering it again and
again when the answer in his pos-
session has been given.

Shri; Hari Vishnu Kamath: From, 7
the hon. Minister's answer, it ap:~
pears that he cannot disclose it in the-
public interest. That is what appeagy” .
to be the reason; he does not wart
to say that In this connection, y]?l..l {
gave a weighty ruling in  keeping'
with the highest traditions of the -
liaments of the world to this effef¥/
in the last session, about public inté-{*"
rest’ the shield, the cover, often used'.
by the treasury benches. It wag the
Defence who was on the mat at that
time. You gave a very weighty rul-
ing. You said,

“It has been decided even 'e-
fore that the Minister has got
that privilege to claim that ne
cannot disclose certain informa-
tion in public interest. But when
it is apparent on the face of ¢t
that the information ought to be
given, I do interfere”.

I would appeal to you, in the larger
national interest—the Minister is
guidedq by narrower interests—.

Mr, Speaker: What does he want?

Shri Hari Vishnu Kamath: I would
appeal to you in all earnestness and
humility to direct the Minist:r to
answer at least that part of the ques-
tion raised by hon. colleague, Shri
Dwivedy, as to what was the matier
that the Prime Minister referred to
in the letter. We do not want any
report; we do not want any docu-
ments.

Mr. Speaker: I would regquest Shri
Dwivedy to come to me. We will
discuss the correspondence that has
passed brtween him and the Prime
Minister. I will look into it and
then decide,

Shri Hari Vishnu EKamath: Thank
you, Sir.
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Janpath Hotel, Delhi

[ Shrimat: Maimoona Saltan:
Shri Yashpal Singh:
*207.! Shrimati Gayatrl Devi:
Shri P, K. Ghosh:
| Shri Y. N. Singha:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact *hat the
Janapath Hotel professedly started
for the people of moderate means in
New Delhi has increased its tariff
by about 40 per cent in August this
Yyear;

(b) if so, what are the reasins for
this increase;

(c) whether the hotel's clientele
have of late complained about this
considerable increase in the charges
and various other difficultiecs ex-
perienced by them; and

(d) if so, what action has been
taken on these complaints?

The Deputy Minister in the Min-
istry of Works, Housing and Supply
(Shri P, §. Naskar): (a) to (c). No.
A small increase of 25 nP. per day
per head has been made in the room-
rent in Hotel Janapath with effect
from 1st August, 1962. An increase
of Re. 1 per head per day has also
been, allowed to the caterer for bed
and breakfast. The increase in the
bed and breakfast tariff works out to
about 4 per cent only. The increase
in the room rent has been allowed
to offset the additional expenses on
extra staff of house keeperg and re-
ceptionists and to make an allowance
for the expenditure on certain struc-
tural improvements. The increase to
the caterer has been allowed fnr pro-
widing additional staff required to
give better services to the residents.

(d) No complaint; in this regard
have been received from the clients.
A few complaints about telephone
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service and the quality of food were,
however, received which were looked
into immediately and steps taken to
avoid recurrence of such cases.

Shri Yashpal Singh: May I know
whether the increase is not much
higher than in other private hotels
in the capital?

Shri P. S§. Naskar: [ have no idea
about that.

Medical Auxillary Workers

+
f Shri Mohsin:

*208.{ Shri Surendra Pa] Singh:
|_ Shri D, C. Sharma:

Will the Minister of Health be
pleased to refer to the reply given
to Starred Question No. 815 on the
5th September, 1962 ang state:

(a) whether the Central Counecil
of Health have acceptei the recom-
mendations of the Expert Committee
set up tp consider the question of
training of Medical auxiliary workers
to supplement health services in the
country; and

(b) if so. the action taken to ira-
plement the scheme?

The Deputy Minister in the Min-
istry of Health (Dr. D. S. Raju): (a)
and (b). The Central Council of
Health at its meeting helq at Maha-
baleshwar on the 1Tth, 18th and 19th
October, 1962, approved the general
concept of the scheme for the train-
ing of medical auxiliary workers and
recommended that a committes be:
appointed to examine more closely
the syllabus and contents of the tra-
ining programme and the fiely of
selection of candidates bearing in
mind the desirability of assimilating
in this scheme as many persons as
possible already engaged in medical
practice of one type or the other.
The committee is being appointed.

Shri Mohsin: May I know whether
this committee has been appointed
and when it will be asked to sub-
mit its report?
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Mr. Speaker: He said it is being
appointed.

Dr. D. 8. Raju: It hags not been
appointed; it i3 being appointed.

Shri D, C. Sharma: May 1 know
what is the approximate number
of persons that would be tramed
under this scheme and whether the
scheme would be centralised or it
will be dispersed over many States
of India?

Dr. D. S. Raju: They have recom-
mended 5 to 6 auxiliary health wor-
kers for each primary health centre.
At the moment, we have got about
3500 primary health centres and we
hope tp expand the number af 5000.
S0, we require about 30,000 auxiliary
medical workers. The scheme will
be decentralised, Each State will be
authorised to develop its own resour-
ces and they will train their own
auxiliary health workers.

Drug. Control Administration

[ Shri P. R. Chakraverti:
1 Shri Vishram Prasad:

Will the Minister of Health be
pleased to state:

*206.

(a) whether it is 3 fact that the
Pharmaceutical Enquiry Committee
of 1954 suggested that for the healthy
development of Drug Industry a
separate Drug Control Administra-
tion should be ' created for each
State;

(b) it so, what steps have been
taken ta implement the recommon-
dation; and

(e) whether Governmisnt propose
to set up a working group to review
the overall picture of the drug in-
dustry and sugges! ieasures to en-
sure the supply of drugs of the
standard quality at a cost which a
common man can bear?

The Deputy Minister in the Min-
istry of Health (Dr. D. S, Raju): (a)
The Pharmaceutical Enquiry ‘Com-
mittee among other things had re-
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commended thai the Drug Control-
lers both at the Centre and the States
shoulg be full time officers and that
the Drug Control administration
should be centralised.

(by The State Governments were
apprised of this recommendation. st
present the States of Maharashtra,
Gujarat; Madhya, Pradesh, Mysore
and Kerala have full time officers,
possessing suitable qualifications as
Drugs Contraollers.

(c) A Drugs and Equipment Stan-
dard Committee has already been
constituted which inter alia will con-
sider the question of supply of drugs
of standard quality. The Develop-
ment Council for Drugs and Phar-
maceuticals is studying the problem
of high| prices of Indian Drugs and
tha questionn of regulation is also
being studiedq by the Planning Con-
mission.

Shri Vishram Prasad: May I know
how far the suggestions of the com-
mittee have beep found beneficial to
check the contamination and the
price of drugs?

Shri D. S. Raju: There are two
aspects—quality! of drugs ang oprice
control. Regarding quality, a com-
mittee has been: appointed recently
to go into the whole question of the
drug industry and fix minimum
standards of quality. Other terms.
of reference are also included in
that. About price control, the Deve-
lopment Council of the Commerce
and Industry are going to  discuss
price control along with food and
cloth, on drugs also. The Planning
Commission also is going into the
question of price control

Shri Vishram Prasad: May I know
whether the Ministry of Health is
thinking of making some amend-
ments in the rules to check this con-
tamination and to give more ex-
phasis to this?

Dr. D. S. Raju: This is also in-
cluded in the terms of reference of
the Drugs ang Standard Equipment
Committee.
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Gas Package Power Plants in Delhi

Shri Bhakt Darshan:

Will the Minister of Irrigation and
‘Power be pleased to state:

,zw{Shn wnmm

(a) whether there is any proposal
to commission gas ‘Package Power
Plants” to supply power to Delhi;

{b) whether Government propose
io recommend such plants for areas
where power shortage has become
-acute; and

(c) whether Government has satis-
fied itself with the utility of this type
.of plant?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) The Kumar Committee
‘has recommended that two 10 MW
Gas Package power plants should be
installed in Delhi to meet the short-
age of power.

(b) Proposals, as and when receiv-
«ed, will be considered only on merits
of each case.

(c) They are useful under certain
circumstances.

Shri Bhagwat Jha Azad: May I
know whether the propesal is going
to be implemented by the Government
50 far as Delhi is concerned at present
and if so when?

Shri Alagesan: We have sent this
recommendation as well as the other
recommendations to the Delhi Admi-
nistration. They are examining them.
‘We have not yet received any definite
proposal.

Skri Bhagwant Jha Azad: May 1
know whether the Government has
esked them to recommend such mea-
sures, as are admitted in part (c¢) of
the quesiion tor other areas in the
country?

Shri Alagesan: So far as Andhra
Pradesh and Mysore are concerned,
we have sanctioned two gas power
package plants—two each for Andhra
Pradesh and Mysore.
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Shri Alagesan: They are mounted
whole plants, which can be easily
transported and which can be easily
erected without much of expense.
‘They can also be moved from aone
place to another. That is the advant-
age. It is less costly in running tham
diesel plants.

Foreign Exchange for Beas Dam at
Pong

[ Shri Bam-l;ihwar Tantia:
Shri M. L. Dwivedi:
*216.{ Shri Basumatari:
Shri P. R. Chakraverti:
| Shri Hem Raj:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
70 on the Tth August, 1962 and state:

(a) whether any decision has been
taken on the release of foreign ex-
change for import of machinery of
Pong Dam; and

(W) if so, what are the full details
and whether any collaboration is
sought for  the purchase  of
machinery?

The Parliamentary Secretary to the
Minister of Irrigation and Power
(Shri S, A. Mehdi): (a) and (b). The
International Bank for Reconstrue-
tion and Development/The Agency
for International Development autho-
rities have agreed to reimburse an
amount of Rs. 1-64 crores required to
meet the immediate requirements of
machinery for the Beas Project (in-
cluding the Pong Dam) from the
loan that may eventually be obtained
for the project. Foreign exchange to
the extent of Rs. 1,31,64,089 has
already been sanctioned for the
import of earth-moving machinery
for the project. Applications for the
balance amount of Rs. 32,35911 are
under consideration.
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Shrt Rameshwar Tantia: May I
know what will be the total cost of
this project and what will be the
time within which it will be complet-
ed?

Shri S. A. Mehdi: The total cost of
the project is about Rs, 193.22 crores.

Shri Rameshwar Tantia: May 1
know by what time it will be com-
pleted?

Shri S. A. Mehdi: It will be taken
up in the Third Five Year Plan, it
will continue in the Fourth Five Year
Plan and will be finished in the
¥Fourth Plan period.

Central Housing Board

-+
[ Shri Narendra Simgh Mahida:
e213J Sbri P. K. Deo:
] Shri Bishanchander Seth:
| Shri Yashpal Singh:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment are thinking of abandoning
the project for the creation of Cen-
tral Housing Board; and

(b) if so, what are the factors
which have contributed in favour of
this move?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Jaganatha Rao): (a) and (b).
The matter was discussed at the Con-
ference of the Housing Ministers held
last month but no final decision could
be taken

Shri Hari Vishnu Hamath: Is it a
fact, Sir, that at this Conference the
Prime Minister was pleased to make
certain harsh criticism as regards the
shouting of State Governments and
other authorities for more and more
housing aid, and he sternly put his
foot down on such demands?

Shri Jaganatha Rao: May 1 submit
that it does not arise out of this ques-
tion.

Shri Hari Vishnu Eamath: Why not?
The hon. Deputy Minister does not

2080 (Ai) LSD—2,
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follow, It is not for him to decide,
Sir, it is for you to give your deci-
sion.

The Minister of Works, HouSing and
Supply (Shri Mehr Chand Khanma):
Sir, 1 was present at the conference.
My hon. friend was not there.

Shri Hari Vishnu Kamath:
not in Delhi

Shri Hem Barma: What does it
matter, it came out in the papers.

Shri Mehr Chand Khanna: The
Prime Minister did attend that con-
ference. He made certain observa-
tions. It came out in the Press. What
he said was, if I remember correctly,
that on account of the emergency
that has been created in the country
certain priorities shall have to be
laid down and in that context of
emergency and priorities the housing
needs of the State Governmenis
should be examined.

I was

dadm e & fag o |
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[Details of requirements have been
assessed and the plans for the com=
struction of a press are under pre-
paration].

*3q4.
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Shri Bhagwat Jha Aszad: Sir, since
it is being refuted that the delays are
not there and in view of what we
know from the bulletins and the ques-
tions that we get, may I know from
you whether such a reply can be given
that there is no delay in the matter
of printing parliamentary material?

Mr. Speaker: It is only a matter of
opinion. If the debates are printed
and they are out in ten days one can
think that there has been enough de-
lay and they should have been pub-
lished overnight, whereas another one
can say that because they were pre-
viously published after three months
and now we are getting them out in
ten days or eight days there is no
delay at all. But we are trying to
have the work expedited and get the
Debates etc. published as snon as pos-
sible. I also went to the Press some
time back We are taking all neces-
sary steps and I can assure the Mem-
berg that we wil] try to minimise the
gap as much as possible,

Shri Mehr Chand Khanna; May I
make one observation? My main diffi-
culty is, at the present moment, paper.
I am short of paper to the extent of
about 20,000 tons. Paper is not readi-
ly available. We are trying to bridge
up the gap to the extent we can, but
on account of defence requirements,
their publications and all that, I do
not know what the position is going
to be. If T have to print publications
for the benefit of troops, about
movements of troops and all that I
am sure the House will bear with
me (Interruptions).

Shri Surendranath Dwivedy: He
should not have made that statement.
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Mr., Speaker: Order, order. That
would be quite a different  thing,
those circumstances and all that

8hrl Mehr Chand Khanma: May I
submit, Sir, . ..

Mr. Bpeaker: We are just on the
question of difficulty in printing.

8hri Mshr Chand Khanna: What I
was trying to say, I was only crav-
ing the i.dulgence of the House that
the defence requirements should be
given precedence and preference in
the matter of publication.

Shri Bhagwat Jha Aszad: That has
come only now. What happened
before that (Interruptions)?

Mr. Speaker: Order, order. I have
assured the hon. Members that we
will take suitable sieps to see that
the publication takes place as soon
as we possibiy can with the present
machinery that we have got. We will
look into it. I will also take interest
in it

Shri Harl Vishnu Kamath: Your
words are quite clear.

Shri Ranga: 1 hope, Sir, you will
see that all these departments and
ministries will not try and put to the
account of delence all their difficul-
ties and all their failures. Now, so
far as this is concerned, the question
is in regard to a separate press for
parliamentary work. This question
bhas been hanging fire for a number
of years. The Estimates Committee
as weil as the Public Accounts Com-
mittee have recommended a number
of times that there should be a sepa-
rate press, Why is it that Govern-
ment has beey delaying and conti-
nuously delaying this question?

Mr. Speaker:
answer.

He has given the

Bhri Ranga: He has only said that
they are taking steps.

Mr. Speaker: No, no. That was a
geparate assurance that the parlia-
mentary work would not suffer on
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account of not having a separate
press. He only says that they bhave
been considering it, but now there
may be difficulties in having a sepa-
rate press for some time.

Shri Harish Chandra Mathur: What
was the relevance of shortage of
paper?

Shri Mehr Chand Khanna: Unless
I have the paper I cannot print the
debates (Interruptions).

Shri Harish Chandra Mathuor: Sir,
let this confusion be cleared. What
has the shortage of paper got to do
with it? Whether we print it today
or after seven days, the shortage of
paper does not come in.

Mr. Speaker: That is not in this
question, Let us go to the next
question.

Shri Hari Vishnu EKamath: Sir,
what you said was very clear, but he
has complicated and darkened it.

Foreign Travel Restrictions

+
| Shri P. C. Borooah:
| Shrimati Savitri Nigam:
| Shri Nambiar:
| Shri Yashpa Singh:
e516, ) Maharajkumar Vijaya
1 Ananda:
| Shri Sham Lal Saraf:
Shri Rameshwar Tantia:
Shri Buata Singh:
| Shri P. K Ghosh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Reserve Bank modified the order of
8th June 1962, exempting certain
categories of foreign travel from the
provision of the order, in September,
1962; and

(b) if so, what categories have been

‘exempted?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) Yeg sir.

(b) Certain marginal relaxations in
regard to travel to Ceylon and Pakis-
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tan have been made since the traffie
in these sectors is quite heavy. The
categories are: (1) persons holding
visas issued by the High Commission-
er for Pakistan in India have Indo-
Pakistan passport; (2) travel from
Madras|Trichinapoly to Colombo and
back.

Shri P. C. Borooah: What was the
reason which necessitated the chang-

ing of the previous order of the 8th
June?

Shrimati Tarkeshwari Sinha: I have
already said in my original answer to
the question that it was because of
persons holding Indo-Pakistan pass-
ports and, secondly, because they were
having heavy traffic in this region.

Shri P. C. Borooah: May I know
whether in view of the fact that travel
restrictions imposed under this ordee
have not improved the foreign ex-
change position, Government propose
to withdraw those restrictions al-
together?

Shrimati Tarkeshwarl Sinha: We
pre finding improvement in the fore-

ign exchange position due to these
restrictions.

Shrimati Savitri Nigam: May I
know whether the Air-India people
have also requested the Government
to give this exemption? 1 would also
like to know that earnings of foreign
exchange have been found after this
decision.

Shrimati Tarkeshwari Sinha: I do
not have the details of the savings in
foreign exchange on account of tra-
vels abroad because 60 per cent of the
people were going without any fore-
i#n exchange and were arranging
their own foreign exchange. But
these restrictinng were there because
of the compensatory use that they
were making abroad of the exchange
that they were getting in the free
market. It was causing a lot of
sbuse. Air-India is getting all the
facilities which are there for others in
these regions whirh T mentinmed in

my reply to the original question.
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QUESTIONS

Chandrapura Power Plant

{ Shri Tridib Kumar
*211, Chaudhuri:
| Shri D. N. Tiwary:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
proposed construction of the power
plant at Chandrapura by the D. V. C.
has been held up on account of the
disagreement between the State
Governments of Bihar and West
Bengal as to the sharing of costs; and

{b) whether views of the Central
Government and the Planning Com-
mission regarding this proposal have
been made known to the D. V. C.
and the two participating State Gov-
ernments of Bihar and West Bengal?

The Minister of State in the Minis-
try of Irrigation and Power (Shrl
Alagesan): (a) No; Sir.

(b The Chandrapura Thermal
Power Station is a continuing scheme.
The West Bengal Government have
not yet agreed to contribute their
share of the cost Thg question of
allocation of cost payable by them is
under consideration in consultation
with the State Government.

Contraceptives

*214, Bhri Vasndevan Nair: Wil the
Minister of Health be pleased to state:

(a) whether there is any proposal
to manufacture contraceptives in the
public sector; and

(b) if go, by what time this manu-
facture will start?

The Minister of Health (Dr. Bushila
Nayar): (a) and (b). A proposal to
manufacture contraceptives in the
public sector is under consideration.
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Working of Foreign Exchange Rules
[ Shri Surendra Pal Singh:
*211.{ Shri Narendra Singh Mahida:
Shri Solanki:

Will the Minister of
pleased to state:

(a) whether it is a fact that there
is a large number of complaints
regarding the unsatisfactory working
of the Exchange Control rules, and
people intending to travel abroad are
put to a great deal of inconvenience
and harassment; and

Finance be

(b) if so, what action Government
have taken in this regard?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) No sir.

(b) The Question does not arise.
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Grant for Housing Schemes In Kerala

&5 Bhri P. Kunhan: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether the Kerala Government
asked for any additional grants of Rs
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20 lakhs for housing schemes during
the Third Plan period; and

(by if so, what amount has been
sanctioned?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes, for Rs. 90 lakhs

(b) None so far. A]!ot.l;mnt of fur-
ther funds would depend upon their
availability.

Multi-Storeyed Building for M. Ps.

( Shri Surendra Pal Singh:
| Shrimati Savitri Nigam:
| Shri Bishwanath Roy:

a6, J Shrl Bhagwat Jha Azad:

" 7 Shri Bhakt Darshan.

| Shri Indrajit Gupta:

| Shri Daji:

| Shri Sarjoo Pandey:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that there
is a proposal to build a multi-storeyed
building to house the Members of
Parliament; and

(b) if so, where it will be situated?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A proposal for the
construction of a hostel for Members
of Parliament on Rafi Marg has been
sanctioned. The hostel will have 84

single and double suiteg in six-storey-
ed blocks.
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ECAFE Seminar on Housing

428 Shri P. R. Chakraverti: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether proposals were placed
by the Housing Commissioner before
the E. C. A. F. E, Seminar on Housing
held in Delhi in September, in regard
to freezing of land walues, ceiling on
the size of individual residential plots
and regulation and control of renta
in the urban area;

(b) if s0, whether Government have
initiated suitable measures in this
regard; and

(c) whether it is a fact that Gov-
ernment have decided to grant ina
hundred per cent subsidy for construe-
tion of village streets and drains in
selected villages?

The Minister of Works, Housing and
Bupply (Shri Mchr Chand Khanna):
(a) and (b). The views expressed by
the (former) Housing Commissioner
in the Seminar in question in regard
to control of land values and use as
also control of rents were based on
the suggestionscontained in the Third
Five Year Plan These suggestions
were brought to the notice of tha
State Governments at the last Con-
ference of the Housing Ministers held
in New Delhl in October 1962
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(c) Yea
Homseg at Adityapur

Shri U, Misra:
“{smr.l.nu:

Will the Minister of Works, Housing
and SBapply be pleased to state:

(a) whether it is a fact that a large
number of houses built under Indus-
trial Housing Scheme at Adityapur
(Jamshedpur) are lying vacant for
over a year; and

(b) if so, what ls the number of the
houses built and the number lying
vacant?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Ehanna):
(a) and (b). Yes. Out of 2152 houses
built at Adityapur (Jamshedpur) under
the Subsidised Industrial Housing
Scheme, water supply and electricity
work has yet to be completed in 1568
houses. Of the remaining 584 houses,
§1 houses are lying vacant since lst
April 19681, The Bihar Government
are taking expeditious steps to allot
these houses to the eligible workers.

Low Income Group Housing Scheme

430. Shri Bishanchander Seth: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that his
Ministry has sanctioned a further
amount of Rs. 10 lakhs to the Union
Territory of Delhi under the Low
Income Group Housing Scheme; and

(b) if so0, what is the ameunt so far
sanctioned, since 19547

The Minister of Works, Housing and
Supply (Shri Mehr Chand Ehanna):
(a) Yes,

(b) Rs 233:91 lakha
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T.B. Patients in Himachal Pradesh

432. Shri D. C, Sharma: Will the
Minister of Health be pleased to
state:

(a) the number of T.B. patients in
Himachal Pradesh at present; and

(b) the number of those out of
them for whom beds are available?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No regular T.B.

e
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Irrigation Projects in Orissa

436. Shri Mallick: Will the Minister
of Irrigation and Power be pleased to
state:

(a) whether any medium Irrigation
Projects have been sanctioned in the
scarcity areas of Orissa during 1962-
63; and

(b) if so, what are they and what
is their estimated cost?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Bahuda  Irrigation Project
(Stage 1) has been approved for the
benefit of scarcity area of
District. Its
Rs. 57-40 lakhs.

C.H.S, Dispensaries

437. Dr. L. M. Singhvi: Wil] the
Minister of Health be pleased to
state:

estimated cost is

(a) how many complaints against
the behaviour of the Doctors and
the staff of the CH.S. Dispensaries
in Delhi in regard to inordinate de-
lays, ang negligence have been re-
ceived during the last 3 years, year-
wise;

(b) in how many cases and what
action hag been taken by Govern-
ment;

(¢) whether she or her Deputy
paid any surprise visits tp CH.S.

Ganjam -

dispensarie; in Delhi in this connec-
tion; and

(d) it so, with what results?

The Minister of Health (Dr. Sushila:
Nayar):

a8) Year
C «ryp
1960 . 163
1961 , . 230
1962 . . 140

(upto 30-9-1962

(b) Most of the complaints are ~f
a minor nature and action is taken
from time to time to remove the
cause of complaints. Ip other cases
the following action was taken:

Warn- Trans- Stop-  Termi-
ings fers page nation
of in- of
cre-  service
ments
Gazetted 69 I
'on-
gazetted 24 z 1 4

(e) and (d). Yes. Necessary action
was taken and is being taken to re-
move the defects noticed.

Plastic Survery Unit in Safdarjang
Hospital, New Delhi

438 Shri P. C. Borooah:
' Shrimati Savitri Nigam:

Will the Minister of Health be
pleased to state: -

(a) whether there was a scheme for
setting up a 100-bed burns and plas-
tic surgery unit at tha Safdarjang
Hospital; and

(b) if so, what progress has so far
been made in that direction?

The Minister of Health (Dr. Soshila
Nayar): (a) and (b). The building for
this unit is now ready and will be
handed over to the Medical Superin-
tendent of the Safdarjang  Hospital
shortly. Equipment and part of the
staff have been sanctioned, The:
building will accommodate 70 beds.
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Delhi Master Plan

439. Bhri Surendra Pal Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
WGovernment of UP. have objected to
the inclusion of any part of their terri-
tory in Delhi's Master Plan; and

(b) it so, whether the original plan
-will now be altered in the light of this
wobjection or efforts are being made to
persuade UP. to let its area remain
in the Master Plan as it is?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.

Mental Diseases

r Shri Surendra Pal Singh:
4490. Bhri A. K. Gopalan:
{ Shr P. Eunhan:

Will the Minister of Health be pleas-
-ed to state:

(a) whether the Government of
India have drawn the attention of the
‘States to the observations of the
‘Lakshmanaswamy Mudaliar Com-
mittee that there was a general sense
of complacency in all the States in re-
.gard to mental diseases and that there
‘was a great dearth of mental hospitals
.all over the country; and

(b) if so, what has been the re-
:action of the States and whether any
of them have taken any concrete steps
‘to improve matters in this regard?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) A statement compiled from the
replies received up-to-date from cer-
tain Union Territories and State
Governments is laid on the Table of
the House, [See Appendix I, annexure
No. 54]. The remaining Union Terri-
tories and State Governments have
mot yet replied.
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Penicilltn

441. Bhri D. C. Sharma: Will the
Minister of Health be plessed ]
state:

(a) whether cases of adverse re-
action of penicillin in hospitals and
dispensaries in Delhi are on the ine
crease;

(b) whether it is also a fact that the
cases of adverse reaction were negligi-
ble when foreign manufactured peni-
cillin was being used;

(¢) how many deaths have been
reported due to penicillin reactios in
Delhi Hospitals during 1961-62; and

(d) what steps are being taken to
check them?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) The incidence of penicillin re-
action has no relationship to the ori-
gin of manufacture.

(c) One.

(d) Penicillin injections are avoid-
ed in persons who have any previous
history of sensitivity or allergic re-
actions.

Penicillinase is used when needed.

T.B. Patients

[ Shri S. M. Banerjee:
ml Shri Umanath:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that TB
patients are unable to continue full
treatment because of expensive medi-
cines;

(b) if so, whether medicines are
not made available to T.B. patients by
T.B. Centres;

(c) whether W.H.O, has been re-
quested to supply adequate medicines
for T.B. patients; and

(d) if so, whether they have actyally
supplied?
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The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Anti-biotics are
supplieg free to indigent T.B. patients
at T.B. Clinics to the extent funds
permit.

(c) The W.H.O. have offered to sup-
ply 4,00,000 tablets of Thiacetazone
for trial purposes at the National T.B.
Institute, Bangalore. The UNICEF
have promised to provide INH for a
period of two years for the 20 clini
to be equipped by them during 1962
and 1083, .

(d) No, the supplies are awaited.

Spurions Druge

"2 Shri 5. M. Banerjee:
Shri Umanath:
Will the Minister of Health be
pleased to state:

{a) whether some of the firms manu-
facturing spurious drugs were caught
in September, 1962, in the States of
Andhra and Maharashtra;

(b) whether they were given de-
terrent punishment;

(c) whether strict measures have
been taken to stop manufacture of
such drugs; and

(d) if so, the details thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) Distilled water and nor-
mal saline ampoules were seized by
the Drugs Controller from the dealers
in Andhra Pradesh and Maharashtra
as in other States. As the result of a
campaign launched against sub-
standard drugs in Maharashtra, the
Drugs Control Administration there,
since June, 1962 till the 13th October,
has seized about 20,00,000 ampoules
of distilled water and normal saline
manufactured by certain firms, These
drugs are more accurately substand-
ard rather than spurious.

(b) The Government of Andhra
Pradesh, after consideration of the
matter; have not proceeded against

those dealers who have offered to des-
troy the stock of drugs seized. Bo far
as the cases of the Government of
Maharashtra are concerned, investi-
gations are still in progress.

(c) and (d). The following measures
have been taken by the Governments
of Andhra Pradesh and Maharashtra:

Andhra Pradesh.

The Drugs Control Administration
under the Medical Department has
taken immediate action for freezing
normal saline and distilled water am-
poules manufactured by the follow-
ing 19 firms:

(1) M/s. Glucos Products, Cal-
cutta

(2) M/s. International
House, Calcutta.

(3) M/s. Therachemicks, Calcutta-
30.

Drug

(4) M/s, Therapeutic Laborator-

ies, Calcutta.

(5) M/s. Belur Chemical Factory,
Calecutta.

(6) M/s. Philco Products, Cal-
cutta-p.

(7) M/s. Bengal Research In-
stitute, Calcutta.

(8) M/s. Medico Chemical Indus-
tries, Calcutta,

(9) M/s. Allied Drug Industries,
Calcutta.

(10) M/s. Dossein Chemical In-
dustry, Calcutta.

(11) M/s. Bengal Pharmaceutical
Industries, Caleutta-11.

(12) M/s. Aryan Chemical Works
Ltd.,, Calcutta.

(13) M/s. United Drug House, Cal-
cutta.

(14) M/s. New Bio-pharma Labora-
tories, Calcutta.

(15) M/s. Vitamin
Calcutta,

and

(18) M/s. A. C. Chakrabarthy &

Co., Calcutta.

All the District Medical Officers and
Superintendents of Government

Laboratories,
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Hospitals including private medical
institutions were informed not to use
any drugs manufacturegd by these
firms. Besides this, Anti-Spurious
Drugs Committee was convened re-
cently to devise preventive measures
as far as possible to control the
manufacture and rate of spurious
drugs in this State.

Maharashtra:

The staff of the Drugs Control Ad-
ministration has been strengthened in
certain districts and 1t is proposed to
give additional staff to the Drugs
Control Administration during the
next financial year. A proposal to
establish a Drugs Control Laboratory
is also under consideration of the
State Government to speed up the
testing of samples.
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Delhi Hospitals

446. Dr. L. M. Singhvi: Will the
Minister of Health be pleased to
state the average number of indoor
patients ang the number of deaths in
the Central Government Hospitals in
Delhi during the last three years
hospital-wise and year-wise?

The Minister of Health (Dr, Sushila
Nayar):

No.of No. of
Hospital Year indo r deaths
pal

e i

Willingon Hospital 195% 6,109

1960 6,493
for th 1961 9929
Average for three
ears 5 7,510 382

¥ )
Safdarjang Hospital 1959 15,031 1,045
1960 18,427 1,280
1961 20,434 1,395

Average for three

years . . 17,964 1,240
Irwin Hospital . 1959 29,809 2,602
1960 33,171 2,836
1961 34,023 3044

Average for three
years . . 32,334 2,827
Police Hospital . 1959 1,988 e
1960 2,221 3
1961 2,079 I
Average for three
yea.rE: . 2,096 T
Mental Ward in
Central Jail
Hospital . 1959 122 4
1960 131 3
1961 143 5
Average for three
years . . 132 4

V.M. Hospital, Tripura

447, Shri Dasaratha Deb: Will the
Minister of Health be pleased to state:

(a) whether any representation has
been received for creation of a post of
Anaesthetist for V.M. Hospital, Tri-
pura; 4
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(b) if so, what is the reaction of
Government in that respect; and

(¢) whether there has been any
Doctor Specialist in Anaesthesia at
present at V.M. Hospital, Agartala?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A post of Anaes-
thetist for V.M. Hospital, Tripura, has
already been sanctioned by Govern-
ment in December, 1961.

(¢) One of the Civil Assistant Sur-
geons, Grade I, under the Tripura
Administration holds the diploma in
Anaesthesia. The post of the anaes-
thetist has not been filled so far.

Wind Power Plan!s in the Country

448. Shrimati Maimoona Sultan:
Will the Minister of Irrigation and
Power be pleased to state:

{a) whether there is a scheme for
setting up a number of wind power
planis in the country under the Third
Five Year Plan; and

(b) if so, the details there?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) No.

(b) Does not arise.
Ganguwal Power Station

449. Bhrimati Maimoona Saltan: Will
the Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 220
kw. inter-linking sub-station at Gan-
guwal, has been commissioned;

(b) if so, at what cost it has been
completed; and

(c) what are the salient features of
thig station?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) Yes.

(b) Rs. 50 lakhs.

(c) This substantion interconnects
the 220 kv. Transmission system of
Bhakra with the 132 KV. Transmission

Written Answers 1742

system of Ganguwal and Kotla thus
integrating the power available from
these Power Houses. This affords a
certain degree of flexibility in system,
will ensure continuity of supply, and
facilitate operation of the machines
and use of the waters in the most
economical manner.
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Town Planning

a2 Shri Indrajit Gupta:
|\ Shri Mallick:

Will the Minister of
pleased to state:

Health be

(a) the amount allocated during the
Third Five Year Plan to the States for
Town Planning,

(b) how many “master plans” have
been submitted so far to Government

NOVEMBER 15, 1962 Written Answers 1744

and in respect of which towns or
cities;
(c) the basis on which the grants

have been allotted to different States;
and

(d) whether there is any proposal
to introduce a Central Town Planning
Act?

The Minister of Health (Dr. Sushila
Nayar): (a) Under the Third Five
Year Plan a total provision of Rs. 54
crores exists for “town planning in-
cluding preparation of Master Plans”.
‘This provision consists of two parts;
Rs. 3'00 crores at the Centre to be
provided to the States as grant-in-aid
and Rs. 2'4 crores at the State level

(b) Master Plans are not required
to be submitted to the Central Gow-
ernment.

(c) The allocations so far made take
into consideration wvarious factors like
the total urban population of the Statesr
population of towns and cities which
are eligible for central assistance in
each State, number of surveys to be
condueted and difficulties involved
therein, special considerations like
location of industries, projects ete. etc.
In fact each case has to be consider-
ed on its own merits.

(d) No.

Water Logging in Panjab

453. Shri P. K, Deo: Wil! the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether water logging problem
has become very acute in Punjab
lately;

(b) if so, how much of new area has
been affected this year;

(¢) what steps are being taken for
its proper drainage; and

{dy whether Punjab Government
have asked for Central assistance in
this regard?

The Minister of State in the Minis-
try of Irrigation and Power (ShrE
Alagesan): (a) to (d). The requisite
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information is being collected and
will be laid on the Table of the
House as soon as possible.
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Beas Project

455, Shri Daljit Singh: Will the
Minister of Irrigation and Power bhe
pleased to state:

(a) the acreage proposed to be ac-
quired for Beas Project Unit No. I
and II in Himachal Pradesh areas by
the Project authorities;

(b) date of requisition sent to
Himachal Pradesh authorities for ac-
quiring that area;

(¢) whether the land has been ac-
quired; and

(d) if not, what steps Government
propose to take to expedite acquisitiorn
of land so that the execution of the
Scheme may not be delayed?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (d). The information:
is being collected and will be laid on
the Table of the House when received.

LIC. Loany to States for Housing
Schemes

456. Shri Sezhiyan: Will the Minis-
ter of Finance be pleased to state:

(a) the State-wise allotment of
loans from the Life Insurance Cor-
poration for housing schemes so far;
and
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(b) whether and separate allot-
ment has been made for housing
scheme for the employees of the Life
Insurance Corporation?

The Minister
Morarji Desai): (a)

of Finance (Shri

L] Drawn

(Rupees in lakhs)

Andhra Pradesh 41046 352°21
Assam . 2715 8-90
Bihar 150°65 7765
Gujarat . 80' 10 4510
u . o 1

Kerala . . 70:20 ' 45-20
Madhya Pradesh 251-45% 197-95
Madras . . 354°00  299°25
Maharashtra 337°75 17100
Mysore . . . 24 © < 189 45
Orissa . " . 155 . 130°B§
Punjab i 26285 18485
ajasthan . 231-21 184-46
Untar Pracesh = 24750 128:00
West Bengal 492-63 365-13
TotaL 3340°00 2320°50

(b) No geparate allotment as such
has beery, made for the housing
.schemg for the employeeg of the Life
Insurance Corporation; but loans are
advanced to the Co-operative Hous-
ing Societies of the employees of the
Corporation as angd when such S-
cieties approach thg Corporationr for
loang under tha scheme. To-date a
wtal loan of Rs. 37,59,225 has been
sanctioned out of which so far
Rs. 9,42,926 have been actually dis-
bursed.

-Centre-State Financial Relationship

457. Bhri Umanath: Will the Minis-
‘ter of Finance be pleased to state:

(a) whether Government have con-
sidered the recommendation of the
Third Finance Commission to appoint
a High Power Commission to review
and recommend on the Centre-State
Hfinancial relationship; and

{b) if so, what is the decision of the
‘Government?

NOVEMBER 15, 1962
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The Minister of Finance (Shri
Morarji Desai): (a) and (b). As ex-
plained in paragraph 5 of the  Ex-
planatory Memorandum laid on the
Table of the House on 12th March,
1962, this recommendation did not
require any immediate decision. The
recommendation  will be considered
well before the appointment of the
pext Finance Commission and the
settlement of the arrangements for
financing the Fourth Plan.

Remittances from Indian Citizens
Abroad

{ Shri K. C. Pant:

458" Shri Morarka:

Will the Minister of Finance be
pleased to state:

{a) the amount of remittances re-
ceived from Indian citizens abroad
during the last three years;

(b) whether it is on the increase;
and

(¢) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Demal): (a) The amount of
remittances received from Indian
citizeng abroad during the last three
years was as under:

in Lakhs of
Year rupees
1959 .
1960 . . . . 423
1961 . . . n . 271
(b) No sir.

(e) Does not arise.
Rise in National Income

459, Shrimati Maimoona Sultan: Will
the Minister of Finance be pleased to
state:

(a) how far the National Income had
risen during 1961-62;

(b) how far the consumers’  price
index had risen during that year;
and
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(c) how far this increase in income
as referred to in part (a) above re-
presents the advance towards better
living standards?

The Minister of Finance (Shri
Morarji Desai): (a) According to
‘quick  estimates’ released by the
C.5.0. national income at constant
prices increased by 2°2 per cent. in
1961-62.

(b) The Working Class Consumer
Price Index rose during 1961-62 by
2-4 per cent.

(¢) Considering the increase in
population, per capita income in 1961-
62 showed little change over 1960-61,
But no definite conclusion about ad-
vance towards better living standards
can be reached merely on the basis of
the growth rate of national income as
a whole in a single year.

Sale of Gold

[ Shri Yashpal Singh:
Maharajkumar Vijaya
460. J Ananda:
| Shri ¥. D, Singh:
| Shri P. Venkatasubbaiah:

Will the Minister of Finance be

pleased to state:

(a) whether there has been sale
of gold due to panic in Bombay in
September, 1962; and

(b) if so, the reasons for the same?

The Minister of Finance (Shri
Morarji Desai): (a) There was a de-
cline in gold prices in September,
1962, particularly during the early
part of the month. This suggests that
there must have been larger than
usual sales of gold.

(b) There is no reason to believe
that these sales were due to any
general distress: the reason for the
large sales must, therefore, be sought
in the circumstances peculiar to the
individual parties concerned.

2090(AiLSD—3.
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Price of Gold

461. Shri Kajrolkar: Wiil the Minis-
ter of Finance be pleased to state:

(a) the steps taken to bring down
the price of gold in bullion market;
and

(b) whether any study has been
undertaken of the pattern of trade in
gold in different spot markets and if
so, with what result?

The Minister of Finance (Shri
Moraji Desai): (a) Government is en-
deavouring to reduce the demand for
gold by educating public opinion.

(b) No such study has been under-
taken but the Reserve Bank of India
is attempting to collect, through nor-
mal channels, statistics regarding the
internal trade in gold.
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Qutstanding Foreign l.oams

464. Shri Ramanathan Chettiar: Will
the Minister of Finance bc pleased to
slate:

(a) the outstanding loans payable
to different countries as on 30th Sep-
temnber, 1362 (amount to he shown
country-wise);

(b) date of maturity in each case;

(e) the yearly
thereon; and

interest accrued

(d) the yearly interest payable in
respect of such outstanding loans
during the Third Five Year Plan
(year-wise)?

The Minister of Finance (Shri
Morarji Desai): Two stotements are
Jzid on the Table of the House.
[Placed in Library, See No, LT-531/
62.)

.and Supply (Shri
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Slam Clearance

465. Shri Sezhiyan: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether statistics, accurate or
approximate, are available with re-
gard to the number of slums in the
cities of Madras, Bombay, Calcutta
and New Delhi in 1951, 1956 and 1961;

(b) The Slum Clearance Scheme is
far by Central Government for slum

clearance in the four cities mentioned
above; and

(c) whether the amounts allotted
were fully utilised for the purpose?

The MiniSter of Works, Housing
Mehr Chand
Khanna): (a) Ng.

(b) The Slum Clearance Scheme is
administered through the respective
State Governments. According to the
information received from them,
Slum clearance;improvemcm pro-
jects costing Rs, 181 lakhs have so far
been sanctioned in Madras, Rs. 467
lakhs in Bombay, Rs. 224 lakhs in
Calcutta and Rs. 276 lakhs in Delhi.
The Central Govermment provide
financial assistance to the extent of
75 per cent of the approved cost of
the Schemes and payment is made as
and when expeaditure is incurred.

(c) Information about the expen-
diture incurred on these schemes will
be collecteq and laid on the Table ot
the Sabha.

Forms Press at Koratti

466 Shri A, K. Gopalan:
'{Shri P. Kunhan:

Will the Minister of Works, Housing
and Supply be pleased to state:

ta) when the construction of “the
Forms Press at Koratti (Kerala) will
begin; and

(b) what is the reason for the delay
in the establishment of this Press”

The Minister of Works.
and Supply (Shri Mehr

Housing
Chand
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Khkanna): (a}) The construction of the
Government of India Press, Koratti
(Kerala) building is expected to be
started within the next few months.

(b) The main reason for the delay
m the establishment of the Govern-
ment of India Press, Koratti has been
the inadequacy of the availability of
foreign exchange for the import of
press machinery.
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T Santha] Refugees '

468, J Shri Umanath:
1 Shri S, M. Banerjee:
Will the Minister of Works, Housing
amd Supply be pleased to state:

(a) whether some of the Santhal
refugees from East Pakistan are
likely tp be settled in Bijhar; and

(b) if so, number of such refugees
to be settled there?

The Minister of Works,
and Supply (Shri  Mehr
Khanna): (a) No.

Housing
Chand

. (b) Does not arise,
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the Table

Housing Cooperatives

469. Shri Bishanchander Seth:
Will the Minister of Works, Housing
and Supply be pleased to state:

fa) whether it is a fact that his
Ministry has appointed a Com'n.lttee,
of Housing Cooperatives; .

(b) if so. what are its ams and™
objects; and '._

(c) the reasons for appointing Sucb
a committee? '

The Minister of Works. HOusing
and Sopply (Shri Mehr Chand
Khanna): (a) to (¢). Having regard to
the important role that Housing Co-
operalives can play in the ameliora-
tion of housing conditions. the Gov-
ernment of India have set up a work-
ing group on Housint Cooperatives
to examine in detail the development
of cooperative housing and, among
other things, to recommend suitable
measures for the organisation of Co-
operatives in the orgapisation of Co-
operatives in the field of Housing
and to suggest specific programmes
indicating  suitable patterns of
finanancial and other assistance.

12.02 hrs,

PAPERS LAID ON THE TABLE

CerTIFIED AccounNTs OF THE Deim
DEVELOPMENT AUTHORITY AND THE
AuprT REPORT THEREON

The Deputy Minister in the Ministry
of Health (Dr. D. S Raju): Sir. on
behalf of Dr. Sushila Nayar. I beg to
lay on the Table a copy of the Certi-
fied Accountg of the Delhi Develop-
ment Authority for the year 1960-61
together with the Audit Report there-
on, under sub-section (4) of section
25 of the Delhi Development Act,
1957. [Placed in Library. See No.
LT-522/62.1
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ALl Inpia Services (MEDICAL ATTEND-
ANCE) AMENDMENT RULEs, 1962

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
Sir, on behalt of Shri Datar, I beg to
re-lay on the Table a copy of the All
India Services (Medical Attendance)
Amendment Rules, 1962, published in
Notification No, G.S.R. 1094 dated the
25th August, 1962, under sub-section
(2) of section 3 of the All Indig Ser-
vices Act. 1951, [Placed in Library.
See No. LT-404/62.]

CoAL MinNes REeScUE (AMENDMENT)

RuLes, 1962 anp GOVERNMENT REsoLu-

TION REGARDING RECOMMENDATIONS OF

THE CENTRAL WAGE Boarp FOR IrON
AND STEEL INDUSTRY

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C, R. Pattabhi
Raman): Sir, on behalf of Shri Hathi,
1 beg to lay on the Table a copy each
of the following papers:—

(i) The Coal Mineg  Rescue
(Amendment) Rules, 1962
published in Notification No.
G.S.R. 1322 dated the 6th
October, 1962, under sub-
section (7) of section 59 of the
Mines Act, 1952, [Placed in
Library. See No. LT-523/62.]

(ii) Government Resolution No.-

WB-11(35) /62 dated the 13th
Novemler, 1962 regarding re-
eommendations of the Central
‘Wage Board for Iron and Steel
Industry, Patna, for grant of
interim  wage increase to
workers. [Placed in Library.
See No. LT-524/62.]

NOTIFICATIONS UNDER THE SEA CUSTOMS

Act, CENTRAL EXCISES AND SaALT ACT

anp MepicrNaL AND TOILET PREPARA-
tioNs (Excise DuTies) Act

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): Sir, on behalf of Shri B. R.
Bhagat, 1 beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-section (4) of
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section 49B of the Sea Customs Act,
1878 and section 38 of the Centra] Ex-
cises and Salt Act, 1944, malding cer-
tain further amendments to the Cus-
toms and Central Excise Duties Ex-

port Drawback (General) Rules,
1960: —

(a) GSR. No. 1218 dated the
15th September, 1962.

(b) G.S.R. No. 1315, dated the 6th

October, 1962.

(¢) G.S.R. No. 1369, dated the 20th
October, 1962,
[Placed in Library. See No.
LT-525/62.]

(ii) a copy each of the following
Notifications under sub-section (4) of
section 43B of the Sea Customs Act,
1878: —

(a) GSR No. 1212, dated th:
15th September, 1962.

{b) G.S.R. No. 1213, dated the
15th September, 1962.

(c) G.SR. No. 1214, dated the
15th September. 1962.

(d) G.S.R. No. 1215, dated the
15th September, 1962.

(e) G.S.R. No. 1314, dated the 6th
October, 1962,

(f) G.S.R. No. 1347, dated the 13th
October, 1962,

(g) G.S.R. No. 1368, dated the
20th October, 1962.
[Placed in Library. See No.
LT-526/62.]

(iii) a copy each of the following
Notifications under sub-section (4) of
section 19 of the Medicinal and Toilet
Preparations (Excise Duties)  Act.
1955, making certain further amend-
ments to t he Medicinal and Toilet
Preparations (Excise Duties) Rules,
1956: —

(a) G.S.R. No. 1352, dated the
13th October, 1962,

(b) G.S.R. No. 1353, dated the
13th October, 1962
[Placed in Library. See No.
LT-527/62.]
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TENTH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): Sir, I beg to present the Tenth
Report of the Committee on Private
Members’ Bills and Resolufions.

CUSTOMS BILL
REPORT OF SELECT COMMITTEE

Shri Krishnamoorthy Rao: Sir, I
beg to present the Report of the
Select Committee on the Bill to con-
solidate and amend th- law rela‘ing
to customs.

EVIDENCE

Shri Krishnamoorthy Rao: Sir, 1
beg to lay on the Table a copy of the
evidence given before the Select
Committee on the Customs Bill, 1962,

-

BUSINESS ADVISORY COMMITTEE
EicaTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:

“That this House agrees with
the Eighth Report of the Business
Advisory Committee presented to
the House on the 13th Novem-
ber, 1862."

Mr. Speaker: Motion moved:

“That this House agrees with
the Eighth Report of the Business
Advisory Committee presented to
the House on the 13th Novem-
ber, 1962.”

Shri Ranga (Chittoor): May we-
have some idea as to how long this
session is expected to go on?

Supplementary 1758
Demands for Grants

(Railways)

Shri Satya Narayan Sinha: As I
announce the business of the House,
I may be in a position to indicate at
least the approximate date by which
the House might adjourn.

Mr. Speaker: The question is:

“That this House agrees with
the Eighth Report of the Business
Advisory Committee presented to
the House on the 13th Novem-
ber, 1962.”

The motion was adopted,

12.04 hrs,
MULTI-UNIT CO-OPERATIVE
SOCIETIES (AMENDMENT) BILL

The Decputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj anq Cooperatiom (Shri
Shyam Dhar Misra): Sir, on behalf of
Shri S. K. Dey, I beg to move for leave
to introduce a Bill further to amend
the Multi-Unit Co-operative Societies
Act, 1942,

Mr. Speaker: The question 1s.

“That leave be granted to in-
troduce a Bill further to amend
the Multi-Unit Co-operative Socie-
ties Act, 1942

The motion was adopted,

Shri Shyam Dhar Misra: Sir, I in-
troduce the Bill.

12.05 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS)*

Mr. Speaker: The House will now
take up consideration and voting of
the Supplementary Demands for
Grants (Railways). The time allot-
ted is two hours.

*Moved with the

recommendation of the President.
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, in moving the Supple-
mentary Demands for Grants for 1962-
83 for the consideration of the House,
I may say, by way of introduction,
that these Supplementary Demands
were frameg before the present
emergency. on the basis of the post-
budgetary developmenis which had
already taken place. For  further
funds as may be needed, Supplement-
ary Demands will be moved in the
next (Budget) Session of the Parlia-
ment.

The Supplementary Demands as
now presented cover two demands
under ‘Works'—both for relatively
small amounts and both representing
“New Services'— and two demands
under ‘Revenue Working Expenses’
Grants.

The Supplementary under Demand
No. 15— Construction of New Lines—
for Rs. 50,000/- is more or less a token
provision, to facilitate making an im-
mediate start on the construction of
the Morwa-Singrauli-Katni line, the
survey or pre-construction expendi-
ture of which is already covered by
Budget provisions under Demand No.
2. This line is to serve the Singrauli
Coalfields which are being developed
in the Third and Fourth Plans; the de-
cision to construct this line as part of
the 200 miles of ‘‘coal lines” provided
for in Third Plan., was taken recently,
in consultation with the Planning
Commission, An immediate start on
this project is necessary in view of
the difficult nature of the construction.

The small Supplementary under
Demand No. 16 for Rs. 225 lakhs—
Open Line Works (Additions)—is to
eover the purchase price of the Alna-
var-Dandel;i Railway branch line,
which was acquired on 1st October.
1962, from the State Government of
Mysore at this negotiated price. It
was felt that the development and
strengthening of the line—for which,
as the House is aware, there have
been demands from the growing local
industry—could be done better if the
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Central Government, who were mana-
ging or working the line, alsop owned
the line, instead of having to ap-
proach the State Government, as own-
er, to undertake such measures.

Of the two Supplementaries under
‘Revenue Working Expenses’, the Sup-
plementary under Demand No. T7—
Operation (Fuel)—is to cover mainly
the post-budgetary increases in lhe
price of coal and partly the receipt
by the Railways of a greater propor-
tion of inferior grades of coal than
allowed for in the Budget thus resul-
ting in larger consumption of coal.

The increase under Demand No. 9—
Miscellaneous Expenses—is mainly
made up of Government contribution
to the Provident Fund accounts of
non-pensionable temporary employees
in which such contribution wil} be
credited even during temporary ser-
vice; this corresponds to the benefit
given to pensionable staff, on the Pay
Commission’'s recommendations, by
way of counting all temporary ser-
vice—followed by permanent ser-
vice—for pension, instead of only half
the temporary service for pension as
previously. This crediting of govern-
ment contribution to the Provident
Fund accounts of temporary employees
will not arise in respect of railway
employees who joined service since
16th November, 1957 and who, as the
House may be aware, are compulsori-
ly governed by the pensionary form
of retirement benefits and not contri-
butory Provident Fund.

Demand No. T7—ORDINARY WORKING
Exprnses—OPERATION (FUEL)

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2.55,08,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the vear end-
ing the 31st day of March, 1963
in respect of Ordinary Working
Expenses—Operation (Fuel).”
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Demaxp No. 9—ORrRDmARY WORKING
ExPENSES—MISCELLANEOUS EXPENSES

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs, 2,1041,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963
in respect of Ordinary Working
Expenses—Miscellaneous Expens-
“.'5."

15—CONSTRUCTION OF
New Lines

DeEmaAND  No.

Mr, Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 50,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1963
in respect of Construction of New
Lines."

Demanp No. 16—Oren Lane Works—
ABDITIONS

Mr, Speaker: Motion moved:

*That a supplementary sum not
exceeding Rs. 225000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1963
in respect of Open Line Works—
Additions.”

These Demands are now before the
House. Those hon, Members who
wish to maove their cut motions may
pass on chits to the Table and I shall
treat them ag moved provided they
are otherwisg in order.

Shri Nambiar (Tiruchirapalli): Sir,
my cut motions are 1, 2, 3 and 4. 1
move them.

In the firsy instance, namely in De-
mand No. 7 where they have sought
permission for a grant of Rs 479

( Railways)

crores, it is stated, as the Minister has
explained, that due to the inferinr
quality of coal, more coal is being
consumed by the Railways and it has
cost more. Not only has it cost us
more, thig inferior quality coal has
created dislocation in railway rin-
ning. For instance, I know on our
Railway, the Southern Railway, which
is far off from the collieries, we sup-
ply such a bag sort of coal that even
loca] passenger trains are delayed.
One day, I was travelling from Tiru-
chirapalli to a place which is only 30
miles away. It took more than three
hours for the train to reach the desti-
nation. When I enquired, the driver
said that the coal supplied was infe-
rior, therefore, the engine could not
hold encugh coal, the coal was ex-
hausted en route and he had to bor-
row coal from another engine which
was going about and then he had to
continue. This happened in a local
train by which I was travelling. If
this is the position of small distanece
passenger trains, 1 can understand
how much suffering this would have
created in long distance trains and
goods trains. Particularly in places
where the collieries are far off, I
would request the hon. Minister to
supply better quality coal

Then, he might say that due to
shortage of better quality coal, we
have no coal to supplv. Now comes
the question of shortage of wagons.
We know particularly for the indus-
tries in the south, we are having
short supply of wagons. For instance,
I know that the tota] requirements
of wagons per day for all the collieries
is about 7,000 whereas we are in a
position to supply only 4900 and odd.
It may be something like 5,000
wagons. With the shortage of 2,000
wagons per day. it has become very
difficult to get coal to the industries
far off from the collieries. Added on
to that, this bad quality of coal also
has increased our difficulties. Of
course, the hon. Minister may say that
we have shortage of wagons, we
have shortage of good quality coal
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[Shri Nambiar]

and we have to put up with that, this
iz al} we can do.

It is not so simple. The Railway
Minister has said that the first prio-
rity is given to the Railways, If that
is so, proper allotment of wagons for
the supply of coal to the Railways
must be made. Secondly, a better
variety—when I say better, better
than the worst; that is all I shouid
say; I don't say that the best quality
should go to the Railways—of coal
should be supplied. These are two
requirements which could be met by
adjustment. As to how best this can
be done is a point which they alcne
can say. .

The third point is. to alleviate the
difficulties in wagon shortage, the Rail-
ways are constructing what is known
as box wagons. With regard to these
box wagons, construction is just in the
starting. Secondly, even with regard
to the box wagons supplieq to the
collieries, 1 have to complaint {rom
the colliery owners that these box
wagons are not in a position to be
weighed at the pit heads. We have
not got weigh bridges. What hap-
pens is, these wagons, when they are
not loaded, are not propetiy weighed,
they have to be taken to different
places and they have to be sent back
again gnd so a lot of waste of energy
and time is reported in the loading of
box wagons. For instance, many col-
liery owmers are saying that they do
not want box wagons because under
the existing arrangements these box
wagons cannot be movegd only as such
and collection of box wagons at the
collieries for proper loading and
shuting also becomes difficult. There-
by I do not say that box wagons are
to be scrapped or are not to be used.
I say they must be used because of
shortage of wagons. How best it can
be done, how the bottle-necks could
be avoided &t the collieries, how the
box wagons could be weighed proper-
1y, how delays coulg be avoided, how
quickly in Moghalsarai and beyond
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Moghalsarai these wagons can be
moved, these are points which the
Railway Operation department slone
can solve. Anyhow, there is a wide-
spread complaint from the consum-
ers, from the factory owners as well
as from the Railway officials that the
supply of coal is far inadequate. Added
on to that, in our present emergency
and the necessity of running all ‘rains,
I neeq not emphasise the importance
of solving this problem. I leave it
to the Administration as to how best
to do it. Much attention has to he
concentrateq upon this because this
is a serious point.

Coming to the next peint which is
about payment of pensions and settle-
ment of dues, here again, in Demand
No. 9, some more amount is sought for
the purpose. ] must confess that with
regard to the payment of pensions,
there is so much of dissatisfaction.
Firstly, fixation of pension and subse-
quently, the mode of payment. The
correspondence, I can say, takes on
an average more than a year after the
retirement date. In many cases, even
after one year, they do not get the
pension properly fixed. When once it
is fixed, payment is being arranged
through the local treasuries, taluk or
district treasuries. This is also very
difficult for the pensioners. There is
a request that the pension may be
distributed through the Railway pay
offices. If these local authorities could
look to this, they can switch on to
that methoq and it will add to the
convenience of the pensioners. Their
federation also has demanded that.

The second point which I would
stress is about the payment of provi-
dent fund and gratuity and.the dues.
The other day, the Deputy Minister
saig that within 24 hours or 72 hours,
payments are being arranged. In cer-
tain divicional offices, T also saw one
of the demonstration payment arrang-
ed like that. in Tiruchirapally, where
within 24 hours, half a dozen em-
ployees were paid. It is only an ex-
hibition or if T may be permitted to
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say so, a demonstration. It was not
pursued. On the other hand, so much
delay is being caused. Much corres-
pondence is going on on that question
and the employee finds it very diffi-
cult in some cases. I am not bring-
ing this forward to find fault with the
Ministry or to say that they are nog-
ligent to this. But, I say that more
attention has to be paid to this ques-
tion and whatever necessary has tno be
done.

The main difficulty which I cap find
in the Accounts offices is due to short-
age of clerks and other employees.
There is a ban on recruitment, Due to
this ban, clerks who have to settle the
accounts of the employees when they
retire, are not available. I may also
add,—it would not be a surprise to
the Railway Ministry; it will be a
surprise to the House—there is not
even pioper maintenance of accounts
of the emplovees with regard to pro-
vident fund and gratuity. During the
British days they used to give a slip
every year stating as to what is the
amount of provident fund at the cre-
dit of each employee.. That used to
be distributed. Now, for the last 5
or 6 years np employees is given a
slip indicating the amount at his
credit indicating the amount at his
credit in the provident fund account.
There are cases where the employees
are told that they have got only a
nominal amount when they are ex-
pecting to get tens of thousands of
rupees because proper accounting is
not done or information given. In
my Railway, the Southern Railway,
this distribution is not done. In other
Railways, 1 have made enquiries and
I have found that this is not done.
There is much dissatisfaction in the
minds of the employees due to this.
If T am wrong, I shall be happy. Let
the Railway Minister explain and tell
us that arrangements are being made
so that at least next vear or the next
year, slips will be distributed about
the provident fund and there will be
disbursement. There is so much of
dissatisfaction. I request the Minif-
try to apply their mind to this and
see that they are properly disbursed.
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I think, especially now when the de-
mand is more on the employees to
do more work, their contentment also
goes along with the turn out. We may ,':
say that due to the emergency, mi.‘
should work more. I also as a repré.
sentative of the trade union, may gd
and tell them, do that. But the ques-
tion is asked ‘You are keen on get®J
ting work from us, but you are nb
keen on getting our dues pai o/
properly. What action have you)\’
taken in that respect?’ If that ques-*)
tion is put to me it is a difficult ques-
tion for me to answer. Therefore, I
would say that while the mentality
of the official; would change due to
the emergency and the necessary
mutual adjustments and understand-
ings would be automatically evolved
as a result of the emergency, proper
attention must be paid to this matter
also.

With these words, 1 commend my
cut motions for the acceptance of the
House.

Shri U. M. Trivedi (Mandsaur): I
take this opportunity of moving the
cut motions which stand in my name.

Mr. Speaker: Two of his cut mo-
tions are out of order. He can speak
on the Demands. Those cut motions
are not connected with the Demand at
all.

Shri U. M, Trivedi: Which one is
not connected?

Mr. Speaker: Cut Motions Nos, 11
and 12 are not connected.

Shri U, M. Trivedi: According to me,
they are connected.

Mr. Spaker: He can move the other
cut motions standing in his name.

Shri U, M. Trivedi: In that case I
shall move cut motions Nos. 7, 8, 9
and 10. As regards the other two, 1
shall leave it to you; I feel that I
could have moved them also. However,
1 feel that there is nmo justification
why they could not be moved, because
the head is ‘Supplementary Demand’,
and I could have said something about
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it. But if it so pleases you, I am not Supply of Inferior Quality of Coal
going to move them. resulting in Higher Consumption of
Shri Sonavane (Pandharpur): Is it Coal
estion of pleasure, or is it that S
:hg-l are out o? order? Shri Priya Gupta: I beg to move:

Mr, Speaker: Even if it is a ques-

- “That the demand for a Supple-
tion of pleasure there is no harm.

mentary Grant of a sum not ex-
ceeding Rs. 2,55,08,000 in respect
of Ordinary Working Expenses—
Operation (Fuel) be reduced by
Rs. 100" (5).

Hon. Members may now move their
Cut Motions relating to the Supple-
mentary Demands under the Ministry
of Railways subject to their otherwise

being admissible. Lack of far sight in ascertaining

Supply of Inferior Grades of Coal on financial implications of liberalized
Railways resulting in undue delay Pensionary Rules wvis-a-vis Pay
and Dislocation of Train Services Commission’s Recommendations

Shri Nambiar: I beg to move: “That the demand for a Supple-

mentary Grant of a sum not ex-
ceeding Rs. 2,55,08,000 in respect
of Ordinary Working Expenses—
Operation (Fuel) be reduced by

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,55,08,000 in respect

of Ordinary Working Expenses— "
Operation (Fuel) be reduced by Rs 100" (8).
R, 108 (1). Need to Effect Economy by Providing
Short Supply of Coal owing to inade- for carrying capacity for Empties
quate Wagon Supply and Buying Coal from Private Col-
lieries
“That the demand for a Supple-
mentary Grant of a sum not ex- Shri U, M. Trivedi: 1 beg to move:
ceeding Rs. 2,55,08,000 in respect
of Ordinary Working Expenses— “That the demand for a Supple-
Operation (Fuel) be reduced by mentary Grant of a sum not ex-
Rs. 100" (2). ceeding Rs. 2,55,08,000 in respect *
of Ordinary Working Expenses—
Failure to Grant Pension in Time to Operation (Fuel) be reduced by
Retired Railway Employees Rs, 50,00,000." (7).

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,10,41 000 in respect

Consumption of Different Grades of
Coal and Use of Inferior.Coal by

. ' Railways

of Ordinary Working Expenses—

Micellaneous Expenses be reduced “That the demand for a Supple-

by Rs_ 100." (3) mentary Grant of a sum not ex-

ceeding Rs. 2.55,08,000 in respect

Need to make Retirement Settlements of Ordinary Working Expenses—

and Grant of Pensions to Railway Operation (Fuel) be reduced by

Employees within reasonable time Rs=. 50,00,000.” (8).

“That the demand for a Supple- . .

mentary Grant of a sum not ex- Irregularities in the Catering Depart-

ceeding Rs, 2,10,41,000 in respect ment

of Ordinary Working Expenses— *  “That the demand for a Supple-

Miscellaneous Expenses be reduced mentary Grant of a sum not ex-

by Rs. 100" (4). ceeding Rs. 2,10,41,000 in respect
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of Ordinary Working Expenses—
Micellaneous Expenses be reduced
by Rs. 100" (9).

Reduction ip the Travelling Allow-
unce to Restaurant Car Staff on the
Western Ruilway

“That the demand for a Supple-
mentary Grant of a sum not ex-
ceeding Rs. 2,1041,000 in respect
of Ordinary Working Expenses—
Micellaneous Expenses be reduced
by Rs. 100" (10).

Mr. Speaker: These cut motions are
now before the House,

Shri U. M. Trivedi: The point that
strikes me most i, in regard to the
movement of coal. For the last near-
Iy seven years we have been trying
to improve the movement of coal in a
satisfactory manner. We have tried
Movement by trucks has been sugges-
Movement by trucks has been suggest-
ted: movement by river has been sug-
gested, and movement by sea-going or
ocean-going ships also has been sug-
gested, and some improvements in the
matter, of movement by road are also
being suggested,

Unfortunately, in their enthusiasm
some highly imaginative persons con-
structed what are known as BOX
wagons. Everyone of us has not
studied the mechanism of these BOX
wagons. But it is so difficult that
these BOX wagons cannot be shunt-
ed, If one BOX wagon goes wrong
or getg sick, in the language of the
railways, the detachment of that

wagon takes a long time, and that’

stops sometimes the whole work.

The other difficulty about these
BOX wagons is that they can carry
only coal and' nothing else. When
they reach the destination, they have
to be hauled back empty to a distance
of about seven hundred or eight hun-
dred miles from the place where they
have been taken; for instance, from
Ratlam, from Ahmedabad, from Indore
etc. a full train of nearly 60 BOX

(Railways)

wagans is hauled empty all the way.
There is no arrangement by which
anything else could be carried in those
wagons. These empties are made 1o
run over a distance of about seven
hunderd miles or so at a very heavy
cost to the country, My hon. friend
Shri Nambiar was very hesitant to
suggest that these BOX wagons should
be scrapped. He would he justified
in making that suggestion, but he did
not make that suggestion to scrap
them because we are already short of
wagons. But I would say that some-
thing must be done immediately so
that these BOX wagons may be utili-
sed in these days of emergency for
hauling other things also from the
other end. As it is, once they reach
the destination they become practi-
cally useless.

The other difficulty about these
BOX wagons to which Shri Nambiar
hag referred, and which is a very per-
tinent point on which attention must
be focussed is that the fact that no
weighing is carried out in these
wagons and this causes a good deal of
loss to us, and sometimes a good deal
of loss to the consumer at the other
end. It has been said that sometimu -
as much as 11 tons of coal less is ac-
tually booked in these wagons; that
is to say. less amount of coal travels.
whereas full freight is charged, and
the wagons go. That may either hit
us or hit the consumer: that is im-
material, but it is a national loss that
these wagons are made to run in this
manner.

The other point that I would like to
mention is regarding coal and fuel.
For short distances. no arrangement
has been made to take the coal by
private means. We have got no co-
ordinating agency in regard to this
matter, There must be an attempt to
move coal from thd collieries in
trucks also. The trucks may be
owned by the railways also. That is
quite immaterial. but for' short dis-
tances of the order of 25 or 50 miles
where the consuming centres are
located. rail transport should not bhe
used for transporting coal.
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The next point that I would like to
state is this Why is inferior grade
of coal delivered knowingly to the
railway loco-sheds? Because of the
inferior quality of coal, enormous
difficulty arises in running big en-
gines. The asheg are quickly formed,
and they are not let out, with the net
result that even big engines like the
WB and YB engines stand still and
do not move. I have had experience
of this on two occasions, Once, while
moving from Ganapur, at a distance
of about 30 miles, the engine of the
Frontier Mail refused to work and had
to be kept stand-still for a long time.
The second occasion was about two
weeks later when a similar thing hap-
pened at a distance of about 48 miles
from Gangapur, although the coal was
newly put. If this is the difficulty
that is experienced even for running
big trains like the Frontier Mail, one
can imagine the difficulty that would
be experienced by the engines runn-
ing on the small branch lines. It not
only causes delay and annoyance to
the travelling public, but it causes us
a good deal of money. So, this diffi-
culty must be avoided at all costs.

I would suggest that low grade coal
may be diverted for local consump-
tion, for household purposes or for
some other purposes for which it may
be useful In selecting coal for the
railways, sufficient precaution must
be taken to see that proper coal is
carried to the loco-sheds at least.

Since this Demand also deals with
expenditure on coal and other fuel, I
would suggest that in view of the fact
that we have got a large amount of
crude oil now available—and I am
told that even in Gujarat, the oil
wells have now starteg functioning--
a greater number of diesel vil engines
must be employed. Efforts must be
made even in these days to import
sufficient number of diesel oil engines
to conserve the consumption of coal.
That is all that I would like to say
about cut motion No. 7.
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Then, 1 would refer very briefly to
the Catering Department of the rail-
ways.

The Minister of Railways (Shri
Swaran Singh): I am doubtfu] if that
would be relevant.

Shri U, M. Trivedi: That also cones
under the Supplementary Demand.

Shri Nambiar: When the irains get
delayed, unless catering facility is
available, the passengers will be put
to trouble. In that way it iz connect-
ed,

Mr. Speaker: Because coal ;s not of
a superior quality, therefore, the trains
run late, and, therefore, it is suggest-
ed that the Catering Department also
comes in. I think that we should not
stretch it so remotely.

Shri U. M. Trivedi: I am not stret-
ching it. I have moved cut motion
No. 9 for this purpose.

“Shri Bade (Khargone): There is
an explanatory note referring o the

catering department, under Demand
No. 9.

Shri U. M. Trivedi: In regard to the
Catering Department, there is one
question to be considered. Very re-
cently—I do not know whether that
is the policy of the Railway Board
which applies all over India—a com-
plaint has been brought to my notice
that a certain amount of monthly ai-
lowance which was being paid to those
who were employed as waiters or as
inspectors or as managers in the res-
taurant cars has been cut by half,
the reason being that the railways
have saig that they must take their
meals in the restaurant cars, that they
must dine there compulsorily, and ir-
respective of whether they dine there
or not, they have to pay for it. This
is absolutely against any principle of
employment of any servant. It is
against the provisions of the Payment
of Wages Act. Why has such a thing
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been allowed to ba done? It looks
very miserly that this meagre allow-
ance that was being given to these
men who have to work continuously
for 24 hours and without rest or hav-
ing a rest of only 12 hours before
working again for 24 hours shou:d be
stopped. To deprive them of that
small pittance which was being given
to them is very hard. 1 hope the hon.
Minister will look into the matter and
restore this cut which has been enfore-
ed in respect of these small people.

The other question is about catering.
So far as this department is concern-
ed, a uniform policy of giving out
licences tp vendors is not being fol-
lowed. In certain divisions—I have
written a letter to the hon. Minister
about Baroda; I do not know whether
my letter has reached him or not—
even co-operative societies are side-
tracked. Governmeng says that it
will always be ready and willing to
issue catering licences to co-operative
societies, but instead of that some
influential person with some backing
somewhere gets hold of this informa-
tion that a particular licence at a par-
ticular station is available. An ap-
proach is immediately made and the
big capitalist comes into the picture
and monopolises; it is not one stall,
but more; it is not one trolley but
several. Then they sublet to the
smaller man, to a poor employee,
make him write down an agreement
to remain in service just like a slave
and then charge him Rs. 150 per
month for working a trolley. This man
does not pay to Government Rs. 150;
he does not pay even 1/10th of it. In
this way he exploits the poor man
whom he calls a servant. This thing
must be looked into by the depart-
ment. Tt is a nefarious activity of
these rich people who have come into
the picture and are acting as vendors.
Thev are not afraid or ashamed of
calling themselves vendors and haw-
kers. The names stand there. Some-
times 1 wonder how it is happening.
The licence stands in the name of a
minor boy of two or three years. How
iz it that a contract is entered into
with a party who is not capable of

1
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entering into a contract? What type
of licence is being given?  After all,
licence means a contract, and a con-
tract is given to children in this case.

Shri Swaran Singh: It will be ap-
preciateg if he gives some more p.1-

“ticulars. I shall certainly look into it

because that is not permissible.

Shri U. M. Trivedi. I will give ins-
tances. I think Shri Narendra Singh
Mahida has also written to him. I
will give more particulars,

Shri S. V. Ramaswamy: Also about
subletting.

Shri U. M, Trivedi: This exploita-
tion should be stopped. This exploi-
tation by the capitalist of ordinary
servants who really work the day and
night and sweat must be put a stop
to.

While I am on this, I will seek your
indulgence to point out that when there
is this movement not only of coal but
of other stocks—everything—when we
are putting in money for buying new
railways, we are not exerting gurselves
in rehabilitating those railways which
are not running with proper speed
because rails are not available and
sleepers are not available. Why should
this be so? I do not want to prolong
the discussion, but for some time past
we are noting that there is a deteriora-
tion in the speed of our railways. This
is so practically on all railways in areas
where people are not noisy and do not
create more trouble for you. You do
not care for them—I am sorry I used
the word ‘vou’, but T meant the Mini=-
ter.

Shri Swaran Singh; Does the word
‘noisy’ apply to the hon. Member?

Shri U, M. Trivedi: It does not. I
have onlv one noise. 1 have not
many. This noise must be from the
Delhi Press and that Press is not very
much concerned about the State I come
from.
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I will, therefore request the hoa.
Minister to look into these matters.

s &T © ALY RIS, W1 HE /A
Ao o T ¥ 3 e w77 T T 0
o feqiez Ao o F 17 F 91w
Az & 3w A feram &

“115-54 lakhs owing mainly to
receipt of greater proportion than
allowed for in the budget, of in-
ferior grades of coal by railways,
resulting in higher rate of consum-
ption of coal and necessitating lar-
ger total supplies to the Railways”.

# w1 waErmm ¥ faawr fEea s
areT £ 7 7 g7 aaem fF wwfor
FHAFTAATE A A FT A ZTTETE |
7 AT Z19 A9 AT T A A9 2
™ & AT H A AL UESHEE Aa
fear mr 2 0 W= foeEt w7 W
a@z au fFar war 91 W d@EA § oW
a9 ¥ A FF FT AR AL (HAT
AT 47 fF e #ie f2ar o @
HT TR T T ¢ Rt
#1e #1 AoATE § 30 2 A6 & fF 4w
Fo o 2 fF =@ #7 a9y & mif
o 21 Ag E & S o Y s
Tt & fam %1 a9g @ F9em 3
2 1 ofz w=g 9 A7 F=hfor 5=
1 IE T@T AT AT TRIFCAT A
1 Fifedt sumET EET & 0 TERfET
FT ) a9 ¥ A S A 2w
nfeq ot @vE FE f, g At & A
AfF 79 F Arq D A fEw FT
femimem 2AT 2 1 29 F1 /7 A A
T F T AAE 2 1 AT A TR
1A AT 2T ITETT F AT AT AR 7
T TEe TTET K AT @ A1 IF FT
foms 39z § 91 757 g mar 7
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W T A femre WOy AT
%o FT wTIZ fe@wmar w1 § ag wEw
w0t A2 e T 7

THE WATAT F ag WY FgAT AEAT §
f& o7 w9 =i f9 3 o
A W £ A1 39 F AEE I9we F
q ATSY | AT Wew WAN ¥ AT 97
Fifmdtar § 9f agt & ¥9aw £ &
art # safad agr #9 #1 wfaE
AT E ) WrEAZ I9W OF ¥+
ATAT AT TR w7 faar w2, PR
= frA A vty & oww 2
a1 1 (533 7 F71 f 19 #1 Ff4-
O q 79 F FT A F AT W
WTsaZ THI F 34 qATE fEa I
AT TR FF F ITWAT FT FETH
AR TTAT W OATAA & FIT AT @R
g ET A AT T TEAT A

it gfeaT 2 W& T s U T
feare do gy g 3R F femm gar 2 -

“To meet the needs of rail trans-
port consequent on the develop-
ment of the Singrauli coalfields,
which is programmed during the
Third Plan period and beyond, the
construction of a railway link bet-
ween Obra on the new Roberts-
ganj-Garhwa Road Line and Sing-

rauli coalfields was taken up in
1961-62".

fea 9 Zree U7 A9 oW & 6w
fear mar a1 3= A fomr gwT R fR
TaE AT A TS AT FFAL
1 @ w7 | &1 wr% fewre A
A g 21 F qA S 2 fF o

CFT WETAT TEA FT AL WTET W7

ZH F1 TET FAATH J7 fF 37 1 w2
41 27 FIF TA F TI7 & T8 THEATET
T fram w20
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W Avg § Ffor fewedz &
feare s A sr AT g 1 W F
e H A Fge ag 2w ozw fawm |
g At R WAt @raw 0§ A
Fefmr feurzsiz & zay 2 f& fome
FUAT AT § TAAT AT F@l ACT g |
F JAT 2, 39 F1 /1 99 Fzar F@r
t =g faege 5% 3, Afe =i &
HER 7T A &M fEmm s €
W & Fewr fom Avg A wEaE
=TT 1 fzar Jmr a1, 3% fy = e
o= %7 frar Smem 1 orsAT &9
7 ofeqs g7 1 Frdm T
¥4, & 7AAAT £ f5 A T w
gog & fasm o Afe S om=m
"ET 3 o3 F1 =t o Ave A
g 21 Fefor femmdwe aw s v
frar s wfed w1 FEfw
I FEr AT 3w F g i o4 R
9z4 Al & Ho a/q T et 4 afew
¥9 %o Hio 917 fuert & #itv Fzfow
A 97 99 TR 2 1 e TR ol
gUAarses &1 A1 T 47 aEr 2
I FT &\ gWT A" AT 97
92AT § | W A defor feed &
qITT AT STfET

A% wiatv & faww &1 @t fF
T UHESeE W oTHaTed I 2 ot
FraeE fem s & osEF & o®
G Tl A@AT § | T F A
WA At 7 oA fear & @ @ owdET
agT T7 T ¥ | AT NS mEEIy &
FTTOI 97 AT €& 3 F | 97 39T g
¢ F o o ot o frm W fR
qAfEsl #1 AT FAREE 3T R 98
e faar a1 T feafy S8 #e
wifem fa owré weTs o A frerd |

THT IFT F I F AT HFFA 2
§ 7 @ @ fF gure weg I oA
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T g7 &7 Ty R IE & wer
feras Zar & 346 fra 399 3EEr
9o F1¢ fow Jm@T & 0 = gwT FT
soy A & A1 g wfge 5 fow fa
18 ward fromae @ T far gEE
INFT TF FTE 7w A WwiEm

1 =T gAE A ¢ fE et
fFe w1 F17 T 7 i =g |9
Y /A1 AT SR AT g A ufae
W g7 FH A

steAt wHA WA (FF7AF) ¢
Neqed HE1T4, 799 feAte #1 wiz qva<
Yo 9T H FF FA ATEACF |

A|AF, MiET, FEALT AT FAATAT
#1 @z 97 o zizfw w7 A g
o W A smEEr 1 A £
gafan a4 srgat & fF emafam @
*Y swETgr g1 oA WY FEfeT &7
g&9 1 1T |

qGTF & M AT g€ ATUIT

. ®IAG qF To® F1 qa-q e a7

arfE qaETfRTl F1 7ThaI% T g1 |

Shri Narendra Singh Mahida
(Anand): I welcome the suggestion cf
opening new lines in the undeveloped
State of Orissa, but these will be only
coal lines. May 1 suggest that in
order to help the agriculturists and
cottage industries, passenger irains
may also be operated. That would
help this backward area when e want
our hinterland to develop fully. The
rail lines are there. So, what is the
obstruction {0 running  passengcr
trains? At least one passenger train
may be operated on these coal lines.

The Western Railwayws, particularly
in Gujarat, are short of coal. and
daily many coal trains are run from
the coal fields to the Railway stations
of Gujerat, especially to operate the
steam engines. Now that oil is com-
ing out of Ankleshwar. Cambay and
other places, I request the Ministry to
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switch over as early as possible to
diesel engines, Many coal wagons
will then be freed. So, immediate at-
tention should be given to this. At
least some diesel engines may start
operating on the Western Railway.

About catering arrangements, par-
ticularly on the Western Railway, I
note that the foodstuffs used are »f a
very poor cualitv. Whenever 1 have
taken rice, I have always found stones
in it, and I have practically given up
eating in the dining cars at all.

Shri S. M. Banerjee (Kanpur): I
have never found stones,

An hon. Member: They are white
stones.

Shri S. M. Banerjee: They are soft.

Shri Narendra Singh Mahida: For
vou, probably yes. My suggestion is
that the quality of the food must he
improved. There iy wide compiaint
every time I travel

The dining car in the air-condition-
ed de-luxe train between Bombay and
Delhi is wvery small. The third class
passengers travelling in air-condition-
ed coaches or otherwise have to wait
for hourg in their meals. In spite of
payment, we have to wait for long.
If we ask for lunch at 12, we cannot
get it till about 4, and ultimately we
have to give up.

Shri Sonavane: That is a very popu-
lar train with popular catering.

Shri Narendra Singh Mahida: The
accommodation is only for about 32
passengers. This is insufficient when
there are large numbers of passengers
travelling between Bombay and Delhi

Shri Trivedi has referred to co-ope-
rative societies not being given a
chance for running stalls etc, parti-
cularly in Baroda. That is true. I have
also enquired into the matter 1 have
seen the representations, and those
people have complained in frustration
to the President. They have been
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repeatedly approaching me ond Shri
Trivedi that their case may be heard
properly. I request the Minister to
pay attention to this. I have written
to him, and I shal] write to him again.

There is a certain cooly licence fee
being levied particularly in Baroda
and Anand. The Railway Board
of the Ministry has imposed a cooly
licence fee, saying that they will be
given two kurtas costing Rs. 7-50 nP.
or so, This facility is welcome of
course; instead of their buying from
the bazaar, they get the supply from
the railways straightaway, but 1 do
not see any reason why they should
be charged extra, more than the
kurta charges. They are made to pay
extra. saying that this is for the ar-
rangement and the staff to be engaged
by the railways to supervise etec. I
have discussed this with the local
officials there, but I have not been
convinced why this extra licence fee
was levied on them. If the coolies
can be included as staff of the rail-
ways, offered provident fund, medi
cal facilities etc., then can charge
even double the amount and they
will be willing to pay it, but with-
out making any extra facility avail-
able to them, to impose this levy of
cooly licence fee is not proper. So, I
request the Minister—I have already
moved in the matter—to look into
this and see that the poor coolies are
not charged extra unnecessarily.

These are my submissions. Unless
the railways improve their services
generally, I shall not be able to give
my consent tol this grant. 1f they
improve their services, lessen the
accidents, remove the grievances.....

Mr. Speaker: When one is to pre-
cede, his consent or the improvement?

Shri Narendra Singh Mahida: I
want them to improve. We read 30
often about accidents and other things.
Unless the glandards are improved..
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Mr. Speaker: Consent is
today; improvement we can
subsequently!

Shri Nambiar: Conditional consent.

Shri Narendra Singh Mahida: Of
course, in the case of an emergency,
I shall always support them, but they
should always try to improve the
services.

Shri Joachim Alva (Kanara): I am
concerned as a Member elected from
North Kanara, Shimoga and Belgaum,
in regard to both Demands 15 and 186.
As a Member elected for the last ten
years during three elections, I cannot
consent mentally and iorally, to the
opening of any new lines as long as
consideration for a new line in my
district of North Kanara is not given.
I still repeat my charge that the very
weighty and businesslike Members of
the Railway Board have not found
time to come to my constituency. Per-
haps the tigers are top many there, or
wild animals in the forests around!
When I asked a very high official of
the Railway Ministry he said that he
had been there but he had gone to
see the Jog Falls, the world's second
largest falls. This is a very serious
thing. I cannot sanction a single pie
for a new line so long as my consti-
tuency is not served....

wanted
expect

Mr. Speaker: If that were the atti-
tude of the hon. Member. ...

Shri Joachim Alva: [ shall be grate-
ful, Sir, if you allow me to proceed
uninterruptedly. Why do I say that
my constituency is one of the weal-
thiest parts of the land? We have
one of the greatest harbours of the
world whichy poet Tagore admired.
The Jog Falls in my constituency is
the second largest in the world. When
the former Minister of Railways, Shri
Lal Bahadur Shastri went and saw it,
he was so much impressed that he
said that he would wish a house to
be constructed there for all India
University students to go and enjoy
the unsurpassed scenery. I am grate-
ful to his memory. He asked: how
long a line do you want—50 or 60
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miles? He was seriously considering
it; he wag fired with duty as a great
public servant. But to our ill luck,
the Suez Canal war came and foreign
exchange difficulties arose and we lost
the line,

I come to Demand No. 16. They
want Rs. 2:25 lakhs in connection with
the taking over of Alnavar-Dandeli
Railway line. For the last ten years
we have been asking: what about this
Dandeli line? Dandeli is going to be
one of the great industrial centres of
India. It is very rich in minerals,
forest, land, water, resources, and
what not. The Deputy Minister of
Railways Shri Ramaswamy was good
enough to go to Dandelji without giv-
ing me any letter of information. I am
grateful to the present Railway Min-
ister for having said that he would go
and visit our constituency. It is a
time of war; I do not press him. But
he definitely said that he would visit
this year. If'he got intp a steamer in
Bombay he can get down at Karwar
a journey of only 24 hours. He will
find a lot of things. He being a man
who had handled one great Ministry
after another, he will be able to see
many things of nationa] interest. We
have timber from which the Western
India matchsticks which you and I
use are made.... (Interruptions.) I
never interrupt the hon. Member
when he speaks: he should not inter-
rupt me now. We have got manga-
nese which is exported to many coun-
tries. Bombay would be poorer with-
out fish from Kanwar. We have
cashewnuts, cardamom and pepper
and in large quantities they are ex-
ported. At Sirsi, their prices are
decided. Mangoes and jack fruits in
enormous quantities are there. Tiles
are manufactured by enterprising
young men. A legislator, Mr, Kamath
by name. left his practice and he be-
came an enterprising tile manufac-
turer; its quality is unsurpassed on
account of the soil. Only yesterday
the first barge had been floated. When
I took the hon. Deputy Min'ster
Shrimati Soundaram™ and showed her
these barges, possibly each costing
these huge barges, possibly each
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costing  about Rs. 50,000 or
Rs. 60,000, I was told that these barges
were not constructed in other sea
port towns, It is Mr. Pai, a lawyer,
who s engaged in the construction of
barges. No encouragement is given,
nor any subsidy, for such things.
These are the things in my consti-
tuency. Yet the Railway Board mem-
bers are so very busy that they find
no time. One night I woke up, some
Railway high-up at 8.30 in Delhi and
nobody would take the telephone to
tell him why the Frontier Mail had
been so late. They are all public
servamrts. When we get a telephone,
we rush and take our phone, all the
24 hours except when we are in the
bath rooms! Public ™ servants
should have a very high sense of
duty. They should be ready to deal
with the public at any time, Inciden-
tally I may pay my tribute to the
Railway Ministry for having introduc-
ed a very efficient service of railway
tickets in Bombay. The young women
who run the ticket services in West-
ern and Central Railways do a won-
derfu] job. T wish the De'hi station
imitates them. Frankly I must say
that sometimes when our compart-
ments go empty, even M.Ps., not to
speak of others, are told: no; there is
no seat available. Ewven here, T am
sorTy the railway clerk in the Parlia-
ment when I rang him up at 11,20
the other day, I found he had not yet
come to the work. 1 remember a
young lady who led me into Peking
station at 11-30 P.M. and showed me
the whole Railwav station, which
foreign correspondents said, was one
of the largest modern sitalions of the
world which had then been just re-
built. Un'ess our people are efficient
in the discharge of their public duties,
we cannot run our Government
and our country, especialiy in wartime,

Now, 1 was saying that the Alnaver
Dandeli line was passing through the
richest forests of the land. Assam,
Nepal and North Kanaraar:suppos-
ed to have the best forests of India.
The most poisonous cobras are found
there because of the coolness of the
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forests, 1 am mentioning the cobra
to prove the coolness of the forests;
there zre plenty of such forests
in our area. The hon. Deputy Rail-
‘way Minister found time to visit an
industrial town and not go beyond.
The top Ministers are all sympathetic
to our demands. Better late than
never. Government has decided to
take over this line. That will not do.
They must run it from Dandeli via
Halial and take it to Sirsi, a big com-
mercial centre ang thereon take it to
Hubli. It will be just over 40-60 miles.
They can do it and the people there
will then come into their own, The

ara the wvarious lines I would sug-
gest: Hubli to Karwar by Sirsi or
Talgoppa-Sirsi-Halival-Dandeli or
Talgoppa-Bhatkal-Karwar and thento
Batkal. In the last century accord-
ing to the report of the British ex-
perts, Bhatkal can build up three or
four ship yards. It was neglected.
Nobody has gone there because it is
difficult for any officer to reach there.
It is lying in a little corner of the
land. Here is wealth in my consti-
tuency for the mere tapping. But
public servants have no time to go
their and see these things probably
they will go when it iz more attrac-
tive, These are our difficulties. We
want higher officers of the land to
take interest in these things. These
demandg mean something to us. They
become nothing if for ten years or
more you think of paying Rs. 2.25
lakhs and take ten wyears to decide
on that. You could have paid this
sum easily, four or five yearsz ago.
In the Belgaum district, Khanapur
trains, there are some difficulties, The
officials and the station masters do
not look into these things. T am again
grateful to Shastriji who then asked
the General Manager of the Southern
Railway to look into the grievances.
They have not looked into them fully
yet. The passengers complain at
Khananur about water electricity
overbridges and all these things.
Khanapur is als> on the track on
the rich forest area. Dandaeli
is growing into one of the most im-
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portant industrial centres of India
It has the largest factory in paper
production. There is one of the
largest plywood factories in India. The
largest ferro manganese factory of
South India is alsp there. We are also
going to get an aluminium factory.
On every piece of land that you put
vour foot. you get materials as cost-
ly as gold, So, there are very big
possibilities and they cannot be ex-
plored fully wunless the railways
come. They say we have no har-
bour, Then, the Transport and Com-
munications Ministry says: you have
no railways. As long as I am’ an
M. P. here, it will be my duty year
in and vear out to place my griev-
ances of my constituency before
Parliament, even if the Ministers and
the Railway Board get disgusted. 1
also wish to point out that thus one
of ths best part; of our land still lies
unexploited or unexplored. One of
the preat portions of the land still
lies untapped. This portion of India
has grown up by itself, because we
could not help it North Kanara is
now in Myzore State. Formerly, it was
in the old Bombay State. Thev never
put anv money intp it for develop-
ing it. The old Bombay State never
toucheq it. They were not interested
in it and they were interested in
other parts of old Bombay. So, this
part of the present Mysore State has
grown by itself, by the force of
circurnustances. by the forces of his-
tory and geography, But the Gov-
ernment machinery has not yet
moved. Whila ¢ oreg "of rupees are
spent, and go down the drain on
many worthless projects, we do not
give enough attention nor money for
developing this area. We must re-
member  that ships from Karwar
could ply into the great oceans be-
yond, and that from the wood, from
the thick forests of North Kanara
masts were built for ships in Scot-
land. Tt was in the last century.

13 hrs.

1 shall say something about Goa !:e-
fore sitting down. Before referring
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to it, I shoulq like to pay my tri-
bute to the young ladies who run
the service—the work of booking—at
Churchgate, Bombay Central, in the
Western Railway, They are the best
in India.

About the traffic police, they are
now very well regulating %he taxis
at Bombay, due tp the interest taken
by, the Railway  Minister and the
Chief Minister of Bombay who in-
tervened on my representation.

Now, I shall say a few words about
cateringg My hon. friend Shri
Narendrasingh Mahida also referred
to it. 1 must say that the Railway
Minisier wasz very responsive when
I wrote to him a long letter about
food and other arrangements. The
kitchern in these trains ig dirty, If
you see the kitchen, you would not
eat anything. The kitchens must be
kept clean. If we are not interested
in such details—they may be small
details—we cannot put our country.
right. When we talk of V.LP...

Shri D. N, Tiwary
Sir, on a point of order.

(Gopalganj):

Shri Nambiar: Point of order
means a disturbance tp the hon
Member who is speaking.

Shri D. N. Tiwary: All these points
were discussed during the discussion
on the general budget In a supple-
mentary demand, these are not dis-
cussed. The hon. Member is refer-
ring to all those matters here, which
had already been discussed during
the discussion on the general budget.

Shri Joachim Alva: My hon. friend
was not wide awake when my hon.
friends on the other side spoke on
this very topic.

Mr, Speaker: That does not give
him the justification for it. I have
been watching. I have allowed him
so much time. He should finish now.
I shal] give him just one minute.
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Shri Joachim Alva: I want two or
three minutes,

Mr, Speaker: I cannot give him so
much time.

Shri Joachim Alva: I want to re-
fer to Goa. It is a very important
subject.

Mr. Speaker: It is important but is
it relevant?

Shri Joachim Alva: It is my mis-
fortune that I did not get the time
to place my points before the House
on the China debate especially on the
Air Force on Tuesday and the hon
Prime Minister was good enough to
refer to the point that I raised.

Mr. Speaker: Therefore, if he did
not get the time wyesterday, doeg he
want that time should be given to-
day?

Shri Joachim Alva: I am sorry we
waited for sid days without lunch

Mr. Speaker: That does not mat-
ter. That cannot be a grievance. He
will now finish in one minute.

Shri Joachim Alva: We had a very
good grievance, but because we all
stand as one man during this crisis
of war and as that discussion was
momentous, we forgot al] the griev-
ances against the Chair.

Mr. Speaker: If he wants to say
anything connected with the supple-
mentary demands for grants, he can
say it now in one minute

Shri Joachim Alva: Let me now
mention about Goa. My hon. friend
Dr. Gaitonde, referred to it. I men-
tion Goa because the points raised
by my friend......

Mr. Speaker: Order, order. That
cannot be done now.

Shri Sham Lal Saraf: On a point
of information. My hon. friend men-
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tioned that the Karwar forests
abound in tigers. It is very import-
ant to me. I want to kmow whether
they are panthers or tigers.

Shri Joachim Alva: They are both—
panthers and tigers May I submit
that I shall be grateful to you if you
allow me to say a few words about
Goa?

Mr, Speaker: Goa need
brought into this matter.

not be

Shri Joachim Alva: I was mention-
ing about the difficulties. ...

Mr. Speaker: If Goa was so import-
ant, why was the hon. Member speak-
ing so much about hiz constituency
al] the time?

Shri Joachim Alva: It is my duty.

Mr. Speaker: That is not so. Ip the
supplementary grants, we are em-
phasising | on matters relating to
those grants.

Shri Joachim Alva: I refer tg De-
mand No. 15 angd 18.

Mr. Speaker: That is not connected
with this at all. He has been only
saying about his own constituency. 1
will give him one minute if he would
confine himself to the supplementary
demands.

Shri Joachim Alva: Thank you,
Sir. In regard to Goa, after Goa has
come within the ambit of the Indian
union, trade has increased but the
stations are not being so well look-
ed after. There is only one metre-
gauge railway there. I am grateful
to my hon friend Dr, Gaitonde—I
wag ignorant of those points—for
having instructed me on various
point; about Goa. Now, since Goa is
our next-door neighbour on the
Karwan coast, we shall be grateful
if the hon. Minister of Railways will
attend to the people’s grievances
there,—the grievances of the people
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of Goa—angd put some representatives
from Goa on the Railways Com-
Imittee to represent their grievances.

Shri D. C. Sharma: (Gurdaspur):
Mr. Speaker, Sir,......

Mr. Speaker: He should now con-
fine himself to the points that are
relevant. Otherwise, he is likely to
be interrupted because he has inter-
rupted Shri Joachim Alva'

Shri D, C. Sharma: I submit very
respectfully that I am the most res
pectful listener to Shri Joachim
Alva’'s speeches, becausg they are so
Eood.

I submit that these demands are
unexceptionable. I dp not know what
kind of points we can raise about
these demands. But there ig one
thing that makes me unhappy. It is
the problem of coal supply to the
railways, I fee] that more harm has
been done to the railways on account
of the transport of coal than by any-
thing else. I also fecl that great
damage hag been done to the reputa-
tion of our railways on account of
the use of coal than anything else. I
think most of the accidents are due
to the fact that the railway has start-
ed using a kind of coal which it should
not use. I would ask the hon. Minis-
ter why he is so keen on using this
inferior grade coal. The very fact
that a certain kind of coal is called
inferior coal should make us shiver
when it is being used on the rail-
ways. I submit that the railways
should use the ©best kind of coal
which ean be useg for such purposes.
1 find that they are using
medium-grade and low grade
and inferior pgrade coal. I think
this  practice should be done
away with, While the railwayg can
switch over to diesel or to electrifi-
cation, I thinkl it should be one of
the biggest Don’ts in the Railway
Ministry, namely, they should not use
inferior grade coal. It makes for
slow motion; it makes for accidents
and it makes for all kinds of mishaps
on the railways. That is the first
point that I want to make.

(Railways)

Now, I want the Railway Minis-
try to accept one suggestion. That is
about the recoveries of the cost of
cinders and coal ashes. Of course, I
do not have the break-up. But I
think that a lot of waste is going
on so far as the coal and ashes and
cinders are concerned, I think the
Railway  Ministry should devise
some method by means of which
these things come back to us. After
all, this is a kind of recovery which
the Railways cap make, but unfortu-
nately, this is one of the neglected
sources of recovery ip the Ministry.
The Railway Ministry deals with
crores and crores of rupees. There-
fore, it does not care for things which
bring lakhs of rupeeg or hundreds of
rupees. But I think in this crisis, or
even if there was no national crisisg
we have to practise economy and see
to the husbanding of our resources
and to see to the recovery of what-
ever money we can get out of these
things.

I would therefore request the
Minister to tell us the break-up and
say how much they have recovered
from cinders and ashes and how
much they have from sther sources.
The most unfortunate thing is that
this source of income, whether it is
small or big, is being neglected.

Then, I am very happy that tem-
porary employees will alsc get the
benefit of provident fund when they
become permanent ang that the pen-
sion and provident fund will be
counted from the day that they join
service even as temporary people. I
think this is a measure of social wel-
fare, and I congratulate the Ministry
on that. They have only actedrupon
the advice given by the Pay Com-
mission and they have taken a long
time to come to the decision, but I
compliment them on that, and I
hope that this will be utilised not
only by the temporary but by other
employees also, The Railway Minis-
try should become a model employer
in giving amenities to the people
and its servants.
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The catering department has been
very much with us. I woulg suggest
very humbly and respectfully to the
Railway Minister that the catering
department should be nationalised.
It should be taken over by the Rail-
way Ministry, I know there might
be certain corruption and dishonesty
there, But I can assure him that
when the catering department is in
the hands of contractors, sub-con-
traciors, sub-sub-contractors, absentee
contractors and nonexistent con-
tractors, there is a lot of corruption
going on. If you walk along the
railway platform of any big station,
you will hear so many complaints
aboui these contractors. We have
done away with abseniesz landlords
ang absentee manarers. I do not see
any reasons why absentee contractors
cannot be done away with also.

This contract business has become
hereditary. If the hustand dies,
the wife comes in; if the wife dies
the daughter comes n, if she
dies, her husband comes in. It is a
never ending chain of corruption. 1
would request the hon. Minister to do
away with it. Sometimes I am told
that such angd such lady is contractor.
But when I ask where is that lady,
she is not there. She has sub-let the
contract. This should be given the
go-by as snhon as possible, My friend
says, the kitchens are not all right. I
would put up with had kitchens; I
would put up with fooq which is not
delicious. but I cannot stomach the
corruption that is going on in vend-
ing contractors under the Railway

Ministry.

My friend, Shri Alva, is a fine
person, because he prompts us to say
things which we would not have
said otherwise. Regarding new lines,
he was talking about his constitu-
‘ency. Therefore, I feel encouraged
{o talk about my State. I would re-
quest the hon, Minister not to stay
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his hand, because he comes from
Punjab that he should not give Pun-
jab a railway link betwe:n Jagadhari
and Chandigarh. I know he is hesi-
tant in doing so because he comes
from the Punjab.

Mr. Speaker: The simple question
here is that a very small line is beine
purchased. Thiz; question is not here
whether those funds can be diverted
for other lines

Shri D. C. Sharma: 1 am on De-
mand No, 15. I congraiuiaie him on
constructing this Morwa to Katni line
and hope he will connect other coal-
fields also in the same way. Hc has
to connect other coalfields also in the
same way. He has to connect indus-
trial centres with the cap:i.al. Ludhiana
and Jagadhari are two industrial cen-
tres in Punjab ang thev should be
connected wi'h the capital, Chandi-
garh.

I have been telling the Railway
Ministry in season and out of season;
every: time I have opened my mouth,
that they should do away with private
lines.

‘The Minister of Railways (Shri
swarar Singh): We are taking over
a private line.

snri D, C. Sharma: You are slow
in taking them over. You will take
over one line in 10 years and we
should have a plan of 150 years to
take over all the lines. This kind of
slow going iz not in conformity with
the pace of development that is going
on in our country. I would request
him that he should efface the private
lines from the railwav map of India.
It should be of one coinur and that is
the colour of the Government of India.
All the private agencies which are
working these railway lines should be
taken over. My friend, Shri Rama-
swamy, the hon. Deputy Minister,
who has not cared to go to Mr. Alva's
constituency because he was afraid of
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tigers and cobras, said to me, “We
cannot do that. Why should we take
over uneconomic lines?” What is this
railway economics? You cannot take
over uneconomic lines?

Mr. Speaker: The hon. Member
should address the Chair.

Shri D. C, Sharma: This gentleman
has been replying to my question that
“We cannot take over uneconomic
lines”” I would submit that these
lines should be taken over by the Gov-
ernment as soon as they can, because
in the time of emergency every line
we have in India, whether branch line
or main line, subsidiary line or auxi-
liary line, all these lines have to be
worked tp the utmost efficiency. I be-
lieve these private lines are another
name for inefficicncy and they sh-uld
be taken over.

Shri Basumatari {Goalpara): Sir,
we are very grateful to the Railway
Ministry for having given us one rail-
way line from Tezpur to Lakhimpur,
which 13 a strategic line. We are also
grateful that they have given us one
bridge on the Brahmaputra line. That
top will help Assam. We have been
pressing for this for a long time and
Government could not appreciate our
difficulty. Buy now of their own ac-
cord. they have constructed that line
from Tezpur to Lakhimpur from de-
fence point of view.

There is another line for which we
have been pressing and submitting re-
presentations 1o the Government and
to the Minister also. That is. to have
a small line from Bangaigaon to Jogig-
hopa and from Jogighopa to Goalpara
and from Goalpara to Gauhat! with ne-
cessary arrangement for ferry crossing
at Jogighopa to Pancharatna., We
have been pressing for this line be-
cause, looking to the prasent emer-
gency, as I said the other day, this
tiny railway line from Siliguri to
Gauhati remaineq unde, suspension
last August. I had written to the
Minister a private letter also. He was
kind enough to inform me ‘hat some
step has been taken and due %o that
step, it does not remain under sus-
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pension. From 20th August il was un-
der suspension for 53 t; 6 days I
would plead that this line which is
a tiny line, should "%he changed to
broad gauge from metre gauge.

Looking to the emergency, when
fighting is going on in Assam jtself, if
we do not have a line from Bangaigaon
to Goalpara, I doubt how they will
run the railway in monscon season,
because from Bangaigaon to Gauhad,
there are very big rivers like Ai,
Manash, Biki and others, which break
the railway line during the monsoon.
Therefore, there should be an alterna-
tive line as a standby from Bangaigaon
to Jozighopa and from Jogighopa to
Goalpara. If that is not done I do
not know how they will manage the
war, if they are depending only on
air or steamers. As I have said, the
sleamer service is already under sus-
pension due to the conspiracy of Pakis-
tanis and strike by the crew. So. T
would request the Minister to cons-
truct this tiny line.from Bangigaon to
Jogighopa, which ig only 18 miles. In
the last war also, that was surveyed.
I receiveq a letter yesterday, to con-
firm it myself, that there was a track
also laid at the time of Ja:t war for
meeting the same emeregency in the
war-time. Therefor, I beseech the
Government, particularly the Rail-
way Minister, to take up this tiny
line. the emergency and clange this
line which 1 have mentioned from,
metre gauge to broaq pgauge from
Siliguri tp Anungan at least,

Shri Sonavane: Sir, I want to speak
mainly on Demand No. 7. In the ex-
planatory note that has been given to
us it has been stated that on account
of the increase, on three occasions, in
the price of coal they have come for-
ward with a supplementary demand
under that head. Increase in the price
of coal is there, but I want to know
what justification is thers when they
say that they get inferior coal. What
machinery is there with Rail-
ways, when they pay the full
price, to ensure that the proper kind
of coal is received by them for which



1795 Supplementary

[Shri Sonavane.]

they have paid? That is one of the
duties, I think, which the department
has neglected as a result of which we
have sustained a great loss.

Shri Nambiar: No, Sir. Coal con-
sumption has increased and the price
is going up. It is not because supe-
rior coal's price is paid for inferior
coal. The consumption has increased
for which more price has to be paid.

Shri Somavane: That is only one
aspect of it. This is one aspect, and
the other aspect is also there. As a
result of receipt of inferior coal greater
consumption is there and that also re-
sults in further payment. That is an-
other aspect and I was referring to the
first aspect of it.

Another thing, in respect of coal,
which is neglected is theft of coal, All
over the country coal is stolen in small
quantities and also in big quantities, It
has come to my !mnwledge that in
some parts of my district this coal is
being used by the villagers for their
daily use. This happens not in ome
village but in several villages. As a
member on the committee for combat-
ing corruption, thefts and other anti-
social acts, 1 have pointed out all
these when the committee was sitting
and a lot of light was thrown by the
Deputy Minister who was presiding.
But what 1 wish tp stress is, the RPF
people who are there to prevent these
thefts of coal and other things are in
league with these people or they con-
nive at these thefts. Many of the em-
ployees also use this coal. So there is
a lot of pilferage of this coal. Because
of this sort of wastage of coal is there
and our people who are meant fo pre-
vent these thefts etc, are not doing
their duty, I think the attention of
the Railway Board should be directed
to that end.

MNow, in order to conserve coal [
suggest that electric traction be resort-
ed tg by extending electric traction
from Poona to Sholapur as the supply
of electricity from Koyna would be
available in the near future. I have
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made this suggestion since long, and I
do not know whether the Minister for
Railways has applied his mind tq this
proposal.

Again, hundred per cent utilisation
of coal is not done in the engines. I
have found that hundred per cent
utilisation of coal is not allowed in the
engines. Before coal is fully burnt it
is stirred and in that process big and
small cinders fall resulting in wast-
age of coal. I think this should be pre-
vented. If instructions are passed on
to the drivers that hundred per cent
consumption of coal should be done, I
think there will be a lot of saving in
the consumption of coal.

With these words, Sir, I thank you
for giving me time to speak on these
Supplementary Demands.

Shrimati Sarojinj Mahishi (Dhar-
war North): Sir, I am thankful to
you for having given me a few
minutes tp say a few words on the
Supplementary Demands placed be-
fore the House by the Ministry of
Railways. -

First of all, 1 congratulate the
Central Government for having taken
up the line between Alnavar and Dan-
deli, which was for long in the pos=-
session of the State and wheré there
were not many facilities. At the same
time, I wish the Railway Ministry
would pay more attention towards
giving more facilities also on this line
now that Dandeli is a big industrial
centre and is going to become a still
bigger industrial centre.

One point that I want to stress is,
now that new lines are being cons-
tructed and with the open line works
additional works are alsp being un-
dertaken, 1 wish the Railways had
paid more and more attention for
doubling the line from Poona to Ban-
galore which is @ metre gauge Nrie and
where there is heavy traffic. Now that
Bangalore has been the capital of
Mysore State there is heavy traffic.
Also, taking into consideration this big
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accident that took place near Hubli a
few days back, I think it is better
that double line is provided between
Poona and Bangalore,

As far as construction of new lines
1s concerned, it has already been stres-
sed by one of the hon. Merabers that
Hubli-Karwar line should be cons-
tructed. And, in order that we should
have some better wagons [ suggested
last time that Hubli should have a
coach manufacturing factory after the
model of the Perambur Integral Coach
Factory. Apart from the question of
providing jobs for many people, we
can have better wagons and better
coaches also.

As regards the passenger amenities
funds kept at the disposal of different
zones, I do not know why there
should be some difference in the
amounts allotted to different zones. I
want tg know whether the allocation
of different amounts depends upon
the demands of the different zones or
there is equal distribution or the
amount is allotted after the expendi-
true has taken place. The Southern
Railway, I think, has been neglected
as far as this passenger amenities
fund is concerned.

About provision of approach roads
and good sheds....,,

Shri Shahnawaz Khan: Under what
head does thig come?

Mr. Speaker: Everything is being
smuggled into this discussion because
the temptation cannot be resisted.

Shrimati Sarojini Mahishi: With
regard to construction of goods sheds
and approach roads etc. many of the
stations have not got all these ameni-
ties and passengers are put to lot of
difficulties due to want of good goods
sheds, approach roads etc.

Then I come to the question of
catering. I woulg like to say that pro-
per attention should be paid towards
better catering facilities both on the
Southern Railway and alsg on the
Western Railway—of course, I have
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travelled on these railways. I do not
wish to enter into the details, but bet-
ter and efficient service in catering
must be provided.

There are many stations which have
not got the facility of electricity. Even
though electricity is available in places
very near to the stations, there are
many stations which have not got elec-
tricity. Many stations are there which
have not been provided with drinking
water and other facilities. I do not
want to enter into details, but I hope
greater attention would be paid to-
wards this and also to the question of
construction of new lines especially
in the southern zonge from Hubli to
Karwar so that the forest resources
could be properly exploited and full
encouragement given to the industrial
centres there,

As regards the railway services to
Goa, I referred the point to the hon.
Minister and he hag given the reply
that for the present it will not be
possible to consider this, that is, the
running of another train between
Londa and Goa. There is only one
train and that also leaves Londa at
a very odd hour. Now that Goa is
merged into India, I think, some more
trains should be run,

Mr. Speaker: Order, order. All
things which are not relevant here
should not be said.

Shrimati Sarojini Mahishi: I would
also request the hon. Railway Minis-
ter that local trains between Dharwar
and Hubli, now that it is a Corpora-
tion, should be started.

Shri Priva Gaopta (Katihar): Mr.
Speaker, Sir, I express my gratitude
to the Ministry of Railways for say-
ing for the first time that the supply
ot coal was of an inferior quality and
therefore there was more consump-
tion of coal and delay in train ser-
vices. I say this because in the Kati-
har and other mechanical districts the
drivers, firemen ete. who complained
against the inferior quality of coal
supply had been charge-sheeted for
more consumption of coal as well as
for late running of trains. They had
been giving the same plea that the
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coal supplied was of an inferior quality
but nothing was heard and they were
ounished because the Railway Board's
orlers were, “Take it up wherever
the coal consumption i high and
wherever the train is late”. So, they
punished the drivers, firemen etc. and
informed the Railway Boarg that
they had taken action. There was no
appeal against this injustice. The
Railway Board itself controls wagon
movement and Government has got
some State collieries also; therefore,
[ fail to understand why better type
of coal as was required for running
the engines is not being brought in
time and is not given the first prio-
rity,

In the Domohani power-house in
N.E. Rai]wa}- a damaged boiler is be-
ing utilised as a prime mover to run
the eleectric generator which could
have heen replaced by a diese] gene-
rator and which could have saved the
cest of generation by some hundred
times. This is being reiterated for
vears together but it has not been re-
‘placed as yet though it is having very
high coal consumption,

Moreover, high coa! consumption is
due to the defective condition of en-
gines. The drivers and the firemen
have to work more because of the
bad type of coal supplied. Often, the
firemen have got to break the clin-
kers and due to bad gqualitv of coal
and other auxiliary things, the engine
requires more attention and, there-
fore, the work becomes more inten-
sive.

This is a time of emergency and the
running of traing should not be de-
layed on any plea either due to any
lack of supply of coal or due to any-
thing else. We must give our con-
sent to these Demands for Grants to
cope up with the work. But my sub-
mission to the Railwa, Ministry and
to the Railway Boarq is that they
will kindly go through such cases of
unwarranted punishments as I have
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narrated in the different railways,
specially in the North Eastern and
Nortly East Frontier Railway.

Now, I come to Demand No. 9. I
am not an accounts-man but switch-
ing over from the provident fund
form of retirement benefit to the pen-
sionary form does not require more
money readily. The money required
under the provident fund scheme is
more than that under the liberalised
pensionary scheme. So. I do not un-
derstand how this could be the plea,
namely, that due to the implementa-
tion of the pension scheme and giving
more men the chance the total
amount has fallen short of the Bud-
get provision. Of course, the ac-
counts people in the Railway Beard
would give their explanation but
what [ want to say is this. I have
asked starred questions in this con-
nection in this House and even the
rules and directives oi the
Railwg, Board are categorical-
ly ciear in this regard but some
hundreds or thousands are not getting
their provident fund. gratuily and
pension in time after retircment.
Widow: do not find forms te 711 and
do not know as to whai prn-ien they
arp entitled to. The final provident
fund settlements of most of the tra-
flic operations staff are being held up—
I do not know what for, late finalisa-
tion of handling charges reports or
for something else. But they allow it
to linger on for years together. This
is the state of affairs in regard to
their provident fund also.

CPC introduction and implemenia-
tion will require more staff in the
Accounts Department. I say that to
practise economy is not to retrench a
clerk here or g peon there. For ef-
fecting ecenomy it needs reducing the
top heavy administration, the highest
stage officers and other forums, and
not retrenchment of a clerk or for-
going a post of a clerk here or of a
peon there.
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13.35 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

On Demand No. 15, I have nothing
to add except to make two sugges-
tions which I have got in view of
this period of emergency. One is that
on the Siliguri-Kalimpong-Guellik-
hola section of the North-East Fron-
tier Railway where the earthwork is
already complete a line can be re-
laid. If a narrow gauge ling linking
Siliguri to Guellikhola is constructed,
that will help in the supply of military
necessities. Then, the Siliguri-Ali-
pore Duar Broad Gauge line, the sur-
vey for which is already complete,
can go upto Pandu and it can facili-
tate supplies in this emergency.

Mr. Deputy-Speaker: The hon.
Member's time is up,

Shri Priya Gupta: On Demand No.
16 I have got only a few submissions.
The Katihar railway station in N.E.
Railway has got its hroad gauge ser-
vice opened but the broad gauge
station is far away from the metre
gauge station. Each passerzer has to
walk about a mile or so to go to the
broad gauge station. If only it is
brought near that station, it will faci-
litate travelling public. All the la-
bourers from my S‘ate of Bihar who
go to Assam find a greal deal of
troubls because of thiz. They miss
their trains also. Therefore, this
broad gauge station should be in the
main station of Katihar.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

Shri Priya Gupta: The Katihar
station requires remodelling. It was
said that it will be shifted to a new
site ang wil be rcmodelled. 1 do
not know what has happnes to the
scheme of remodelling of Katihar rail-
way station,

Then, I would request the hon.
Minister that the Howrah-Amta railway
line may be nationalised. Then, from
Sealdah to Barasat only a few miles
are left to make it a double line
system because all the loop lines in
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the intermediate stations have been
extended. Only six miles portion is
required to be  constructed. The
Basirhat-Barasat-Sealdah section is a
busy section and there should be
direct trains over it

Mr. Deputy-Speaker: 1 have rung
the bell twice.

Shri Priya Gupta: [ have moved cut
motions to these Demands. Other
hon. Members have spoken for 20
minutes [ would make only one
point about the catering staff at Kati-
har. The proprietors of the catering
there are private people. They have
not paid the wages of the empinyees
there. I do not knoy whether it is
within the jurisdiction of the Railwaw
Board or not to intervene, but I may
submit that even at the Puja time no
pay was given to them, When an
employce asked for his pay the con-
tractor discharged him and said, ‘I do
not care for you. I know the Rail-
way Department. I will try to vieti-
mise you if you pres: for it This
is what is happening in the private
catering department there. What 1
submit is that the catering department
there should be a corporation with 50
per cent private and 50 per cent rail-
wayv share.

Mr. Deputy-Speaker: Shri Shivaji
Rao S. Deshmukh. He will get only
five minutes.

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Sir, T rise fo speak on the
Supplementary Demands for Grants in
respect of the Railways. particularly
on Demand No. 15. Pertaining to this

- Demand I have one smal] statement to

make, In the book of Supplementary
Demands for Grants which the Rail-
way Ministry has supplied to us on
page 6 the demands are mentioned in
thousands of rupees and they are men-
tioned as 51,000 and odd thousands of"
rupees. That means that the Railway
Ministry while asking for a total de-
mand of Rs. 4 crores and odd have
made a demand of Rs. 51,000 and odd
thousz"n7s, that is, Rs. 51 crores more-
or lrs- under this Head alone. I’
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think, such errors should not occur
in the papers which the Railway
Ministry sends to this Parliament.

The Demand is for the Morwa-
Katni iiné in order to facilitate the
development of Singrauli coal and to
connect it with a broad gauge system
of railway. I have got a further
submission in this regard that these

_ supplementary demands do not give
even an outward impression of being
supplementary demands consequent
upon the emergency situation that is
prevalent in the country. We would
have been too glad had we been call-
ed upon to sanction additional sup-
plementary grants for the Railways to
meet the requirements of the emer-
[Eency situation with which the nation
15 faced. We are too sorry to note
that a paltry sum of Rs. 4 crores which
has been submitted for our vote is by
way of routine. If we are to pay
tribute to the Railways, it is this that
the Railway Ministry has failed to
assess correctly their requirements
when their demands were submitted
before the House at the time of the
{General budget for the Railways.

In this connection, I wish to point
out that one vital rail link which has
not so far received any justification
at the hands of the Railway Ministry,
deserves special consideration in this
emergency situation because this re-
lates to the military requirements of
the nation, This is the Goa-Gondia
rail link. After the Goa action, in
spite of our tributes to the Railway
for handling more than 100 trains a
day in the Manmad station, we still
feel that Goa should be connected
with the rest of India by an addi-
tional rail link. This rail link is not
going to cost the excheqguer any
any amount more than is usually
claimed for a small new line. This
rail link can be achieved in this way.
Castle Rock to Londa is already con-
nected. Londa to Miraj is also there.
Miraj to Latur Road is narrow gauge.
There is a proposal before the Rail-
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way Ministry that Miraj-Latur Road
should be converted into metre gauge.
If this Miraj-Latur Road is converted
into metre gauge, then, it is only a
question of 18 miles to connect it with
Parli Vaijanath which is the metre
gauge railhead. Parli Vaijanath to
Latur Road, proposed rail link is only
18 miles. From Parli Vaijanath te
Adilabad, there is still metre gauge.
From Adilabad to Chanda is another
30 miles. With 48 miles of new
line, ......

Mr, Deputy-Speaker: The hon. Mem-
ber has to confine his remarks only
to the supplementary demands. This
is not a general debate on Railways.

Shri Shivaji Rao §. Deshmukh: New
lines—we are expected to....

Mr. Deputy-Speaker: New lines
mentioned in the supplementary de-
mand.

Shri Shivaji Rao S. Deshmukh; We
are called upon to sanction money fer
30 miles of new line to connect the
coal fields in order to facilitate move-
ment and complete that broad gauge
map. In order to make that picture
complete, I am making my submission.
Goa, which has got iron ore and
which is lacking in coal should also
be connected with the coal fields in
Central India. If it is to be connect-
ed with the Central Indian collieries,
only 48 miles of construction of new
line will connect Goa and Gondia
This particular rail link will be vital
from the defence point of view, be-
cause it will connect seven Indian
States and it will facilitate military
movement, when we require it. It
will be connecting Goa with the whole
railway map of India in a better way,

Mr. Deputy-Speaker: All this is
irrelevant.

Shri Nambiar; It is a very good
suggestion.

Mr. Deputy-Speaker: May be a very
good suggestion.
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Shri Warior (Trichur): It will con-
nect Western India with Central
Imdia.

Shri Shivaji Rao S. Deshmukh:
Excuse me, the reguirements of de-
fence are paramount. Purely from a
defence point of view, I would only
request the Railway Ministry to for-
ward this proposal to the Defence
Ministry for their remarks. I do not
entertain any doubt whatsoever in my
mind that the construction of 48 miles
of new link by the metre gauge and
conversion the other line will connect
Goa with the rest of India and the
entire defence requirements will be
met.

Further, I have only one request to
make. There are shuttle trains bet-
ween Basin and Akola If these
shuttle trains are extended to Purna,
it will meet the additional traffic re-
quirements in my constituency,

Mr. Deputy-Speaker: Order, order.

Shri Swaran Singh: Is this also con-
nected with the emergency?

Mr. Deputy-Speaker; It is quite ir-
relevant.

Shri Shivaji Rao S. Deshmukh: We
have run ten military trains a day in
that line. It is only an extension of
the railway. Not an extension of a
line, but extension of a railway.

Mr. Deputy-Speaker: Your remarks
have to be confined only to the new
line mentioned in the supplementary
demand: not to other new lines.

Shri Shivaji Rao S. Deshmakh: It is
not a new line. It is only an exten-
sion.

Mr, Deputy-Speaker: It is not rele-
vant. Sorry.

Shri Shivaji Rao S. Deshmukh: With
these I submit that the Railway Minis-
try may give its sympathetic con-
sideration for the new rail link, par-
ticularly in the present defence

(Railways)

set up and particularly because
Goa is being developed az a
naval base and and all weather
port, this link is wvery vital and
therefore I hope the Railway Ministry
will give its due consideration. With:'
these, I support the demands. J=

.

Mr. Deputy-Speaker: 1 want Mem:
bers to be relevant. In suppleméut-
ary demands, debates have to be &on-
fined only to the items mentione&f; 5}1(
the supplementary demand. LA

A

Shri Shivaji Rao Deshmukh: C
struction ¢f new lines is mentioned. .

Mr. Deputy-Speaker: Order, order. \

Shri Tyagi (Dehra Dun): Sir, I will
not take a long time. I have only to-
make two smal] suggestions.

’
-

Firstly, I must congratulate the
Ministry and also the Railway staff
and officers. They have decidedly
made some improvement i the run-
ning of Railways. Punctuality is also
coming in, The Railways will have
now to face a much greater responsi-
bility thanthey have doneso far. Itis
a time of emergency, I think it is time
to consider if it would be possible to
have stricter regimentation in the
service. I do mot know if it could be
militarised in case of an emergency so-
that they may have the best disci-
pline. That is the first point. I do not
want to dilate on it. In a time of
emergency, the President might be
asked to promulgate a law, so that
enforcement of military discipline
could be there all over the Railways.
They are the life line, If we are
ultimately to go to war, every little
line of the Railways shall be the life-
line of the war. In fact, if the Rail-
ways do not come up to the mark in
a time of emergency, everything will
be lost, I am glad there have been
two or three occasions when the Rail-
way Administration have been put to-
test and they have stood it successfully
well. This is the first point that I
wanted to mention. Another thing is
they should do away with smaller
types of wasteful expenditure which
are still going on. That is by way of’
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criticism. They must see to it, and
‘they must economise all expenditure.

Only one word more, There has
been too much of ticketless travelling
in the Railways. That goeg to show
indiscipline to 1 in the service and the
people, I wonder if in this emergency,
the hon. Minister may be pleased to
promulgate a law whereby ticketless
travelling may be declared a criminal
offence. involving punishment, not of
fine alone—the magistrates impose a
fine of one rupee or two rupees—but
direct imprisonment. Unless such
stiffer attitude is taker Railways will
never be in a proper order. I, there-
fore, emphasise thay the time has come
when the people must know that mis-
useg of public vehicles like this and
this type of gwindling with the autho-
rities will be penalised. It must be
penalised whoever he may be. Only
the other day. I was shocked to hear
that in somc line, 30 per cent of the
people are travelling without ticket
How can the Railway administration
run if ‘he people do like this. If this
practice goes on for a few years more,
it will become a convention establish-
ing that anybody can travel Fakirs
can trave! because . they have no
money; others, sick man.etc. There is
no question of mercifu] consideration
on the part of the officers. It must be
seen that nobody is allowed to travel
withou; a ticket. Stiffer measures
have to be taken. I hope the hon.
Minister will take suitable action.

Zhri D. N, Tiwary: Mr. Depuiv-
Speaker, at the outset, I shall assure
the Railway Ministry that 1 am not
going to make any demand for my
constituency or elsewher. In thig time
of emerpgency, the needs of defence
are paramcunt. We have seen in the
North Eastern and North East Frontier
Railway, trains were detained for 9
hours and 10 hours because of military
reasons and people had to suffer. Also
military  equipment and military
personne] were not sent as fast as
they should have been sent. This is
‘because the line after Sonepur iz not
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doubled, The line up-to Sonepur has
been doubled. After Sonepur up to
Katihar angd beyond is not a double
line. There are traffic jams and move-
ment whether iy be civil or military
is checked there. During thi; period
of emergency, we cannnt afford to be
complacent and let things romoin as
they are. If we are going to have any
double lines. in addition to mew lines,
then we have to take into considera-
tion only those lines, for the present,
which are conducive for the ease of
transport of military personnel and
military equip:nents. So, doubling of
the line between Hajipur ang Katihar
and Siliguri is very essentizl for mili-
tary reasons. 1 would request the hon.
Minister to take thiz matter into
consideration. and even if it meang the
stopping of other works we should
undertake the extension of the line
and the doubling of this line in the
first instance, because, otherwise the
NEFA area may not be protected as
wa wan! it to be protected,

Much discussion has been made
about the catering department. I have
experience of this catering depart-
ment.

Mr. Deputy-Speaker: [ think cater-
ing is not covered by the Supplemen-
tary Demand.

Shrj D. N. Tiwary: May I submit
that when you were not here, a little
earlier, discussion on this subject has
been allowed in respect of the other
Members who had spoken before me.
So, I should not be debarred from
referring to it,

Shri Deputy-Speaker: What is the
Demand on which the hon. Member is
speaking?

Shri Narendra Singh Mahida: There
is a reference to catering in the expla-
natory note under Demand No. 9.

Shri D, N, Tiwary: A few years
before, it was decided by the railways
to allot only two units to a particular



1809 Supplementary

contractor at a particular station. But
some persons have got eight or ten
umits with them, and now they are
hoodwinking the railways by dividing
those units among their friends or
their relations or their song and
daughters. This should be checked,
beeause corruption sets in or sublet-
ting is done only in the case of those
contractors who have got so many
units under them that they cannot
manage. So, I would submit that small
contracts for catering and other things
should be given to poor men or
middle-class men so that they can
manage the units themselves. My
hon. friend Shri D, C, Sharma has
deprecated the contract system.I also
wany the railways should take over
the catering themselves, but they
should at the same time seg that they
manage it well. What is the use of the
railways taking over catering every-
where, if they canno; manage it well?
1 find that already in certain areas, the
railways have given up departmental
catering, and also there js a proposal
to allot the dining cars to private
persons because the railways are not
able to manage it. So, I am not one
of those who want that catering
should be taken over by the railways
withont proper or efficient manage-
meut being ensured thereby. Even in
the railway catering department [ feel
that there is much scope for improve-
ment, because there is bickering from
passengers. and there are often com-
plaints of bad food being supplied
even at bigpger stations.

The third point thatI wzant to bring
1o tht notice of the hon, Minister is
in regard to the serap of the railways.
Some categories of scrap have now
been decontrolled, and the railways
auction those scraps to the public.
What happens is that sufficient number
of persons do not have information
about it, and just a handful of persons
go to the station for bidding, and the
whole thing goes for a song Actually,
there are several persons who want to
take it at controlled rates. If the
Raijlway authorities get applications
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from such persons who want to take
the scrap at the original econtrolled
rates, they should be given that
quantity of scrap and no auction
should be made which results in the
sale of the scrap at prices less than
what are prescribed for them. . Since
the commeodity has been decontrolled
now. there is no binding on the rail-
ways that they should sell it at
controlled rates; they may sell it at
lesser or higher rates. This auction
system is very harmful to the interests
of the railways. So, I would request
the Railway authorities to allot such
scrap only to those persons who are
ready to buy this scrap at the original
contrclled rates or even at a rate
which is 2 or 5 per cent more,

Then. I come to the gquestion of
wasie of cinders. As my hon. friends
have said already, cinder and coal go
waste, I have seen that in my own
ilaka round about Pahlijaghat, coal is
sold by the railway employees. There
was recently a case at Pahlejaghat in
which a large amouwnt of coal was
captured, and it was railway coal, but
the railway authorities denied that it
was railway coal, but actually nobody
came there to claim that coal. So,
steps should be taken to see that
smuggling of eosal or illegal sale of
coal is stopped.

Shri Sham Lal Saraf (Jammu and
Kashmir): While supporting the Sup-
plementary Demands for Grants which
have been moved by the hon. Minister
before this House, 1 would like to
make one or two observations First
of all. I would like to congratulate the
Department on one thing, After the
country got freedom, this Department
has been put to test twice, once during
the Goa operations and now during
the present operations. Til] now, in
both the cases, our railways have
come off with flying colours, and,
therefore I congratulate them,

Secondly, I am very happy to find
that at this moment when there is an
emergency in the country, every man
and every woman is playing hig or her
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part properly and helping in solving
the present emergency, and helping in
the war effort.

I am very happy to find that in this
supplementary budget, the Railway
Ministry have taken particular care
in regard to the man-power. For, after
all, the human material which |is
working in the railways should be
given adequate attention, especially
those who are meagrely paid. Provi-
sion has beenm made in this supple-
mentary budget in regard to their
provident fund contributions, benefits
to temporary staff etc. and also in
order to implement the Second Pay
Commission’s recommendations and so
and so forth,

My submission is that during the
coming days, the workmen who may
be working in the railways all over
the country will be put to very severe
tests. Therefore, the first attempt on
the part of the Railway Department
and also on the part of all of us should
be to see that these people are happy
and well cared for. After all, during
the period of emergency, they have to
put in work round the clock. Ordi-
narily also, the men who work in the
railways have to put in longer and
harder hours of work, but when there
is an emergency, one can very easily
imagine how much of work they have
to put in, and how much strain they
have to undergo.

Therefore, while on the one hand,
we must take particular care to see
that the staff who are working in the
field, or in the offices or anywhere
else are looked after well, we should
see that one or two other things also
are taken particular care of. Firstly,
corruption should be eradicated root
and branch in the department. Of
course, it is not an easy thing. But
conditiong ought to be created where-
by it can be rooted out, It is for the
hon. Minister and his colleagues to
see that during these days of emer-
gency, no such atmosphere is pre-
valent in the railways. Dealers, busi-
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nessmen and workers and even manu-
facturers have all taken vows at the
moment that they will not allow
hoarding, blackmarketing etc, I would
submit that in the railways also,
attempts shoulg be made right from
top to the bottom to see that no such
thing is encouraged, that people are
not encouraged in doing such things
or in resorting to such malpractices
as hoarding, blackmarketing and so on.
After all, while movement of commo-
dities takes place from place to place,
particularly in a country like India,
railway transport has to play the most
important role. Therefore, while we
must on the one hand keep the rail-
way staff happy and contented by
giving them all the reasonable faci-
lities for work and by looking to their
emoluments etc, we must have a
severe watch on the working of every
employee, so that he does not resort
to corruption by encouraging busi-
nessmen or traders to resort
to hoarding, blackmarketing etc.

Only if that is doneg our war effort
can be pursued successfully, as far as
the railways are concerned.

14 hrs.

&t dTar (F12T) ¢ IUTEE wEET,
oY ¥WE ¥ ag AceHEd) Jigw ) qir
F & W wEE F X §g A 0
R S

uF af ag & & <t Fraen far o
T & ag afew e w1 s v &
fomd fem of ao= 8 § wiv =@
SUTET W SerET @ 9T wfaar o S
ot & & 7 FE 7w g3y fF omisar
FI ¥ AT §, a7 IR 9w v fE
afeqr wmen faar amr @ & foed
foryr J9 o § AR I & A
qETAT THY M AT gy AT )

g

el d

T ga

f& ot
Fére T T § a

T
Tt

ﬁﬂﬂh
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AT § I IAAT WA AE T
@ T < &F o 9 G+
7 T F9AT W aCE AT A7 |
¥ fraa ¥ A1 wwe w6 R, 9 I
2 | safee #F Iad &5 ¢ AT IR
1= 507 w00 99 fr garf s ¥
&9 Wi § ag qTAT A A7 qFAT § |
Tafae &7 fesdl &1 99 ¥ #r
wEr R, TR &R

T a1 qg wer & faad
AT FT AT F A § A€ F AR
¥ ey freed § S99 @Er IwEm
T4l T | Iwr =l ¥ aE $
oTE 9 ar gEdr gl 9 ms faar
|/ET § | T Q@ I G A A
¥ oF fogr smr & 1 3 s
Ercinliacisrioici R e v i 1]
Tga F ey § fory o w7 @ fF
fFar STTa @Y T FT FTE ATARAT &Y
aFAT & | WY AT AR R EFOH
o faar smar g

=E FEEr A 9 gue g fF
=Y FHIIE & IANT AEIEE B
T d=gEEt &1 T awdr faear
fgw 1| 9% faw st @9 a9 69
T AT AT aF THRA FT T
FITAT TSAT § | FIE IART GAATE AGL
FIAT | T WX ST 3 FTAEEIFATE |

g2t 9T 91 99 o s & I
v avg ¥ faaoor 78 far ST @
U T FE MET TET &7 SmAr fF oA
|7 g EFN W AF a9y & 9§59
HAETT | ST FT Gl & J0=F HY FAodr
qom AET | A A IF F I D
TG § | @ FEO AN AT q9AT W
T aOF ¥ g A AT 9T §
fored 399 ®1 IRTEET 8 | 9 A fad
Y 9T £ gwg 9T 3 781 fae 9
2090 (Ai) LSD—S5.
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A a1 ¥ wAwi drear § w@r
FTHT ST AT § | TqLT FT AT FTH
w9 2T § ) guA 2T ¢ R oqee ¥
=mqrfeat &1 ot & faer oy & #its
F 3T AR § qfET gadt a1 @
faey 1 Tafg @R & g R & v
AT A § | W A #Y T faed
77 Y syrorfeai #1 A gfaar g e
AR I A A A Iz A

TTEITT FTX T T377 A370 7G ¢ |
w5 a ® 93 93 @ A wrn v
q@ ® ¥y Tfgy WK A wrar A9 §
oI IR¥ $F ¥ K F qI4T ¢ AY
IR 9T BAF AE AHFT GFTW 2 fF
T &y Afge | gEET A geIEw
s @ =fgg

R fe N a2 ¥
= § F@ g3 & m oo fawdt
s BT I A e faadr 2
qAT 7T I AT KT A7 AT5 WS 2 )

O 1T WL FZAT ARATE | AT AT
EaAl H T WA HTGAAT TAH A
2 foa® garfedd & 721 = grar
fom T qaifat &1 e F 51y w1
a1 g% faFay &1 aq7 v § @
T gt W WA @ frad At w8
o ffr & 1 3 A Tz T

sreret et g ¢ (fawan)
facdt effF ameg, A ATA HT F Ak F
¥4 A9 A A g o

ore 929 ¥ 4 FUF #7 qrEEr
A §T0aIR TG AT FAEA g, I
gl § FI§ 7 TR faeAT # T3
WA | 39 &7A § AT wfy #T %
F79 & T T fa3T ot ST, T
waEr G & wma §  ag ufan
qEF & | WL 48T 9T syrarfeat v
g e ¥ fow dvw 78 fawy faow
ITF q wfeArd e &
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gIEE ¥ oY aviw  faee
% fow Wy & WX oSy &
dlo fYo H wumll WY § S
TTEH TST TAFALGIUE 47 | 9 25 0aT
H @e A aa (AT o ) 5@y '™
wifs ¥ #fear g v 1 = fom
e fafres agg § 9 SETH a9
T fF gaeT 2rgw A w1 foar omg
W AdEn g gur fFowesr e
g% v F I9E g% Y FT famm
foma ot <t savar fogea €T 2 0
T &% fRar s =fEe

TWE W § qg FEAT AEA §
fF g dEETe § T9E 71 F1E ST
TS ALY Y | W OF AT F &Y L,
Hf 9g arsT T A& ol W fF @
q@ T HEAG AT § | qg AT AR
F 19 § oF €99 §, D Aol A 7§
€I TGl ¢ | WY T S argEl
F gredl Td 299 & e 9T 47 g6y
& | T O e A wEem AET S
aifeu | 39%F g7 T &ha § S FA Y
FHAIE ST IEH WI T g
A€ | TF ¥ #7 I A qg FEA
& g & #2), gA & @gd § a1 wer
AT g i dw & 781 | AFT e
gAY TE FAT | TH 9 GRA AT
=tfge

Tk fau T ¥ Sfte Yo ¥
e 9 7@ § @9 T foma
B 2 | TR AT F HT AT aw
92T AT 9%AT & | & I9 a0 Y e
27 w1y | 59 e AT F AN A
T fewra @1 & | gATQ aga @Y
areEl #1 g7 F0 d fAC wd Ay
oeTT Tl 8, w Wa fawmr 9
feamr &= F3 & g aga O fawd
g & awd &
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o el g ¥ ToAT '
aa § afT & Tt g 5 wd w1 dm
IR ALY grar | a3r fgEar a1 uade-
faiie ox & @1 9w ¢ A ST
&€ T & | FEer & ar ¥ at & a8
g 5 Afed 7 7 3wT ¢ & o afa
Tga IEE EIaT 8, FrE @A are & AN
£, OaT AW BmT & 99 e fawm
TN GET T A A AN @A g
f& g w91 W9 7 g 3% @
@ &, 7R T w8 3@ § 5 e
1 frat frwrm ST 21

g WL M H a6 F 8, I
&W FT TFATE EIAT & ar AT AN dE
T § HC T § IAT T g
2T g 1 @ FT afgAt #1 oaga
TEHEATE BT & | FIE IAST AT AR
g | fewe Fowy @ war g
#1§ daseg TG AT | A TATH QAT
TgAT AT AMEW |

TEMTFR AT T QA EAT] )
T G A § qT @ " 2
g ® THA FT FE @A @5 L,
Aufeeg 78 & | 9T 37 S 1 "I
g & fF oifearie #1 d3 89 9o
¢ W e A @ ) W fa =
g @ &, 1= 31 f6T 78) grera
R

& fomm :1 o= s gy
At o ¥ quied ¥ e @ Al
T ¥ e FY 9T & a1 IaEr a8
gars @ gy | g% faw 9 a5
gfeaetm 7€) &, &T F1 gfrare A9 8,
qerE F7 fomy 75 & 1 I @e
T T Al & o 3 Fore g A8
FTET | TF TCh AT AT A1ET 1
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ury s3w & am & faw &
T LW AT & | K zw At § fogw
YA gE 2 EE A
U &g 71 feur smar fF gwar &
e 2 1 gww W AF e fF oA
£ 19 ¥ 491 F4l A0 AT 9ed |
WA @ X & GET S ar 9]
99 7 FEHT wEAT goir | fEe 6
T F G0 A AL AT e A
P w1 glasr g 9% |9 FY wweweAv
@ a@

A § qE ang famr 3uE fam
gETE W4 OE )

IQWLH RFIA : AT ATEAATT
& |

=it frifar Ry (&ifererY) : Somemer
wgrg, g9 ot 9T &1 weee far
q™ )

Mr. Deputy-Speaker: .Two hours
were allotted.

=t ffa fm :oaga & A
qHE AT SR & ) zafan ey
"1 @er fegr sma

Mr. Deputy-Sp=aker: I have extend-
ed the time by half an hour.

=t fore s vemw (i) : feeelt &
9§ ¥ &9 Y Y Ffeargar § st
T OX T FT wAWT @Y faew

JAEN AERW ;A amgAE
L[|

Shri Shahnawaz Khan: I am grate-
ful to the hon. Members who have
taken part in this discussion. I am
particularly grateful ts those hon.
Members who have appreciated the
services of the railways,
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Shri Sonavane: We also appreciate
the services of the railways, but we
have in addition pointed out something
else also.

Shri Shahnawaz Khan: One hon.
Member said that there was some de-
lay in the movement of military tra-
ffic during this emergency. I must say
that was a complete surprise to me -
because from what I gathered after
talking with the military authorities
and others, my impression was that the
services rendered by the railways have
been greatly appreciated by the Minis-
try of Defence, and that the whole
affair has worked lLike clockwork. We
dig not have to cancel anv passenger
trains, and on the whole this movement
has gone on wvery smoothlv. That is
the first thing which I wou'd like to
clear.

A number of hon, Members referred
to the inferior quality of coal that was
being used by the railways, and the
consequent detentions to trains. My
hon. friend Shri Priva Gupta, who is
not here, said that the staff were being
victimised because the trains were not
running to time on account of inferior
coal. The House is aware that there
was a time when the railways had the
choice. We could pick and choose,
and we got the best available coal in
the country. Now there is shortage of
metallurgical coal, and the best type of
coal is required for the steel plants,
which must naturally have the priority,
and therefore we have to use coal of
a lower grade. We are doing our best
to get better tvpe of coal. An inspec-
tion organisation has been set up, and
it is the job of that organisation to go
round and see that we do at least get
the lower type of coal that we should
get, that we do not get anything lower.
It is quite true we have been getting
sometimes very poor quality of coal,
and in order to eliminate that, as the
hon, House knows, a number of
washeries are being set up, ang I think
that with the completion of those
washeries, the situation will improve.

Shri Warior: But are the railways
amenable to pay more for the washed
coal?
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Mr. Deputy-Speaker: Please hear
him.

Shri Priya Gupta: Just a clarifica-
tion.

S FrEET WO §, W A o g
# wr=a g1 AT | 99 H $€ A1 5+
armit, afFT Y qeeT 3, W@ @y W@
a-ar g1 e !

Shri Shahnawaz Khan: I wou'd like
to place some facts before the House.
In spite of thie poorer quality of coal
that we have bezen gotting, I would
like to tell the House that the railways,
as a result of the efficiency of mainte-
nance of locomotives and other steps
taken, have been trying to counteract
the effect of inferior coal. For ins-
tance, one very good index of train
operation is engine-miles per engine
failure. This is a good index both
of maintenance ang of the quality of
fuel. In 1956-57, the engine miles per
engine failure on the broad gauge was
61,201 and in 1961-62 the figure is
64,762. Similarly, on the metre gauge
in 1956-57, the firure was 42052 miles
and in 1961-62 the figure is 64,218,
Thig is, if T might say so, a remark-
able improvement. From 42,000 the
fizure has gone up to 64,000 on the
meatre gaugo; that is the result of the
steps that have been taken by the rail-
‘Wways to improve the maintenance and
also improving the draft ete.

Also, some hon. Members said that
the punctuality of trains had suffered
as a result of the inferior type of coal.
In  the first five months of
1961-62 on the broad guage the
over-all puactuality of trains was
76 per cent, and on the metre
gauge it was 79 per cent. In
the first five months of 1962-63 on the
broad gauge, the figure is 75.3 and on
the metre gauge 77.8.

Shri Priya Gupta: Ig there any
change in the running time, any
increase in running time?
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Shri Shahnawab Khan: Not during
the period to which I have referred
There is no change. These are the
actua] figures, and the House will
appreciate that in spite of the poor
quality of coal, the efficiency of train
operations and punctuality has beea
kept at a reasonably high figure. We
are always trying to improve the
punctuality and efficiency of our
trains, and that will continue.

A number of hon. Members desired
that in certain regions we should
extend dieselisation and electrificalion.
It is a very desirable objective, but
as the House knows, foreign exchange
is involved in this, and we introduce
dieselisation and electrification only
where it is absolutely necessary, where
the saturation point in carrnig traffic
by steam locomotion has been reached.
That is the only criterion,

A number of hon. friends, a large
number of them, referred to delays in
the setilement of dues. The perfor-
mance of the railways has improved
considerably in this respect. This is
because we have been laving special
emphasig on. early seitlement of dues.
We have issued instructions that six
months before an employee retires,
action should be initiated to complete
his records. so that when he retires
there is the minimum delay in the
settlement of his dues. We have also
issued instructions that during the last
year of a persom’s service he should
not be transferred from one station te
another except for very imavoidable
reasons. Ac'ion in regard to pensiom
is initiated a year ahead. In the
initial stages there were certain delays
in computing and sanctioning the
pension but that was primarily due to
the fact that our personnel in the
accoun's and personnel branches were
not familiar with the procedures. We
have arranged gpecial training for
them and now the situation has
improved considerably. My hon. friend
Shri Nambiar said that for purposes
of exhibition we had made arrange-
ments to settle the dues on the date
of retirement of a person, I may say
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that in the Railways, we are not very
fond of exhibitionism. Whatever we
do is with the object of rendering
service to the staff or to the public.
Our attempt has been to settle the dues
within ten days of the retirement of a
person. In certain cases difficulties
arise: the records are not complete.
Inspite of our best effort some records
are not still available from Pakistan.
Certain categories of staff are subject
to the recovery of commercial debits;
debits have to be realised from persons
who have been in unauthorised occu-
pation of quarters, These are some of
the difficulties. Succession certificates
have to be obtained where an employee
dies. Where necessary we even depute
our railway welfare inspectors to go
and contact the dependents of the
diceased railwaymen, such as their
widows, ete. and help them them to
obtain succession certificates.

Shrj Priya Gupta: In how many
cases of retirement have full payments
been made.

Shri Shahnawaz EKhan: In a large
number.,

Shri Priya Gupta: In a microscopic
number. I mean full payment.

Mr. Deputy-Speaker: Order, order.
He cannot make a running commen-
tary like this.... (Interruptions) It is
not a question hour. You made a
speech.

Shri Priya Gupta: I do get a chance,

Shri Shahnawaz Khan: I will give
gome figures for the benefit of my
hon, friend, The number of employees
awaiting for three months or more
for payment of their provident fund
dues on the Central Railways on
30th June 1960 was 537; there were
only 249 cases on 30th June 1962. On
the Western Railway the correspon-
ding figures are 195 and 83. There
are about eleven lakh employees on
the Railways and thousands retire
each year. These are thus very in-
significant numbers. On the South

(Railways)

Eastern Railway, dues were settled
on the very day of retirement in the
month of July 1962 in 13 cases and
within three days in 45 cases. On
the North Eastern Railway between
January and July 1962, 54 cases were
settled within 48 hours.

Shri Priya Gupta: Were they
casual labour or permanent employees?

Mr. Deputy-Speaker: We have to
take up non-official business at 2.30.

Shri Shahnawaz Khan: Yes, Sir. A
number of hon. members referred to
catering. We have departmental
catering and the services are appre-
ciated. In order to keep up a certain
element of competition, we have not
eliminated all contractors. We hope
departmental catering will set up
standards for other caterers to
follow.

Shri K. N. Pande (Hata): That is
is not the point. Your catering itself
is not up to the standard.

Shri Shahnawaz Khan: We have
issued instructions to all the officers.
Even Ministers go and make surprise
checks of the standard of catering.
Where necessary we do take discipli=-
nary action; we have taken very
drastic action. It was alleged that we
do not give preference to poorer
people but give licence to rich people
by ignoring co-operatives. The only
criterion is that service must be good,
Keeping that in view, we take
necessary action. In the name of co-
operatives some people want to take
contracts but these are not real co-
operatives of workers. Some people
from outside give themselves the name
of co-operative societies. They are
no better than ordinary contractors.
They are not actually workers whom
we prefer.

I will now refer to the reduction
of TA to the catering staff. Where
we give free food, the normal prac-
tice in all departments is to allow
half TA; where we give free food and
free lodging alsv, it is one-fourth.
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That applies to everybody, even in the
gazetted ranks. We are running
losses on these dining cars. There-
fore, there is no reason why we
should go ang supply free food and
give full T.A. also to the people.

1 can assure my hon. friend who
referred to corruption in Railways,
that it is our earnest desire, and we
make every effort, to root gut corrup-
tion as much as we can. In the
present emergency, I am sure already
the Railwaymen have taken a vow
that, if there is any corruption they
will not indulge in it and they would
render efficient service to the coun-
try. With these words, T move that
these Demands may be passed.

Mr, Deputy-Speaker: Shri Nambiar
is not here. I shall put cut motions
to the vote of the House. Cut
motions Nos, 1, 2, 3 and 4.

The cut motions were put and nega-
tived.

Shri Priya Gupta: In view of the
assurance of the hon, Minister, I
withdraw my cut motions.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw his cut motions Nos. 5 and 6.

Cut motions Nos, 5 and 6 were by
leave withdrawn,

Mr, Deputy-Speaker: Shri Trivedi is
not here. I shall put cut moticns Nos.
7, 8 9 and 10 to the vote of the
House.

The cut motions were put and nega-
tived.

Mr. Deputy-Speaker: The questipn

is

“That the respective supplemen-
tary sums not exceeding the
amounts shown in the third
column of the Order Paper be
granted to the President to de-
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fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1963, in respect of the following
demands entered in the second
column thereoi—.

Demands Nos. 7, 9, 15 and 16.”
The motion was adopted,

14:30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
Nmnte RePORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Ninth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 12th November, 1962,

Mr. Deputy-Speaker: The question

“That this House agrees with
the Ninth Report of the Committee
on Private Members' Bills and
Resolutions presented to the House
on the 12th November, 1962."

The motion was adopted.

—

14.31 hrs.

RESOLUTION RE: BAN ON COMMU-
NAL ORGANISATIONS—contd.

Mr. Deputy-Speaker: Resolution re-

ing ban on communal organisa-

tions. Shri Raghunath Singh was
speaking on this resolution.

Shri Daji (Indore): Sir, I would
like to request that in view of the
present situation .

Shri Raghunath Singh (Varanasi):
Let me have my say first.
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.
Shri Sonavane (Pandharpur): What
is the time remaining for this resolu-

tion?

Mr. Deputy-Speaker: Let us hear

him first He wants postponement,

=it fantfr iy (W) : S
wgIeg, THST g gu wEaTd i
gFT =ifem |

Mr. Deputy-Speaker: He is moving

a motion to postpone the discussion

st Tgae oy : SurerE WEiew,
%9 99 WTEa &1 A feafy g s A
I o 9@ X AT AT €, W
frasEITE s Ay F @,
quAT fa wwe frar @ fr g g
TEl # [ & few aifgd, @
afifeafa &1 3@d gu & fr=fafes
wETq g9feEd s § o

“That further discussion of my
resolution regarding ban on com-
munal organisations be postponed
to the next Session.”

ST W JAE ARE (FTTEA )
FITETE ABIEd, W1 TET HH AEAE
g fag o 7 war 9w ¥ fod a0
ag oF fearfs oY =y s &
Fafeaa feafa &, o & o9 390 § o
SragaE ...

Mr. Deputy-Speaker; No discussion.

I am putting the motion.

&t T Aaw aew : § UE faaed
FLGRIE |

Mr. Deputy-Speaker: You are sup-

porting the motion?

Shri Ram Sewak Yadav (Bara

Banki): No. I am opposing him.
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Mr. Deputy-Speaker: All right

ST AW AW o A
At gmufgimgos @i
Y wrrmer & o feafa werw o gf @
I & 7 § UF qFAT FT AL IS G
gE R 99 F N g WX T W
gufeqa feam smar & @ amg w9 &
$g ar IowEl, AR Wi W
yeTa 1 gEe q@A ¥

st oA fag: & Famar 4@
wg oar |

=it T aw g A faaea d B

WRITH QT FIT T . . . .
Jareaw WA : S AT @ =w
oY q® § & |

s TR ATE OwEE AR oA R,
I WERE, fF oW %9 o m #@
graa g1 U faEsw g fF oafx
grevETfaFar 91 § 98 99 ¥ T2 "G97
Ao g aT ¥ aw
yaa< § f 50 wearE 1t 3t @
aw o feafs sem g & S@ A &Y
A goREEaR § femw w7 €
o #w9Y 8T 9ATd § SR Al
wFaT F1 9f=g ot faar 2, & 99 ¥ I
F9L I35 HT, T T4 w1 & H i fawmy
gT T T §WGT FT §FA § | WK
F TEr FI Q1 AR W W HIAL 9
FE S FO W gEEEAT & AG
T )

wfad & @ swm @1 fadw
s oR A A Faw s g s
2 @ fawg ox agw =9W

IR WEEE : WegEA e

W |
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[Mr. Deputy-Speaker]
The question is:

“That further discussion of Shri
Raghunath Singh's resolution re-
garding ban on communal organi-
sations be postponed to the next
Session.”

14.34 hrs.

RESOLUTION RE: COMPULSORY
MILITARY TRAINING

Mr Deputy-Speaker: The next re-
solution is on Compulsory military
training, by Maharajkumar Vijaya
Ananda. And the time allotted is two
hours.

Maharajkumar Vijaya  Ananda
(Visakhapatnam): Sir, I beg to move:

“This House is of opinion that
all young men be given compul-
sory military training.”

Sir, this is my resolution and I have
much pleasure in putting it before
the House. It is in keeping with the
present situation that we are faced
with in India. We are faced with a
situation of the gravest type ever
since independence and our home,
our very heritage, is at stake.

In countries like France, Belgium,
ete, and there is compulsory military
training. I will give you an instance
of what military training means. In
Belgium, a wvery small -country,
probably four or five times as
big as Delhi district, when Kaiser's
army threatened Belgium to sur-
render, Belgium said ‘no’ and they
fought to gallantly that Kaiser's
army was detained and it took
them «quite a few days to reach
the shores of France. It was entirely
due to the fact that Belgium had
military training. and the military
equipment that they were able to keep'
Kaiser's army away for so long in
order that Britain could get ready to
meet the onslaught.
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Sir, we have retired soldiers who
are drawing pension—very poor pen-
sion, I might say. They could be re-
employed, and each retired soldier
could be made to go to a village and
each village may have a soldier to
train the young boys and a.so young
girls. You have got a sarpanch,
pradhan, village patwari, You have
this organisation at your disposal, and
it is easy now to put the machinery
into action. I would suggest this even
for children of eight and ten who go
to the village schools. 1 know it is
very difficult now' even to produce
air guns for them, because the num-
ber involved will be about millions.
1 suggest you can make some wooden
rifles, wooden things looking like
rifles, imitation rifles to train the
youngsters, the little boys and little
girls, how to bring up the rifle to your
shoulder ang take tp drill. You must
train them that way.

Our great leader, the Father of the
Nation, taught us non-violence, and
non-violence was the first article of
his faith and last article of his creed.
Indeed, we all stand by that. Indeed,
we have all benefiteq by non-violence.
But non-violence does not mean that
when others are violent you should
be non-violent and that you should
be unprepared. So, in my opinion
the time has come when we should
train every youngster, every young
boy and girl, to know how to handle a
rifle, to get busy if need be. Then
the yellow menace, the yellow peril
that is threatening our very existence
will know that we also have millions
in this country as they have in China
We have got a very big population.
Maybe, China has a little more. Even
so we can also get armed, train our
youngsters and bring into them a
mentality of being able to hit back.

We are not people who want to
conquer others’ lands; and we will
not allow others to take our lands
either. Government have o many in-
stitutions, like the National Discip-
line scheme headed by General
Bhonsle who has done a wonderful
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job. Such schools should be there all
over the country. For instance, in
my opinion, if a youngster is appear-
ing for his Matriculation or School
Final, it: should be incumbent on
him to produce a certificate from the
auxiliary force that he has given a
good account of himself, that he is
physically fit and then alone he would
be entitled for that examination. If
these restrictiong are put forth, then
it would become incumbent on every
little youngester to go through that
period of training. Military training,
I might add, has a different meaning
from other kinds of training. A mili-
tary man has to obey, and obedience
is the greatest thing. There is mno
such thing in a soldier who says
“No*. If he has to walk to or march
to the front, he only says “Yes,” and
he does his job. That is the type of
spirit that you must bring about in
this country.

1 am glad to see that Punjab has
already made & move in this direction,
1 have here a clipping, and with your
permission I shall read it. It says:

“The Punjab Government has
decided to impart NCC rifle train-
ing to school and college students
beginning ninth class, Education
Minister Yash told the Punjab
Council today.

The Minister was replying to a
discussion on the increase by the
Government in the working hours
of schools.

The Minister told the House that
the Government wanted to make
sports a ebmpulsory subjeet in
schools. He said sports and games
were essential for building up the
physique and for inculcating dis-
cipline among students.”

That brings to my mind that Hitler
did in Germany. I am no lover of
Hitler. I can tell you I never liked
the ideology or the methods that he
followed, but he built up Germany
from scratch. He insisted on physical
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training. He made it compulsory for-:
every youngster, every girl, to get
physical training first. And from
scratch he bui.t up Germany into a
terrific armed force. As [ said, I do
not subscribe either to his ideology
or his method of—world conguer.
But even so, he made the German
army the envy of the whole world
For sometime it was so, till he met
his bitter end. But that is a diffe-
rent matter. Even then , physical
fitness was the first item on which he
worked. Above all, he put the em-
phasis on physical fitness and put the
youngsters into military training.

So far back as 1915, Lord Sinha,
who was the only Indian to become
an English peer, who presided over
the 30th Congress at Bombay, said:

“For what is the present condi-
tion of things? Except certain
warlike races like the Sikhs and
Rajputs, the people generally are
debarred from receiving any kind
of military training. Not only are
they not allowed enlistment in the
ranks of His Majesty’s Army, but
they are even precluded. from
joining any volunteer corps. Even
with regard to the classes of man
—Sikhs and Rajputs, Gurkhas
and Pathans, etec.—whp are taken
into the regular army for the
simple reason that the number of
English troops is not in itself suffi-
cient to maintain peace and order
in this country—even with re-
ference to these classes, it is
an inflexible rule that though
they may now obtain the highest
badge of valour, viz., the Victoria
Cross, not one bf them can
receive a Commission in His
Majesty's Army irrespective of
birth or bravery, education or
efficiency.”

Now, this was in 1915, by Lord Sinha.
Even then, the feeling in India was
we should have military training and
we shou'd have the best of everything.
But we could not do it because of
British rule. Those handicaps are not



1831 Resolution re:

[Maharajkumar Vijaya Ananda]
there now. We are a free country
and we must train our youth to man
this country as other countries have.
Today, we are faced with a most
ruthless enemy who would go to any
length as he is of a heartless, inhuman
type.

Another great person, who is no
more—the Nightingale of India—the
late  Sarojini Naidu of revered
‘memory, when she presided over the
Kanpur session of the Congress in
1925 said:

“I would insist with all the
force at my command on includ-
ing a complete course of military
training as an integral part of

* national education. Is it not the
saddest of all shameful ironies
that our children whose favourite
lullabies are the battle songs of
Kurukshetra and whose little feet
march gaily to the stirring music
of Rajput ballads, should be con-
demned to depend for the safety
.of their homes, the production of
their sanctuaries, the seeurity of
their mountain and ocean fron-
tiers, on the fidelity and strength
of foreign arms? The savage
Massai, the primitive Zulu, the
Arab and the Afridi, the Greek
and the Bulgar may all carry their
tribal weapons ang claim their
right to defend the honour of their
race, but we whose boast it is
that we kindled the flame of the
world’s civilization are alone de-
frauded of our privilege and have
‘become cowards by compulsion,
unfit to answer the world’s chal-
lenge to our manhood, unable to
maintain the sanetity of our homes
and shrines.

Whatever the experiments re-
.commended by the Commission
now sitting tp explore the avenue
.of the military advancement for
.our people, it is incumbent upon
the Congress to form forthwith a
national militia by voluntary cons-
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might well be the existing volun-
teer organisations., Further, we
should also carefully consider the
question of mautical as well as
naval and aerial training to equip
the mnation for all purposes of
defence  agaimst invasion or
attack.”

Coming as it did from that great
lady, has a great meaning indeed. I
would like to see sainik schools open-
ed in every district, one sainik school
at least in every district of this coun-
try. So, that would be a good begin-
ning and after that I would say that
the age of 19—24 would be a good age
for military training, because I realise
that we have got millions in this
eountry. We cannot train all millions
together, but it may be possible for
the Government tp impart military
training to all those in the age-group
of 19—24,

In this connection, I may point out
that there are poor parents who find
it difficult tp have two square meals
a day and it is still more difficult to
educate their children. Some of them
find it most difficult to join the NCC
because they have got to get suffi-
cient leave, which is difficult, and then
there is the prospect of not duoing
well in their examinations. For =all
these reasons, the parents find it diffi-
cult to send their boys to this
training, and so many of the NCC
boys who could get military training
find it extremely difficult. And after
all, as the old saying goes, this is the
Mabap Government, which means the
Government must also aid and assist
the boys who cannot afford to get this
training. So, it is my earnest re-
quest that Governmen{ may take this
into consideration, and see that the
training that is given is imparted even
to boys between 8 and 10 and the
girls,

As I said, it is not possible for us
to have air-guns, to that extent, but
have wooden guns so that they kno-!
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how to align a weapon, how to lift it,
and how to stand in order and how to
obey and how to discipline themseives
and put in the necessary drive.

Let us remember what Winston
Churchill’s words were. He said, ‘T
want the blood, sweat, tears and toil
from you.” That is what the English
people gave to him and that is how
they won the war. I know this sub-
ject will interest many hon. Members
here and it would not be fair on my
part to take top much of the time.
I am the Mover of this Resolution.
All T can say is, it brings to my minda
an vld Biblical saying, which is very
apt so far as the Chinese are con-
cerned.”

“An eye for an eye; a tooth for
a tooth.”

That is what we shall do with these
Chinese.

Mr. Deputy-Speaker: Resolution

moved:

“This House is of opinicn that
all young men be given compul-
sory military training.”

There are some amendments.

Shri S, M. Banerjee (Kanpur): I
beg to move:

That at the end of the resolution,
the following be added, namely:—

“to meet the naked aggression
by China and also any future
danger from outside” (1)
Shri Rananjai Singh { Musafir-
khana): 1 beg to move:

That in the Resolution—
sfter ‘“young men” insert “im
India”. (2)

That at the end of the Resolution,
the following be added, namely:—

“with a view to make its use for
patriotic purposes”. (4)
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Shri C. K, Bhattacharyya (Rai-
ganj): I beg to move:

That in the Resolution—

after “young men” insert
“between 18 to 40 years of age”.
(3)

Mr. Deputy-Speaker: The maim
resolution and the amendments are
before the House. There are already
11 speakers who desire to speak.
Probably some more may desire to
speak. 2 hours have been allotted.
So, I will allow 5 minutes to each
Member.

Shri S. M. Banerjee: The time mag
be extended.

Shri Sham Lal Saraf (Jammu and
Kashmir): It is a very important
resolution and a number of Members
would like to participate. The House
will agree to double the time which
has been allotted now.

Mr. Deputy-Speaker: If the House
is willing to sit late, the time can be

extended.

Some Hon Members: Yes.

Shri Sham Lal Saraf: I beg to move:

“That the time allotted for dis-
cussion of the Resolution re:
Compulsory military training
moved by Lt Col. Maharajkumar
Dr. Vijaya Ananda of Vizianaga-
ram be increased from 2 hours to
4 hours.”

Mr. Deputy-Speaker: The questiom
is:

“That the time allotted for dis-
cussion of the Resolution re:
Compulsory military training
moved by Lt. Col. Maharajkumar
Dr. Vijaya Ananda of Vizianaga-
ram be increased from 2 hours to
4 hours."”

The motion was adopted,
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Mr. Deputy-Speaker: So, we will
extend it by 2 hours. We started at
230, We will finish at 630, Shri
Banerjee.

Shri S. M. Banerjee: Sir, I congratu-
late Maharajakumarji for moving
this non-officia] resolution before the
‘"House at thiz hour, when we are
facing naked aggression and invasion
by the Chinese expansionists. Nor-
mally speaking, we have in this
House previously not fully supported
this sort of resolution, because we
thought that this might create a war
psychosis. I personally feel that this
resolution is the need of the hour
today. I am sure that the Govern-
ment will adopt this resolution as their
own resolution and will not ask the
mover to withdraw it. I am confident
this House will not reject this most-
needed resolution,

The Chinese invasion has once
again roused the national sentiments
and patriotism to a pitch where people
are prepared to do or die, It is high
time that the entire nation should be
in arms. The resolution does not
specify the purpose. It only says:

“This House is of opinion that
all young men be given compul-
sory military training™

My amendment is very simple and it
should be acceptable to my friend,
Maharajkumarji. It says:

That at the end of the resolution,
the following be added, namely:

“to meet the naked aggression
by China and also any future
danger from outside”.

I wanted to move this amendment,
because I never wanted to create an
army of Hitler in our country. After
all, while giving compulsory military
training to all youngmen or to persons
in the age group 17 to 40, the inten-
tion of this House and this country is
not to create an army of Hitler. We
are a peaceful nation and our army
is a sort of peace brigade. Our
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young boys, who will have compul-

sory military training, will use their

arms only for defending the'r mother-

land, as they wish to do today. So,

I fully support this resoluticn,

The question arises aboul arms,
because the armg which are being’
manufactured in the ordnance fac-
tories or elsewhere will be used by
our jawans. I have a suggestion. I
am grateful to the Maharaja of
Bikaner, Shri Karni Singhji, who has
not only donated money, but many
arms which he had in his possession
and placed them at the disposal of the
Government. Sa, 1 appeal to all
maharajas and nawabs, who have in
their armoury lot of arms, tg place
those arms at the disposal of the Gov-
ernment at this hour of peril. These
arms can be used for training. I am
sure they have not only obsolete arms,
but new arms also. Those arms
should be placed at the disposal of
this Government to give training to
youngmen or to men from 17 to 40
years of age.

I am one with the Maharajakumar
that there should be a saimk school
in every district. It is high time that
we gave proper military training to
your young men, so that at any call,
all the young men in this country
will rise like one man, When we
are facing such a massive invasion by
the Chinese, the time has come when
we should get used to see our child-
ren in army dresses. They must be
given proper training and they must
have a proper sense of patriotism.
Only patriotism does not heip a coun-
try to win a war. That is why it . is
necessary that they should be provid-
ed with arms. The true picture of
our youth should be, he should hold
the national flag in one hand and hold
a rifle in another hand, and march on
singing the immortal song ¢’ Netaji:

g fa=e. & FIE F
F 9 qEid a1’

With these words, I support the
resolution from the core of my heart.
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Shri Dashpande (Nasik): Sir, I
rise to support this resolution. Taking
inte conside:ation the military might
of our enemy, we must realise that
the need of the hour is intensive
military training on a wide scale. In
this respect, Government can take ad-
-vantage of some institutions that are
run by the public. In Nasik from
~where 1 come, there is an institution
-known as the Bhonsle Military School.
Years before it was startea by the
late lamented Dr, Moonje, who was
.a member of this House for a number
«of years. He used to take keen inter-
est in military training. It iz a shcool
with a military training bias. They
have summer and winter classes in
which men and women are given
some primary military training. They
have done very useful work till now.
Many eminent Indians have visited
that institution. With a little more
Government control and Government
help, I think they will serve the
. cause of the nation today in a much
“better way. v

There is another institution which
is run by the Government jtself under
the guidance of Gen. Bhonsle. It was
mentioned by the mover of the reso-
lution also. During the last session,
I had the opportunity o visit the
National Discipiline Institution. I

.spent a few hours amongst them and

saw they were doing very good
work. The {raining was very good
.and what impressed me was that
every minute of the life they spend
there, they live as Indians. they have
“bulit up a very good national charac-
ter and discipline in that institution.
"With a little more improvement and
adjustment, that institution also can
serve the Ppurpo:ze better. My only
point is, if we have to meet the mili-
tary might of our enemy, large-scale
arrangements for military training
ought to be undertaken without any
-delay. The Government may have
their own schemes, but the Govern-
ment may take advantage of the insti-
‘tutions that are for years doing good
-work in the field.
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Sir, I have got nothing more to say.
I think you for the opoprtumity that

you have given to me.
15 hrs,

Shri Indrajit Gupta (Calcutta_
South-West): Mr. Deputy-Speaker,
Sir, I rise to support the resolution
which has been moved here. I think
it ig particularly necessary io remem-
ber that countries like ours which have
a very big population but have a rela-
tively small professional army, by the
nature of things, are countries which
are particularly in need of having a
civilian population which 1s. by and
large, trained, if not in full military
training at least in the use of rifles
and fire arms.

The reference made here to Hitler's
Germany and all that 1s not sltogether
apt for the very simpie reason that
those are different countries. Though
it is true that they inculcated a spirit
of military discipline and al] that in
the popuiation and introduced various
kinds of scnemes of conscription, they
had in addition to that always a very
numeroug and g very powerful stand-
ing professional army. That is not
the case In our country, and in nor-
mal times hut for this aggression by
China don not know. I am not guite
sure in mv own mind, what kind of
receplion this kind of proposal woula
have met from the people at large.
But it is particularly because af tus
zituation today that I feel ihis oppor-
tunity has presented itself and it
should be seized hold of by the coun-
try at & time When we have a rela-
tively numerically small professional
army

I do not vei visualise and i cannnt
visualise in the context of ourre-
sources in thig country that we will
have & nuge standing professional
army running into some several mil-
lions as some big countrie; are able
to raintain. I do not know if wa
would be able to do it for zome time
‘o come. It is, therefore particularly
necessary that this professionsl army
of oursg should be backea up by a
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civiiian population which has at least
the rudimentary elements uf military
training at its disposal, not only be-
cause it i3 so urgently necessary to-
day, to which all speakers have re-
ferred, but because we must keep an
eye o the future too.

I cannot help remembering that this
small professiona]l army of ours has
had to be used in peace time by us
in recent years for all sotts of other
jobs too, which they have performed
admirably but which are not normaily
the tasks of a professiona. army. We
bave had to use them for fccd reliet
work. We have used them of vari-
ous kinds of jobs and they have donz
them very well. Therefore, my feel-
ing is, if we take this opportunity of
the present national emerency, both
from the view of the immandiale neces-
gity of national defence as well as
with an eye to the future that during
peace time we require this kind of
trained and disciplined people avail-
able who can be utilised for all these
other works also for which we have
had to divert our professional army
recently, it would be all to the good
of the country,

Therefore, I do not wish to repeat
some of the arguments used by the
mover of the resolution. I cgree with
them, about the virtues of this mili-
tary training in inculcating a certain
kind of spirit and discipline in the
people whirch, I think, the people are
badly in need of, in the sense that
having loyalty and patriotism they
kave not this outlook or tra.ring, and
this is the opportunity by which we
cap inculcate it now

The only other thing I woild like to
say is about the question of 1esources
I do not know whether it will be
possible immediately to uadertake a
very ambitious scheme covering the
whole of our population, which is a
very big population. The existing
resources have to be expanded: tha!
i3 true. They have to be increased.
But we have to make a beginning with
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our existing resources. Therefore, I
would say it is slightly unrealistic at
the moment to imagine that with'n a
month or two our Government with
its existing resources wonula be in a
position to include the whole of Lhis
population of our country down to
the remotest village in a scheme of
compulsory military training.

We can make a beginning and we
should make a beginning, first of all,
utilising al] the existing instlitutions
which are there to their fullest pos-
sible capacity. The Nationgl Caded
Corps and the Auxiliary Corps are
supposed to cater for the students
mainly in the schiools and eolleges
While I think that the scheme can be
expanded more, there are rertan
things in them which I thirk shouid
be rectified. Some people have reler-
red to them alreadv. There are cer-’
tain aspects which are tov expensive,
perhaps, for all the fam'iies in cur
population to be able to #fford for
their children. Those things wil] have
to be examined. I know, for exam-
ple, even the question of N.C.C, train-
ing does not always get the kind of
urgent attention that it should get
from the Government. 1 had occasion
to see a few montha ago that for
example, the air wing of the N.C.C,,
which depends entirely on wooden
model aircraft for their training were
practically facing a crisis due to the fact
that the one firm in this country which
imports thig particular type of wood
from abroad and manufactures model
aircraft which are supplied to the
National Cadet Corps for their training,
was unable to get the licence from the
Government in order to obtain the
supply of this wood of that particular
type which is not available in this
country. I drew the attention of the
Defence Ministry to that several
months ago. T hope that will in future
all such things wil be locked into with
a greater sense of urgency.

Then there is the question of sainik
schoolg which has been mentioned. I
too support the proposer of this motton
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that sainik schools should be multi-
plied very rapidiy in all parts of the
country. There also I would plead
that the tution feeg which are pres-
cribed for the sainik schools should
be reduced drastically. I know that
a number of scholarships and so on
are provided for children of poor
families in these sainik schools, but
the general scale of fees and so on is
extraordinarily high. In fact if these
fees are to be paid in this country
then only the upper middle class and
rich people can send their children
to these sainik schools,

All these things should be gone into,
Bven. 1 would suggest, factories and
offices, any type of institution where
a fairly large number of people can
be found together in the pursuit of
their normal daily avocation, can be
made centres where with the help of
the Government and the provision of
proper trainers very rapidly a large
number of people can be covered

I would also suggest that we should
begin, as somebody hag just said, with
at least dummv rifle training. I do
not think we have got even enough
guns to supply everybody with a live
rifle and teach him how to use it. But
1t is necessary at least—my hon.
friend Shri Karni Singhji was discus-
sing it the other way with some of us
outside and it was said that we do
not know how many Members of this
Parliament, with all due respect to
them, know the right side or correct
gide of a rifle from a wrong side—

Shri Karni Singhji (Bikaner): T did
not say that.

Shri Indrajit Gupta; I said it while
discussing it with him. Let us begin
with dummy rifles and wooden rifles.
At least people should know how to
hold a rifle and how to aim it. Evea
that is something which is important.
We can begin with this kind of ele-
mentary training use all existing ins-
titutiong that are available and try to
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use their resources to the maximum
capacity to cover as many people as

‘we can in this way.

Finally I would suggest—I do not
know if it is a feasible proposition—
that since most of the military opera-
tion that is taking place at the moment
and may take place in future also is
in a terrain to which reference has
been made many times in this House,
which is particular type of mountain-
ous terrain and so on, therefore, a
certain amount of = training should
also include the question of layout of
the terrain, topography and all that.
That should also be understood by the
people. We have got plenty of Naga
friends—I am not talking about the
hostile Nagas, I am talking about our
Nagas, our nationals our friends and
citizens of Nagaland. They have cer-
tainlvy had some experience, at one
time or the other, of this type of
operation in that kind of terrain.
Unhappily, at one time, perhaps, many
of them were operating against our
own forces, Nevertheless, they have
come to the right path now and they
are loyal and dependent citizens of
India. Among these Nagas such peo-
ple can be found who can be proii-
tably employed as trainerg for this
kind of a people’s militia which we
are envisaging so that at least they
can have an elementary training not
only in dummy rifle training but also
in how tn operata in a terrain which
may be occupied by hostile forces, a
terrain whirh iz mountainous, which
is of a particular type and where it
is necessary to know something about
mountain craft ang topography also.
I think we should try to see whether
We can use people of that kind to help
the Government quickly to train the
militia.

The Prime Minister ang Minister of
External Affairs, Defence and Atomic
Energy (Shri Jawaharlal Nehru): Mr.
Deputy-Speaker, Sir, I am interven-
ing at this early stage of the debate
to indicate what Government's views
are in this matter. Obwviously, I take
it that no one in this House can be-
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opposed to this Resolution as such.
Even apart from the crisis, it is a
thing for every young man to have
some training. It will make him =
‘better citizen and wil] make him bet-
ter fitted for any other duty that he
‘might perform. But at this stage for
us to say what we cannot do effec-
tively would not be desirable,

I imagine that the persons who
“would be affected by this if this Reso-
‘lution is passed, would be about 30
million in India. To pass a Resolu-
‘tion or to decide on a measure with-
out fuly being able to implement it
“would not be proper. We are, as a
‘matter of fact increasing the num-
‘bers that are going to bg trained very
‘cons’derably in warious ways. The
‘hon. Member who has just spoken
referred to the NCC. At the present
‘moment it consists of about 4-2 lakhs,
that is, over 400.000. We are increas-
ing it, the NCC and the NCC Fifles,
to cover practically every university
student in India

Then there is the Territorial Army
“which we are ncreasing fairly rapid-
ly. Then there is a Lok Sahayak
Sena. In addition, there are the Home
‘Guards. Ii all these are totalled up,
the figure comes to a formidable
fipure. That is as much as we can
take in hand considering the neecd of
‘officers and trainers and others. As
the hon. Member says, “Give them
wooden rifles”. That, 1 accept, may
be necessary here and there. But we
‘should like to give a majority of these
people some rifle training so that they
may know the weapons fully and
later on, if necessary, thev can utilise
them. At this moment we are ex-
panding and extending our training
programme very greatly, as much as
we pan possibly deal with. With all
my sympathy for this Resolution, there-
fore, we are unable to accept it at this
:stage because we just will not be able to
do itin view of the number of officers
and trainers required. This would
probably rather come in the way of
‘the more intensive and better train-
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ing that we are giving to those lots
of people who come under the various
categories that I have mentioned,

I did not mention, of course, the
additiona) recruitment programme for
the Regular Army which is very
considerable, It will mean our disper-
sing our efforts and possibly will
rather impair the kind of training we
are giving.

I entirely agree with the- hon.
Member who has just now spoken
about our recruiting people from
Nagaland and from all the border
areas specially. We hope to touch all
these people and to increase our capa-
city in regard to trained people very,
very considerably. In fact, even now
our capacity for training is stretched
to the utmost.

We should remember that fortunate-
ly for us in India there is no lack of
volunteers. The question of compul-
sory training—I have no objection to
it—comes in when volunteers are
lacking. If and when that need aris-
es we can certainly go in for conscrip-
tion. But at the present moment we
have millions of people at our dispo-
sal as much as we can train.

I suggest therefore, thai it is better
to concentrate on the steps that we
are taking and gradually expand our
programme: ultimately, if need arises
even accept a Resolution of this kind
But at the present moment it would
not be wise to accept a resolution
which we cannot give effect to.

Shri Hem Baruma (Gouhati): May I
seek, a clarification from the hon
Frime Minister? In view of the fact
that this war is going to be a long-
drawn, out war, as the hon Prime
Minister has said so very olten, why 1s
it that we cannot spread out the pro-
gramme to impart military training
over a number of years, take them
from now on and adopt this Resolu-
ton?
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Shri Jawaharlal Nehru: But we are
spreading it out very fast, as much
as we can deal with. I have no ob-
jection to spreading it out more and
more, but merely saying that we will
include almost everybody in India
does not mean that we wil] be able to
do more than we can. We cannot

I had forgotten to mention another
scheme of voluntary rifles. There are
four or five major schemes where we
could give effective training, not with
wooden rifles and things of that kind
but with regular rifles and all these
comprise millions and millions of
people,

Shri Narendrz Singh  Mahida
(Anand): May I seek some informa-
tion? Will the hon. Prime Minister
allow valuntary organisations to func-
tion under Government supervision
for this military training? 1 had
experience in 1947 when we had
raised about a lakh of wvolunteers
without Government assistance, com-
pletely voluntary work and without
Govt. finances. So, I will again say that
without Government assistance of a
penny but under Government supervi-
sion we shall do our best. With the en-
thusiasm that has been aroused in our
ecountry people should be given the
fullest opportunity in the rural areas.
I think, they should no! be hindered
in their enthusiasm. In their self-
defence and even in civil defence
they should be completely trained
with voluntary efforts. So. I propose
that the hon. Prime Minister invite
voluntary organisations and if they
want to give civil defence training,
they should be allowed to do this.

Shri Jawaharlal Nehru: There is
plenty of opportunity for them in the
volunteer rifles that we are raising
and the Home Guards which is some-
thing even more than civil defence.
The hon. Member can utilise all the
enthusiasm he cap find for this. If he
wants to raise some other volunteers,
it is difficult for me to say unless 1
see the scheme how it fits in because
one of the difficulties will be, when
millions and millions of people are
being trained to, provide them with
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arms. We may not immediately be
able to do so. But I will suggest to
him that there are very large oppor-
tunities of training in the warious
categories that I have mentioned.

Shri Ranga (Chittoor): Mr, Deputy-
Speaker, Sir, I am very glad to be
able to associate myself and our Group
witn this Resolution. I must congra-
tulate the Maharajkumar for having
chosen this very auspicious moment
for moving thizy Resolution. As my
hon. frined has said, if it had been
moved under other auspices, it was
quite possible that there might not
have been such a unanimity of appro-
val and support,

So far as the principle underlying
this Resolution is concerned, we are
all in favour of it and I am glad to
find that the hon. Prime Minister also
accepts the principle and the idea be-
hind it although he finds so many
administrative, financial and other
difficulties in the way of implementing
it if it were to be accepted by Gow-
ernment immediately. What I would
like to suggest is, if the Government
accepts this Resolution, it does not
mean—and I am sure the hon. Prime
Minister knows that— that the Gowv-
ernment have straightaway compul-
sorily to give effect to it withim
a month or couple of monthe
It does mean that the Govern-
ment should give the highest priori-
ty for the implementation  of
this and find the necessary traine
ing personnel and the various institu-
tions needed to provide this tra‘ning
for al] these people as well ag the
arms that are needed also. I would
like the Government to agree to de
this much at least. It is not enough
to say and think that we have got
plenty of volunteers offering their
services to the Government and there-
fore we need not be so much in a
hurry in developing this. The volun-
teers who are coming forward would
certainly be useful. But, surely, if
we provide this kind of training to
all these people in our educational
institutions, if and when they come
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[Shri Ranga.]

to attain a certain amount of profi-
ciency in the use of these arms and
in the sense of discipline that they
would be developing and the techni-
ques that they would learn in regard
to army manoeuvres &nd so on, they
would {e able to make better soldiers
than the ordinary folk that we are
obliged to recruit Irom the country
side and also in the towns. There-
fore, I am particularly anxious that
g0 far as students in the High Schoois,
Colleges and other educational institu-
tions are concerned, we should cer-
tainly accept here and now the prin-
ciple of provid ng satisfactory trawn-
ing and prepare them to face thair
responsibility as and when and as
soon as possible they get themselves
trained and they are ready to take to
arms.

It is true that all these wvarious
efforts are being made by the Gov-
ernment to provide this kind of train-
ing through the N.C.C, A.C.C, Disci-
pline scheme, scout movement and
various other movements. But we
know only too well the contribution
that they have been making. Good as
it is, it is not enough to meet the pre-
sent situation and may not be enocugh
also in future. This would be the best
time when the country would be in a
proper mood to allow the Government
to set aside adequate funds to provide
and develop this kind of training.
Hon. Members have said so many
things with which I am completely in
egreement. Therefore, I need not
pro'ong this speech beyond expressing
my satisfaction with the suggestion
made by my hon colleague Shri
Narendra Singh Mahida that he would
be willing and friends association with
him in Gujarat and various other
places also would be willing to deve-
lop these training centres on a large
enough scale, They only want the
Government to provide the technical
personne] as well as a certain amount
of other assistance.

Shri Narendra Singh Mahida: Not
even that '
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Shri N. G, Ranga: Certainly not
money—various other types of techni=
cal personne] and assistance and ad-
vice that would be needed. We would
certainly like the Government to pro-
vide it, Once that is provided, ] am
happy that this suggestion has boen
made. I hope other friends will come
forward from yarious other States
to develop simhilar training centres and
provide this training just at this junc-
ture when we need 5o many people.

In conclusion, I would like to say
this. I would like my friends as well
as the Government to remember what
they themselves have been saying that
we would need not less than 2 million
people with adequate training to be
able to man our army and then give us
the necessary strength in fighting this
Chinese aggression. In making this
preparation, I am sure acceptance of
this Resolution and implementation of
it will certainly be one of the best
preparations,

=t wiwm fag © Ay weR,
¥ g9 ¥ 979 AgRIMEATK F1 994K
T owew g fawile e awies
TEITT Ta@r g | ag 79T & I9gAq A
ggar § 1| & Wt g 5 9 qmg g
¥ & fog @ faerr aga A §
arfs 7 ¥ &% wEAT I@w &0
# WO W ¥ T gear ¥ ) 9T
T@AT 4Tgar § &1 fF 1@ 9w g

after “young men"” insert “in India™.

That at the end of the Resolution, the
following be added, namely:—

“with a view to make its use for
patriotic purposes”.

afz g d%e7 oife 2T &, W &
gaeat g f g ot =nfen, &1 99 =
¥ 29 ara &1 o eqv Ty 91 oS oafr
s o =v & W & B & 9@,
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gay ¥ wfam &7 wEAT &+ @ W
39 ¥ afg i w@, W @e & =
AR #1 g §faF fasm & 9F sw A
7g wfamr ot &t @ f& & &t gee
&1 foer & SEFT ®ITEW &,
1 e AE &30 4 =AY Wi @
§ F e gEEd W@ § & oo anr
s forer & £ 9 o9 ¥ 2mAMH
g wa g

9 Wy dfaw faur & wga o<
fade Fga #) wrazagar 431 § | =9
i guEd § | guY g9 § smamd
1 q€7 WEwFar 3, WX qJg§ TH
#fax fasr & gm0 sgg w~Er a9@
grasar ¢ | AT GARATE 5 W &
Hharg & ST awa wy Aa g fF At &
B9 ST &1 S der 21 A § W i
argar g fF ag @« ag@r 9@
¥ anzan ¢ fa e foen & a9 @
T @fqw fomr ot @ 9@ & aga
Swanh fag Rt | 2ad & § wETe
FT ArEAT G237 @Y O S g AW
wrarEa gmarn faams 29t O gew w
El 91897 4

afe ¥ dgmT @R 7= &
o & @ s wwiE ag g e frer
s & & famifeat Hag wmear dar
grt f& &¥ Jma dar v § Wi
Sgt 4T 29 1 wrERFAT R gW S
F4T 1

TIEATT qlgd A o7 T
s far. seR mmamr e
fea s®t fgewt 7 T@ @gAr @Y
faad z#8 Fg &1 a3 4 dfw
faem & g7 uEF fawr W uE a@E
affmet T &1 w9 @@ o =R
e fgeee & fagrl & wema 7 &
few forw a0 & o9 & w9¥ 2w
1 wfmmst =@ 9w 9T A gw
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1 feame s afed | =g &
AW ¥ W A1 Wew g1 g
fen s &fa® faur @ uwar szdt
¢ i AT § dtwar & g G371 g
& 1 27 F & § ag wEe g =nfed
& s o mraasar g4 g9 AW AT
far &3 | fET F 1 fF gt 397
% wofa =19 &w # S99 ¥ faF
dart g =ifed 1 Wl @ Fax
1 omafe 7 ) 7@ 9% afs gk 3w
& amfF &faw foar o gu & at
faaft o 2 #1 arE T T ww
o &7 ") g awar | wafew gAR
w ¥ mfaad afas faem &7 w=ew
faar @

#fas foem & @ & ¥19 ™
T FY Y wgF wraEwar g fe st
¥ foa gg Mam sk g g@ AR W@
w1 3t wavw fear wmd ) aafo 3w &
zy A 9 &7 afeai age & fog 1€
g &g e §, dfew @R § ag
gt & fe a9 # gg ga Wk N
%1 faamr #fea @ 1 o9 @ A @
o 7@ faerm, g@ avrd @ fae,
&Y &faw farenr s & & Y § oA
TR & FE )

WHTT AT WEEFAHE W QU
FH ¥ fad §f g TN gl
¥ qu-ameqn @ 1€ ff ) @ #
feet awg 1 wwa A ), kg &
U FT gEEqT F1 05 4% | HE F
T AT 7 8, wfey A w6y
g ¥ 9T § afrw aur &t syawar
Y 7€ ot | gu A "wE A wiaEr
7 8, T & ol amEror a7 % srEer
oY | & A3 Fn 9 g
fF ov e 71 T Q-SR-S
F weR fFar moar ) AW SR
wEvT, &fAg A a7 g a1 1€ W
aw g, afFw g 3w F & @, wey
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faar foamm, T foomr Wil o
st ¥ fod sy &1 oft fm e
T E ) T AT Al &t gfe §
T AR FUTST FT ATTIHAHT FY ATHT
FF & w=E F ¥ ag syaeqr #
T$ 91

AT ¥ 7 s ¥ gw ¥
A TTEA FT FIF AT qT | AL G
g A gur g, @ wn Sift e
I 91gd & a%ar 91 5 F gt |y
FTgE w1 7 fagw W oam &
qET & FF wrewad aar & A W}
fagar # omt wr &1 2w R o
T &€ we i W F O
T AT T 8, fF g7 F1 S fawmar
&, fora &1 s 7 & fF o 9 e
F Arew ¥ gW @R F o 43 @)
T g AW g9 IE FT GEAT A &
fod fa &y 77 & 1w A F 98 Fa
=gt § 5 @9 & sfifagds, wwiar
SR qar-ary a<En =ifgd |

T TR F AT F I qETT FT
UG FI@T § WX HIAT EWET TG
T A T ST E |

Shri U. M. Trivedi (Mandsaur): This
is such a resolution, and this has come
at such a moment when criticism of the
resolution cannot be offcred; when I
say ‘cannot be pffered’, I mean that
criticism cannot be dared to be offer-
ed by anybody. We are all one in
this respect that our country’s de-
fences must be fortified and we would
gll like that whatever we are able to
do we must be able to do for our
country, be it by our body or be it by
our mind or be it by our wealth. So,
when merely the body is desired, there
would not be any hesitation on the part
of anybody to offer it for the sake
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of the country. To that extent, the
resolution is very welcome.

I agree, however, with the view
expressed by the Prime Minister that
when enormous numbers of volunteers
are available for us, the question has
to be considered whether it would be
proper for us to have a compulsory
system of training Would it not be
proper for us to make a law that who-
soever volunteers himself for enrol-
ment in the Army must be allowed
an opportunity to have the proper
training? It is this suggestion which
has come from my hon. friend Shri
Narendra Singh Mahida, It is this
suggestion which can come from me,
and it is this suggestion which will
come from my hon. friend Shri Bade.
Shri Bade lives in an area which s
full a Bhils. Somehow or other, these
people have been left out of recruit-
ment during these days. An enor-
mous number of these brave men, good
fighting men are available among the
Bhils. They are a very brave people.
They cannot be beaten by the Gurkhas.
But, unfortunately, they happen to live
in an area which is a dark part of
India, and, therefore, nobody has con-
sidered their case. I remember that in
my wounger days, we had the Mewar
Bhil Crops, a very strong force, and we
had also the Malwa Bhil Corps which
was also a very strong and reliable
force, and we used these to suppress
small uprizings in the Rajasthan State.
and they were so used in the ycar
1921, They were formidable forces,
but they have now been neglected.
we have to depend upon the mercen-
aries for filling up these corps.

So, when an offer like that of Shri
Narendra Singh Mahida is forthcom-
ing, when an offer from wvolunteers is
forthcoming from all parts of the
country, even if the Government do

\not see eve to eye with the resolu-
tion that has been moved, I would say
that this is an opportune moment
when without any distinction of caste,
creed, race or religion, without mak-
ing any distinction between martial
and non-martial races, without insist-
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ing on the so-called physical tests, the
spirit behind the man should be judg-
ed. We have read so often in the
miitary books from the Western
countries that even men with one leg
cut, even men suffering from certain
handicaps, when they offered them-
selves for recruitment as volunteers,
had their services accepted by the
Government of the day.

It is the same situation here too. I
cannot refrain from endorsing the re-
solution that has been moved by my
hon. friend Maharajkumar Vijaya
Ananda, but if a via media is to be
found, if the tempo of the House is to
be judged, and through it the tempo
of the country is to be judged, it would
be meet and proper for Government
to come forward with a scheme where-
by anyone who volunteers himself for
enrolment in the Army will get an
opportunity for such enrolment and
for such training.

With these few words, I support the
resolution.

Shri C. K. Bhattacharyya: It is in
the very fltness of things that this
resolution has come up after the re-
solution we adopted yesterday.

In the resolution, the word ‘young
man' is not defined. I have suggest-
ed some limitation saying that the
term would denote those between the
ages of 18 and 40. In that, I have put
only the minimum,

Shri U. M. Trivedi: Put the maxi-
mum.

Shri C, K. Bhattacharyya: India has
a tradition in which even old men
led in the battle-field. In the Maha-
bharata age, when Drona was leading
the battle, the writer of the epic des-
cribes him in the following way:

o gl Ae-aaray a9 i g |
T G ZT qaT SRR aq |
‘Here was Drona with the hair turned

grey up to the ears, and bearing the
weight of 85 years on his back, mov-
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ing in the battle-field like & young
man of 16.". That is the tradition that
India has had, which somehow, due to
historical reverses, we have forgotten
and we have lost. If possible, we
have to revive that tradition now
when Dronas will be found to
lead battles with that description,

namely: ATFO-TfTa-5 A1
persons with hair turned grey up to
the ears, and who would T A9

goout in baule, and TaT FrEIETTT

battlefield like a young man of 16.
We had that tradition in the past, but
we have lost it, and we want to re-
vive it now,

The resolution moved by my hon.
friend Maharajkumar Vijaya Ananda
today suggests only the first step and
nothing more than that. Though the
Prime Minister has pointed out the
difficulties of adopting the resolution
now, yet some steps which would jead
to the ultimate fulfilment of the ob-
ject of the resolution may even now
be taken, and we may make that kind
of suggestion now.

My hon. friend the Maharajkumar
while moving his resolution was re-
ferring to Gandhiji and his theory of
non-violence  Gandhiji  repeatedly
made it clear that his theory of
non-violence was the non-violence
of the strong and not the non-
violence of the weak, He even
went as far as this, that it is better
to kill and be killed than to be a
coward. Even the apostle of non-
violence did not hesitate to place thai
ideal before the nation, that the nation
must be strong. I believe there are
also passages in his writings and
speeches in which he has supported
military training. He has supported
it for this reason that it gives the
people and the nation discipline, He
wanted a disciplined people. He was
awfully grieved that discipline was
lacking, that the people had not yet
learnt discipline. He made it clear
that people who did not know how to
obey would never be able to com-
mand. In order to be able to com-
mand, we must learn to obey, He
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gaid, ‘I want my people to learn how
to obey and it is then that will learn
how to command’, ‘That was the
theory he explained and taught us

In this connection, my mind wvery
naturally goes to Netaji. I knew
Subhas Babu. He was a member of
the University Training Corps when
it was formed during the first world
war. Even now his photos may be
found in full uniform of the U.T.C.
The training that he had at that time
stood him in good stead throughout
his life, When the Calcutta Congress
was held in 1928 under the president-
ship of the late Pandit Motilal Nehru,
Subhas Babu was the G.0.C., General
Officer Commanding, of the Congress
Volunteers. When he appeared in that
uniform, the Statesman of Calcutta
came oput with a taunting report which
said that he looked ‘like a circus lion
tamer’, That was the comment made
in the Statesman report when Subhas
Babu appeared in the uniform of the
G.0.C. on the Congress platform. But
by a strange dispensation of Provid-
ence, this brave son of India who was
taunted at that time by an Anglo-
Indian daily, lived to become the
Netaji of the modern age, Perhaps
Providence provided the answer to
that taunt uttered in 1928 when Subhas
Babu appeared in Eastern Asia as
Netaji leading his army.

‘What we want is that future Netajis
should be built up from now, and in
order that they may be built up, a
measure like the one suggested by the
Mover in his Reso'ution is necessary.
With that end in view, I offer my
wholehearted support to the Resolu-
tion with the qualification I Thave
made, My hon, friend the Mover,
may accept it, or if there are young-

" men beyond those years indicated, 1
do not want to stand in their way
from being included in the recruitment
that might be made in pursuance of
the Resolution.

Some of my hon. friends were rais-
ing the question of women. I believe
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when there are enough young men
and so long as there are enough of
them to protect their motherland, the
services of women are not called for.
They will be called for when the young
men have exhausted themselves or
when they plead inability to meet the
situation that has arisen in the present
crisis, ca'ling them to save India by
thil:lnwing out the enemy out of our
soul,

Shri Karni Singhji: 1 wholeheart-
edly support the Resolution moved by
my hon. friend. At the same time, I
am inclined to agree with the hon.
Prime Minister that in the present
state of affairs it may not be possible
to have large-scale military training
which may involve at least 3 to 4
crores of people, But I fee] that once
the war is over, this matter should be
given its due importance.

There can be no two opinions on the
fact that the safe and effective handl-
ing of fire-arms is of the greatest im-
portance to any nation, particularly to
a country like ours which believes in
freedom and which is surrounded by
countries which may not necessarily
be so friendly. The ability to defend
oneself and be able to handle firearms
also creates a great deal of confidence
in oneself, and in case of an emer-
gency, prevents panic and also all in
all helps to produce a much braver
nation,

While a great deal has been said
about large-scale training, I shall only
confine myself to the angle of shoot-
ing. As you are no doubt aware, ever
since independence we have had what
is known as the rifle clubs movement
in this country. All over the country,
officially on paper, hundreds of rifle
clubs exist, but unfortunately none of
them works. If this movement had
been given its due importance, I am
quite sure that by now you would
have had millions of young men and
womer, who would have been in a
position to handle firearms safely and
effectively.
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That now brings ug to the question
of dummy rifles and air guns for the
use of training. I would like to tell
you—it may surprise you—that most
of us today consider the air gun to be
more or lesg in the bracket of toys.
But tne air gun today has not only
graduated to serious shooting, but
many of the wrold's best shooters in
their off times do this type of shoot-
ing. I canp tell you that back in my
home State, Rajasthan, all our juniors
today are trained entirely on air guns.
Furthermore, we are manufacturing
@ir guns in India today which makes it
much easier to meet the demand of
rifles. The cost of training with an air
rifle is Re. 1 per trainee per month
and this puts this type of shooting
within the range of the poorest citizen
of the country.

As far as accuracy is concerned, I
can tell you that an air rifle can have
an accuracy as good as one minute of
angle which is almost comparable
with that of big rifles. The only diff-
ercnce is that you shoot at a much
smaller range.

Reference wag made by my hon.
friend to children being made to ghoot.
1 can tell you again from experience
that children from the age 8 and up-
wards can quite easily learn how to
shoot. In my club, we have a number
of youngsters today whe can challenge
many an elderly shooter because they
were trained with the air rifle from
the very early stages, and their scores
are comparable with those of many
other people who are at least twice
their apge.

This brings ug to the question of the
Arms Act. I believe that the Arms
Act, ag it stands, debars children
under 12 from handling firearms. The
National Rifle Association of India
have requested the Ministry of Home
Affairg that this Act shouid be so
amended that juniors could under ex-
pert coaching be allowed to handle
firearms and participate in rifle shoot-
ing competitions. A few monthg ago,
a few firms which manufacture rifles
in the country had approached me to
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request Government that ip view of
the shortage of firearmg and in view
of the fact that air guns were accept=
ed now throughout the world for
advanced training, certain machinery
should be imported to .manufacture
these rifles in our country. But un-
fortunately due to the usual red-tape,
I believe we have got nowhere. Now
that we have the Chinese aggression
to face, I hope Government will sea
that these rifle manufacturerg in the
country are given the opportunity to
turn out millions and milliong of air
guns so that our juniors may be given
training.

I had the honour tg represent India
at the shooting championships in
Cairo last month and I was amazed ta
see how a tiny little country like
Egypt could have ranges which are al
least g dozen or more times better
than our own. Three or four years
ago, the Government of India had
sanctioned national rangeg for Delhi
All the paperg were more or less in
their final stages, but, as wusual, il
went into cold storage and even today,
we do not have the national ranges
anywhere near completion. I would
request the Government that in future
anything that deals with  national
training in fire arms should be given
greater priority and red tape should
not unnecessarily bog us down,

The National Rifle Association of
India today boasts of a total member-
ship of 700, and we have bean trying
for the last 12 years to see how we
can increase our membership, and yet
our counterpart, the National Rifle
Association of America, has 5 lakhs of
members. I am sure that if the Gov=
ernments of the various States take a
little more interest in this movement,
we can have far greater number of
members of these associations, and
consequently far larger number of
shooters as well

In Norway, where I was last year
on the Indian shooting team, 1 was
told that any Norwegian citizen could
go to the army range and practise free
of cost. The rifle and the cartridges
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[Shri Karni Singhji]
were provided by the State.  Surely,
we could have similar schemes in our
country too.

It ig a matter of great pride for us,
Members of ‘Parliament, that in an-
other two days each and every Mem-
ber of Parliament will be undergoing
rifle training, and I am sure that
Members of Parliament will show to
the rest of the country that rifle train-
ing is most important. 1 therefore
support the resolution wholeheartedly.

Shri Shivajji Rao S, Deshmukh (Par-
bhani): I rise to support the resolu-
tion moved by my hon. friend, popu-
tarly known as Vizzy, and 1 crave
your leave to move the amendment
which stands in my name.

Mr. Deputy-Speaker: That has been
disallowed.

Shri Shivaji Rao 8. Deshmukh:
Thank you for the guidance. I sup-
port the resolution of my hon. friend,
and' it is fit that thig resolution hag the
privilege of being moved by one hav-
ing the highest military rank, a sports-
man of distinction and an eminent
marksman. Therefore, this resolution
which he has movedq has national ap-
proval. Whatever may be the fate of
this resolution here in thig House, the
nation as such definitely welcomes the
spirit behind it. It was good to hear
from the Prime Minister that he agrees
with the principle underlying the
resolution, though, in view of our
limited resources, it would not be
advisable to press for its passing. T
think no one on this side of the House
disputeg this pesition which has been

very graciously taken by our Prime
Minister,

The spirit behind this resolution is
the same behind the statement of Lord
Krishna in the Gita:

" IZITHATTA ATH AHTEIG |
Uy gAY TR faTe:
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[Surr MuLcHAND DuBE in the Chair.]

It springs from self-reliance. Lord
Krishna was pleased to state that one
who ig weak is the enemy of himself,
and the best way to protect oneself is
to develop one's own strength. With
this I am in most respectful agree-
ment, wish to quote here the statement
made by our prospective Defence Min-
ister at Poona, that ultimately he
does not expect any Russian aid in our
war with China, that on the contrary
he expects Russia would side with
China. If we take this contingency
into consideration, I think we should
in all earnestnesg undertake military
training not only for the young of the
country, but for all those who think
they are young.

I think we are privileged to have a
most disciplined Prime Minister, and I
for one moment do not entertain even
a shadow of doubt that if our be-
loved Prime Minister succeeds in put-
ting ten such disciplined persons on
the Treasury Benches, the fate of the
country would be much better than it
is today. The best way to achieve thig
would be to undertake military train-
ing.

Though I cannot move my amend-
ment, I wish to lay stress on this fact
that the National Discipline Scheme
which we have started, which is still
in the nucleus stage, should be en-
larged and extended to all secondary
schoo] going children. With my hon.
friend Shri Deshpande, I had the pri-
vilege to visit Sirsa, and T have seen
the beautiful work done by Gen.
Bhonsle. I have no doubt that if the
National Discipline Scheme is extend-
ed to the rest of the school-going
children, it will do immense good to
the school-going population, and will
ultimately lay a strong foundation for
military training.

I think there should be no doubt
that there is no need for conscription
in Indian conditions. Ewven today
India has the largest voluntary stand-
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ing army, and therefore no sense of -
compulsion should arise in any mili-
tary training, with the way we are
organising the National Voluntary
Rifles, the Lok Sahayak Sena, the
Territorial Army, the Auxiliary Air
Force, and the second line of defence
such as the ACC and the NCC. These
cshould be expanded not on the basis
of peacefu] expansion programmes, but
on the basis of emergency program-
mes because of the emergency with
which the nation is faced today.

I thank the Prime Minister for
lending his support to the spirit be-
hind the resolution. He has done a
distinct service to the cause of the
resolution, and therefore I believe
that thig House is certainly in conson-
ance with the spirit behind the resolu-
tion,

New, with your permdssion, Sir, 'I
wish to inform my hon. friend, Shri
Gupta, that there are many Members
i thig House who have seen the cor-
rect side of the rifle, who know how to
distinguish the back-site from the
fore-site. I for one had g little train-
ing in the National Cadet Corp, and I
think that under the scheme which
has now been proclaimed by my hon.
friend, we the Members of Parliament
will be definitely prompt to undertake
rifle training, and we will definitely
lead the nation ipn military training.

I stand by every word that has been
stated in the resolution. Still I would
request the Mover that he should
amend it in such a way that it should
also include the extension of the Na-
tional Discipline Scheme to the entire
school-going population. If that is
done, the very purpose of the resolu-
tion would be more than fulfilled.

With this, T again support the reso-
lution.

Shri M. L. Jadhav (Malegaon): In
principle I accept the resolution that
is before the House. Nobody can
object to the resolution which pur-
ports to say that compulsory military
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training should be given to the youth
in the country.

At the same time, as has been ob-
served by the revered Prime Minister,
is it necessary or possible that such
a reso.ution can be implemented at
a time when there is an emergency in
the country? We are fighting a war
with a deadly enemy, and it is our
first and foremost duty to meet the
necessities of this war. It is wvery
necessary that the new recruits should
be given modern military training,
and they should be able to fight the
enemy. It should be our duty and
endeavour to fight the war and win
the war. After that, I feel when
there is peace time, when normal
times prevail, we can have compul-
sory military training for the youth
in the country.

At the same time, I would like 1O
make certain observations with regard
to the training that is being given in
schools and colleges in NCC and ACC.
I feel that this training should be
strengthened. It should be given on
a more iniensive scale, and the boys
in the schools and colleges should be
trained so that there may be a second
line of defence in case of emergency.

Some reference has been made to
the National Institute at Alwar. I
know that that Institute is doing very
good work. It is training boys and
girls not only in military training, but
it iz also going them wvery
good  training as patriots. The
boys and girls have been trained,
disciplined and taught and I feel such
training in the country is doing very
useful work.

I may refer to the Sainik Schools
in our country. They are there, but
they are not within the reach of the
poor people. The expenses in these
schools are heavy and at present it is
possible only for the rich people to
admit their sons in these schools. They
should be run on such lines that
everybody in the country, even an



1863 Resolution re: NOVEMBER 15, 1962 Compulsory Military 1864
Training
[Shri M. L. Jadhav]

ordinary citizen should be able to
admit his chilg in this school. These
schools should also be increased in
number so that there can be 3 second
line of defence in order to help in
times of need. Therefore, I support
the principle behind this Resolution.
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Shri K. N. Pande (Hata): Mr.
Chairman, Sir, in the first place, 1
must thank the Mover who having
rightfully asessed the demand of the
time and has brought this resolution
before the House. Nobody in the
House can oppose the spirit of this Re-
solution. The measures is very neccs-
sary. But, as the Prime Minister has
just said, unless a Resolution, when
it is passed, is brought into operation
in actual practice, merely passing such
a Resolution, does not serve any pur-
paose.

My suggestion in this regard is that
if the Prime Minister also agrees with
the idea of the Resolution that has
been brought before the House, the
idea should be followed in some way.
We should be prepared in such a way
that, without putting any monetary
burden on the country, the large
masses of the people may be trained
for military purposes, because, if rec-
ruitment is made by the Government
at this moment, it will involve a large
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sum by way of salary and other things.
But, if they are trained wunder the
supervision of the Government, a large
number will be trained and when the
demand comes, their services could be
utilised.

While supporting the spirit of this
Resolution, I am against the jdea that
if some voluntary organisation offers
to train the people this work should
be given to the voluntary organisa-
tion, because this is a question of
creating a force. The work of training
the persons cannot be given to the
private organisations. Any training
that is undertaken should be guided
and done under the supervision of the
Government, because, the spirit today
in the country is for the nation and
not for any partciular person or of
any particular organisation. Therefore,
my suggestion is that if the Prime
Minister also is in favour of the spirit
of this Resolution that has been
brought here, the spirit should
be followed and the work
should be started on this line. If any
offer is given by the private organi-
sation, money may be taken; their
guns and rifles may be taken, but the
work of training all the people should
not be given to the private organisa-
tion.

With these words, although I sup-
port the spirit of the Resolution, I
would request the Mover to withdraw
the Resolution, because the spirit of
it has already been accepted by the
Prime Minister and the purpose may
not be served if the spirit is actually
‘brought into practice soon.

Dr, L. M. Singhwvi (Jodhpur): I
welcome the Resolution and congratu-
late the hon. Mover of the Resolution
for focussing the attention of this
House and the attention 'of this coun-
try as a whole to a matter of very
great national importance. At the
same time, T am quite aware that this
Resc'ution is perhaps likely to be
consigned to the same fate which is
uniformly reserved for all private
Members' Resolutions unless the
Movers of the Resolutions have had
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the concurrence or the hlessings of
the Government. This is 3 practice
not only current in our country but a
practice which is common to all parli-
mentary democracies with party Gov-
ernments.

Sir, I  think that the hon.
hon. mover of the Resolution has
rendered a distinct service tp the
cause of national defence by pin-
pointing the attention of the nation
and the attention of this House to this
matter of very great anq vital concern.
I feel, angd to this particular feeling I
gave expression, when on the 8th
November, I moved a substitute
motion wherein I had proposed that
the House should resclve that a!l able-
bodied citizens of this country should
receive military trainig, Because the
National interest demanded it, I
withdrew the motion but as I said
then, I adhere to the concept contain-
ed therein

1 feel particularly that the time has
come when we must draw up a de-
tailed, comprehensive and a phased
programme for imparting defence
training, military training, para mili-
tary training and civil defence train-
ing, at all levels and at all tiers to all
citizens and all young men in this
country. We have learnt for good by
a very crude and cruel blow in our
history that the price of liberty is
supreme vigilence, and that vigilence
requires and call upon us to see that
every single man is able to bear arms
in this country sp that never again
are we found in a state of unpre-
paredness, so that never again we
have the kind of national frustratiom
due to reverses even for a moment

Ours is a history which has martial
and heroic traditions. 1 come parti-
cularly from a State which has
always  sent its men in the
vanguard of national defence, Child-
ren in Rajasthan learn stories of
bravery, gallantry and heroism when
they are being brought up in the lap
of their mothers. Today the people in
Rajasthan, particularly, feel exer=
cised and agitated about the darken-

\
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ing shadows of all kinds of threats. I
very much hope that we wili have
friendly relations with Pakistan.
There is no reason unduly to
entertain any doubt or apprehen-
sion that Pakistan is going to
invade India. That is not the kind
of thinking which impels me to
ment.on this aspect of the matter.
But all the same, it is necessary for
us, in order to be able to guard our
frontiers and relieve the strain on our
defence forces that ordinary citizens,
young men and women, are trained
and are able to render different kinds
of services in the defence of the
country.

1 would, therefore, support this
resolution very strongly and emphati-
callv. At tha rame time, I would
also request that large-scale conver-
sion of units of civilian production in
this country for manfacture of arms
and ammunition must be undertaken
forthwith. I know that in the State
of Jodhpur, during the second Worid
War, the railway workshop there was
very successfully converted into a unit
for producing arms and ammunition
and the excellence of those arms and
ammunition was testified by people
who happens to know about those
things. 1 feel, therefore, that every-
where in the country, wherever we
can, we must seek to convert the units
of civilian production into units of
production for arms and ammunition,
either partially or wholly.

I cannot hope to add very much to
what has been said by my distinguish-
ed friends here and in particular
by my friend, the Maharaja of Bika-
ner, who is a seasoned rifleman him-
self. I capnot add to the technical
know how which he placeqd at the dis-
posal of the House. But I do feel
that the time has come when we must
mobilise our national resources for
imparting military training on a
national scale to our young men and
even older men, so that in the hour of
crisis, everyone will be ables to con-
1ribute his best in the cause of nation-
at defence,
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Shrimati Lakshmikanthamma
(Khammam): Sir, before supporting
the reso.ution, I would like to kn.o'
whether the mover of the resolution
has meant by young men, young
women also.

Maharajkumar  Vijaya  Ananda:
Sure, sure,

Shrimati Lakshmikanthamma:
1 am very glad that when he said
young men should be given military
training, he also meant young women.
I know of late people are not giving
as much importance to the training of
women in the country as they should
give. Even last time I remember a
reference was made that women were
not recruited due to some technical
difficulty or something like that. I do
not feel there are any such technical
difficulties, as far as giving training
to women is concerned. History has
ample proof of that We know
that Rani of Jhansi could fight with
a child at her back for days and
nights. We have examples of Chand
Bibi, Rudramma and so many other
women in the field. As far back as
Mahabharata, Satya seems to have
followed her husband to the battle-
field and fought with the assura,
Naraka. When Krishna swooned in
the battlefie.d, it was she who took
the bow and arrow ang fought against
the great asura.

In. olden days, they used to give
more importance to this aspect of
military training to young girls.
Maharajas used to give training to
their daughters as much as to the sons,
We know what great strength Sita
had. When no man could lift that
Shiva Dhanuesh, when even the great
Ravana could not lift it, Sita could
just play with it. That was the
strength of our ancient women. Apart
from physical strength, they had
moral and spiritual strength as well.

My friend said—I do not remember
his name—that when all thc men are
finished, the women can go to the
battlefield. How is it proper? I do
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not think even for a minute it is
correct, because if a.l the men died,
what are women to do here? A
balance has to be maintained even in
this. Let us take up the responsibility
equally, when the Constitution has
given us equal rights. When we are
supposed to be aware of ovur respon-
sibilities, I think it is not proper if
we are to shirk our respons.bility at
this juncture. One great man who
never forgot women was Gandhiji. We
know in the salt satyagraha, when
Gandhiji was arrested, it was Sarojini
Naidu who led the satyagraha. This
may be out of place here, but I would
like to submit that as far as military
training is concerned, it is good both
for young men and <women. It is
more good for the women for self-
protection. As some friends have
mentioned, it also disciplines both the
body and the mind.

We want to give military training to
all over young men and women not
in the context, as Shri Frank Anthony,
said, to brutaise the nation. When
men are strong enough in body and
mind, they should also be given side
by side training in their duties and
dharma. The strength will be used
for the protection of dharma; not to
seek more land for conquest, as they
are perhaps doing in China today. It
is for the protection of dharma when-
ever it is upset, either in this country
or in other countries, that our strength
has to be used. So, side by side
along with the training we give to
young men, the other part of it, i.e.,
consciousness of duty and dharma,
spint of sacrifices and other great
things mentioned in Gita and other
rengious books should also be impart-
ed to these people.

Once Swami Vivekananda said he
preferred a man of courage even if ne
is a beef-eater to a coward. Our
nation is fortunate in this one respect.
The greatest asset of this has been
that we are a courageous mnation. We
may not be having the arms and
ammunition, but still we have courage,
wvalour, etc. We are a fearless nation.
Gandhiji has taught us from time im-
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menorial that we have been a fear-
less nation. Swamis are suppcsed to be
sadhus opposed to violence. But Swami
Vivekanda once said, as I have already
referred, that he would prefer a man
of courage even if he is a beef-eater,
to a coward. That has been the spirit.
Even our sadhus and sanyasis have
taught us this. I also feel that
women  should have  separate
training. A few days back we had
some discussion with Mrs, Gandhi
She said that in the voluntary organi-
sations women are also being given
some training. Whether in the home
guards, in the military training orga-
nisations pr rifle training organisations,
women also should be taken in large
numbers and given training.

Sir, I support the resolution,
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38 ) 7 ¥ @A gU § §W N
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1877 Besolution re: KARTIKA 24, 188 (SAKA)
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T WO HeF wfFqEmr g Wi
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Compulsory 1878
Military Training
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femre } f& go% dare @ @3 w9
o 1 o7 5w 55 ¥ ¥ fag F
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g &Y, gurt gl ¥, v H, Ay
¥ 93 a3 /1 & 919 4% § | 9 AH-
fomre 3t wreT 41, TAHE FT T
& o 78, w9 T A7 @ ¥ 49 )
WAt 7T fw # v F fod e a=ar
F far @, W wg feer s

ser § fF owew ww 8
wEY % Foar 9rfgy | el feerw
we e Wt faww o W
o fer wAY frmerd W A
v Jgan § R e fawm ¥
ffa AFT o’ S R gAY
TF ¥ e we fwm oar



1879 Resolution re:

T e S6TR)
T I dd I fraf &
R AW =W #Y %ré]‘ gEe UAo
To & FHEL TAATH a7 | IgA

#EY At T 9T 9T Hqar @
nf &1 oWy gt # FeEa W}
ST W THF W g WY T W
aga @ radr §) wfgemdl ®Y
e w7 afieor 3 AT a@ W
F@ £7 tewe H WET FT TET
F HEGT F qEEAR F FE FE FT
firr faar g1 A1 gafadt 7 9Fal
¥ o gy @ @)

NOVEMBER 15, 1962 Compulsory Military 1880

Training

Aaoar wdm g fF ey
d T a9fry @I 9T el
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1881 Resolution re:

Fua A gg Fewn &), ag O A
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T § ¥ AR AR W
ara § fs w@ gwd mww sfqem
¥ag s #rey fF gwAEg
T aF Fa= ) A = ¥
wyrefors fore &7, avFr gw awER
qfF gt 2|W A gEA wrEr AT
Wi wfafee safm A7 €fF &
WYY T EE T FAE T FIN
# fdz o TRarg F ogmAad
¥ gg FegAT A A | g ;A
g a1 fF gu it 1 W TE w7
WX TFA |

W aeE B IR TE gfs
W W FOaAwl W gataEr w@.. .,

ot ammdr (fgmme): @ @R X
gafaqt 1 1

st TW ¥ww g, ..
wiEy &7 & afts frEw &t 9@
g w1 A9 g 2fF F@R IW AT
e &, w@ fem & ¥y wIw
s, vg* fag wEwE  FA
T, FF TOHET FL WX gEE
syl it frafe €Y sggear 73, afw
g Wt & fafaed §fm % & 0
AR, oF, 2, d9, I 9 qF *
B9 I 1A &1 faw sG A W
O UF A99 WG, 94 g6 9
By ¥ g% NI ¥ ST A |

T HAt g A § & wgHa
i s &frs fnnr = fag o
wa.*ﬂ*@**mfﬁ wwr AT R,
afes ag W@ fae st o= ¢ f5
&= fem g wgEfeE S
gok gw ¥ odff aw s gfomw

KARTIKA 24, 1884 (SAKA)

Compulsory 1882
Military Training
% wEw dmr wwr g foew dEg
af  sfrEw a7 @ R g e
R gEaEd a9 a0 g

st aeE (@) faegw T

g O W% & 71 faafo S §
T FT qFEET FTEFT g1 TER
aam w §fw fem F oA

aga wUET &4 fear ¥ Wi @R
fau & 37 Maud 2 g e
%Y § W1 9 e g, 3w
1 HEWweAT WX 99er e
qEET §1 W T gH IER @I
G FEEY & IEEIFH GG AN
wrEEEar 8| SHA g O A Ay
gror fegr &, S9R SER W

WA S wg TS R

¥ wEAE WERd ® @ure v
g fF IR @R W =AW W
wgayw  fawg 1 W) €T



1383 Resolution re:

st go o & : A wHfE
#t, @ gr-faar ATz ORw
Fag wmaAr AEA g W oo
¥ fom dfew #1  geowr fEm
e o el w1 oFEET R,
AT WX FIWM AR AT
U, q¢ Gv%-WaaT & AT I A
&

ot firr AW ¥ U Qe
WIS WIET | YU 9X 4g Wewm G
gar aifgr 1 g @ WX W W-
TAT WEF E

wawfa W@ : 7z @ wglemm

NOVEMBER 15, 1862 Compulsory Military 1884

Training

W FEffag s # 7% sfeammt
o wr 1 oser f§ oamew
wael, dwEAT & agroer i feg
wgear dgew, A1 FgE, ok
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%I W §EET 2, 9§ 957 &% a6 g
€ g%l g1 e wfafea  gHT
W F W T AT UTEed g, St
AN ey § ow@w FAR
fag s #1 faar & w7 20

gA AW F AT s sEaT A
¥ &= foam & HAfemd Fg
wHE e FWAC gl saAr
& &, g g T 6 gm
"l FAEE W AR g9 AR
FEC TSR q9W T NSEA fear
St g1 o fra aeg ¥ guwt oy
it A g Fae d A% fat
FEEAT q27 &, I A F A
woit freregaear Ak ¥ o A
% & |r=AT g | Jarg & fag
gn A g g wet af-
gy e w@Erdn ¥ AE =Wrd v
W 2 gErt Tuoeafs A Ugr aw
sgrafe afx afmar faer stsw
A TWd @1 ¥ ;T 8, Ay dga}
g f5 gan a= s fagr o )

e s afa fas o

& fram =@ & femdegw aga

goagt fewmew § & @y
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Compulsory 1£86
Milltary Training
- present condition at least, it is of the
greatest importance. Therefore, I sup-
port this Resolution. The first thing
that should be done is, befitting the
&1 present condition, every citizen, young

EARTIKA 24, 1884 (SAKA)

ﬁﬁ{fﬁ{ﬂﬁﬂ{fﬂﬂ r old, must wear a uniform so that

gar @, A1 9 T & o :heocondr?timoithe present situation

&1 97g, wgi 9 Igey feeEr srar is imbibed by ‘each and_ everybody.
Compulsory milit training is the

tmmfﬂtlﬂtﬂ'ﬂ‘ @ mmtessmtmlﬂ:f::m thegpralml

AT | qg AT AT A AT 9w time,

¥ I ASAT T | gEIC q=H O« 16.53 hrs.

wal Fma e a1 afew 9w

TEAM FT, TAC TH FT LW
FLHRT WX FqT @@ )

Bhri K. L. More (Hatakanangle):
Mr. Chairman, 1 would not take much
of the time of the House. But, in view
of the importance of this Resolution,
1 rise here to support this Resolution.

I want to say something with regard
to this Resolution. This Resolution
limits itse!f to young men. But, I want
to say that there are persons who, even
though they are not young, are young
in spirit and physically also they are
fit. My suggestion is that compulsory
military training should be given to
each and everybody in this country
and it should not be limited to young
men.  As has been pointed out by one
of the Lady Members here, it should
also be extended to young women. If
the Resolution covers a wider range,
it would be a better thing.

As regards the necessity for this
Resolution, it is a long-standing neces-
sity. Every country in the world up-
bholds this military training of young
men in their country. In view of the

[SHr1 MUuLcEAND DUBE in the Chair]

There are some institutions giving mili-
tary training as under the National
Discipline scheme. There are are also
certain High schools and Colleges like
the Bhonsle Military School and the
Shivaji Military Preparatory School,
ete. It must be an extensive one to

cover many people. So, I support the
Resolution. But, it should be extended

to every citizen who is physically fit

st swrrEre wen (feeeie) ¢
wamafa wEea, faop et & o= qw
¥ ov wgdt WA 2 fF oo
Foo =mfE & ufy ¥ @@ @ww
Sa Zz sy @ @t wfafer w8 Oy
frm fFor s a1 f&7 &9 O
g & i aE T
pam afF ow gafem & s @
@1 gas faax & qftaem @9 wmr
L1l

o 99 g9 &fw fawer &=
TR TETE 9T o faee s @
N mg Aqw W 5 oy s
WU Es Wdm T T @EAd
faa &1 fagg %1 81 HA 77
Ol Herega faem wee &
R I9 GATATE] @Sl qHwAr
§ wift #7 @0 @ R A
yETT tWoAeA A 1exe Fwarar
Iu gy % ufacar @ =t For d9
¥ gy ga X qar g 5w w6



1887 Resolution re:

[ s aet]
AR F &AW FOA T gAS
T SHI FT AGI gNT ST THo dlo Hlo
ﬂTQOﬁOQﬂoﬁiﬁﬂ q91 IHT @I
AfFTAE 3@ & WY FEAN 9EAT
f& ag smamd, @ T8 A,
N aE qUAE fear s owEr g

& WgEyw wEE 9v faEw
FE TG AT GER UGE A OAR
MO @I wETEE §g
90 gd UF aga f9mRt gwn W
a1 #fF  memiTETT #1EE
ame oF afe dar gum famsr AW
W wiF JeaT WE 9T WX I
A genfeT  F W@ o F
Ffaert of@aT #& @ faar o
Fu wrow HEr gg wew 2 famn fa
W W awdnfes & gaF
s ® dfF famer srg
uffad g afkemw sEET W@ @
f& 7zt wx Smt =1 W wEmia-
wA gfar & weefa dae oF
WgET WH S gY R

T IFRX @ AgAL A Wil
F9q. 9k & A9k SRg fm A
At Fam 9zq I fau @ 9w
U wE & ANy wmEe §ar &
99 3 @ T & gwra s &l
Avifess @O &1 w9 91, 78
wrogw & Wl fed @ W
e &% fer? dvawie dar ¥ wig
W ogE Wl wiEl ¥dEr f& &
faqw g, wi® # ¥ F 3 W
FFT HY F I AFE GO,
ot 3y o AT F | 9w T
gt T fF w1 owiw & oAt @
O 9w Fo aw w3 faur g, @
ARE qar AFY fF a@ a@ @
afFT wiw FgEw o gafamt

NOVEMBER 15, 1962 Compulsory Military 1888
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faeae ¥ww W #Y W=l wE,
WET F @ F T 99 FT @EN
IFAT o @ e afEww
it 9=t fFu faar a8 w sFar g
gaame §fF oifFmm &t foagi

TFET W@ F AR
mWee FTwEr g wF W €
I T TH AR GFT | TG
§ fiw @iw #x arigara ara F7
ST Aqgafadl AT FI WE
at F aF § AT T@ wwr gy
THT SHX W9 3@ HT WK @ A A
i fFar §, WO 2w oET &fA-
fpor far ¢, gk WA |
feafa &7 foamsh i< s &1 2w,
a7 WA w1 2w o fawfa &
R ¥+t wit a% ag freww wff



1889 Resolution re:

F qmar gfF 9@ aw gard W O
HHe & U §, a9 aF d1 gHHGA
T ¥ gwfas FEwAl ¢ sfaare
T gfar A oar afremr @
safe T @ @ gk Em
W # Tagaw AR FEgAtadl F fag
wa AR FATHE LR TR
T A vafa wEE F I AT
TR Wkt g g g & fogw
qzg a8 A fomer dar gu wiefas
FFAT X =g fear s g@Ar
FETaeT #C 3T F GAHO FE 9T
o< fFar smar @ ww @y & faafe
# wfeat gt 7w o wrd §
g W H1 AIGAT 94T | W
ag & WAT gUT WH F 9T HT
W A TEEl W 4@ FRW | F
g g fe oot W '@ Wi AEm
CE|

16.58 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]

g faofa & aoif & g2 ¥ @R
e W AT B R & | a9 958
fot g9 # & A9 F AR F@eEEr
£ | TF @3 9T OF 1" AREE aEn
el oF fe=t & @g ®F @ wT
g A @y 9T | 9y A% e & o o
AT W I AT F /A TF TR
gE fFar | &7 W @ 5 W A
Frardt s #4 Fgar & | P AweEr
g wET F wRr ‘W faeet W
qrl, FF Age TEW H .. ... "
#7 gra 6 ag frard go s s
Y AW @ g | AT F SR grEee
291 | {9 fean o) Hen e
wifex 4g T FEIAET AET g |
I8 g 39 frard ¥ &t aw s )
T AT T AT & | g AgE T
¥fafm o ¥ Fg @ A
frarQ e

KARTIKA 24, 1884 (SAKA)

Compulsory 1890
Military Training
"ot faeelt AT ATAT FEAT AFE TG,

Jgi S9aT gral §, A I9ar aqae S
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I FT 9T FF 2 IF aE ¥ T
& aFar & | AfeT g Wi g fE
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g | Wi fore feafa & oy ¢ gd da
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FET R T QA T W BF WA I
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1891 Resolution re:
[ gsereT 700
17 hrs, T
& awr€ 31 g § i feare siwrerg

11T T Aiax a1 fagiv o
SIEA QAT F CF ARG W W
T ¥ oarow # | ¥T A R fe
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g fom & f5 af O § ao
T GAATEA T ¥ g7 e
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W ¥ FW ETAT A FET AT gy
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NOVEMBER 18, 1082 Compulsory Military 1892
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™ T g i g, W% g s
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W 3 g g Ok N ity dend



1893 Resolution re:

/' o A 7 gH wm oSuk fad
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AT IH UTFE A FT GET A §
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? W 9T UEHT AW AT CCHA
gfafaar 7 € o w8 o) o
WA 99 g W g W # fad
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WA T gy § gA g fan & Tqw
g%dT § 1+ AW T wrar § mifsdt &
X fary 2 ary Sf &7 | gAY
¥ gw &F A 9 waw fwgT § 93 0g
R fx gfam & & @ = ¥ ge-
W|ET § WX @ AT TEET v
daar 9y & § ag X 9@ §
aaT AP & TRWT A § 7§ w5 fomr
I 2 § 1 F wwwan £ gad g
Wt arar 7€ o' gwdr § famd s
T TR WO A WS | Fwed g
fs o gard  S9Edly greeel ¥
T AT wed I E, S fF gara
ot wegrer fawmr @, wifefems @,
T ¥ ¥ g9 9 g9y o far e
& @ & IR VFA7 @ Wit §
HwaaT § {5 ew awg o9 gATC 20
AT § 99 & fad w1 9 SR e
£ WX 9 &9 9 39 TR ET
&fas foem wifs & = o1 ST
IIERT FH g qFAT & | W EfAw
faer gt fod fad wifed o=
Wifswamww ¥ v gufa
wrt g & afer FEwmar g fFoEw
%! gar gfafeferl w1 @t &
uffad ®1 femr s Tifgd arfs
v aF W g f@ #
w=g df s AR P A% | W AR ¥
WY gATE HraTadt &% § agt 9T at
&fv faren wfaamd aas fog w8 &
s =rfgd afe gt €T & @
o g

Shri Koya (Kozhikode): Till what

time are we discussing this Resola=
tion?

Mr. Deputy-Speaker: 6.30, t11 we
dispose of this Resolution.

st qoamw fag (Fe) o sRE,
[ v e e faway @ § Oy s@w
W= ¥ @ W g W g iR



1895 Resolution re:
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g91 F9ERd gl FC gHAr g a1 g9
Mt F1 9g F AFT SUC, F I AR
FUT &0 F  TEH fAC grawmEar
ghit g7 & FT T | FART I UF
TF =9 &1 JqT FET SO T g0 09
FRETYTA Fi, H94 2 F1, AR FTAA
% FY TAT FL GHA |

gean i U e 9=t yEad

T W FT TIAT qoAT AW A WX
for azq @ g 1 W IR B
AW ST ]| w O wE@T
TRT | WX WS gH qg wH TG
w1 AT wawT w5l Agi wr
AT | TS MR 7 AT HE_T W
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TR WA 1 g e R o
¥ IF G 9gA gAA g FH JE T
faar @ar @1 o= g gew A A

R gy A fam gemd wfe
g% | AT F gaW WA q¥ FifaemEr
g fFgr @ ) IR WA 9%
# a4t f5 o 1 g @
T 9T TEET AT @1 g0 96 JW
gaa e A FT & | A7 |H F FA
HI9H 9 9« gAST gAT AT 4 Ia9! a4
I A T qH W ARG FLES T
] Ffae ¥ agy A< I @ o )
u% 1% 3T A F AX TUF F TAC
HISH G FIHAAAT GHAT §HT | A
FIfaT 9T T GHAT GHT AT T TAHT
T o | gy ag i & s At
fe ot gt OF =T AR gW I9E
I AT, W A gL FIT q FL
IH g 1 G faa1 | Q) FweE Firad
T 99 TAT AT €€ T @ S
WO A ] § feameay g9 #C A9
Fifae T &7 o g | AT AWM FH
W e W @ W&
G=7 A9 #Y o &Y § Ad awear
f& g7 w9q W A @ FT FFA )

# 9mga g 5 o o e #i
ra #r wg 1 e 3 femT

“Not by parliamentary speeches
or majority votes are the mightly
questions of age solved but it is
through a policy of blood and iron”

o Tgi TEA: T Fh gw AW &Y
Y 9T 991 i 1 e O & fa
T Ao A Al Y ¥ 62 agew
fgra a=wr 26t

o A A & worge Wi feem
Y qar gt § fF vy g & fag gy
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ORI FT FT @l g | 99 aF
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¢ & o= @t Wk g mar afew
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Y A9 A giaarT #weY awie ;e
AT FEYOIAR T AV 27 § W w
qr f§ 99 % T F A=A THF
1 ghaare @+ F1 wfawe T8 o
7a g% # g A wm s
T AW & femifr dar gt &
oo gIAa ag § f& St @1 H{w & 3
A& &1 qFA ITH I w1 ARE
fear AT WX W B F 9% G @
§ gfage & @1gdw F faq  axear
fog ey § oY w1 A8 g
=y s fgea #t AR oF o w
@ &t ¢ 5 OF g F qo qe
To FY ITEATR #1 Foaet ¥ gafew
giftr #T faar & 9= Foet A
gfrt =& 1 i o 9 I 9"
| FT AATERT 47 IEA AR
TH avg arfoe &€ & T

Faemg fF W F = oo &
aiforsdt ® e gE FT & WY )
& 91T FIAT TIAT OHE a9 W AL
a9t fFmam s F 7 fagn sras
S Tgi 42 7 L 95 § A T FW
FTFT TFd ¢ | WIS AT A FAT Ty
St 43 &, I Wg A9 43 F, A
o1 a1 fag &3 & o e et
g 2 aFa & 1 fash ged fag ae
W T FT 2 | GIHIC 59 FH B
AT 4T 2 | FIH FF AT g7 AW
§ | =W FwR g wfge

T A A I Wi 7w
Frafoga & 99 far § 9 R
fear  fe 3w WAt <w gE A Ewar
) W T TR 5o g
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& o frefirerd | g ag oft T e
fFeram e frr AT wma s ad
fafer oo a1t @9 T & 1 &
TR TEAT AET T LG I 7G F4T )
A% WL A F a<g ga el v
T & fou mod qmor & o oweA
gt F W FEAT AT 8F § A
WL g9 WO IR FT AT AE OFT
HET A g9 W AR 9T a9 1 gW
9T G 9T @7 AT T | W IF
& Ao 09X &% g o 3 =wwr
TGIT |

FER AT AT E T T S & IaT §,
9 A G4 F1X qeaqd dle § THAT ¥

o A eET & W R e A
¥ qraa g, fomar wig & a9 2 1

TR AT ¢ R OF E&AF qa
o | UF dEET Afeds famee &%
forar mar | wEd fag wtaw 7 gemd
THET @9 64T 41 | 9| 9EHR (4-Re
fomr 3fr X § T a1 IER w9T A
arg %1 ferat f g ¥ f9d o g
o, ¥ gfm A gEfay i@ @
X AT WX gEfAY GREI F&TE |
s g ag g f St 3f g S
qMgd 9 fam & wmE § "W S
gfmr 3 & faq aso @ @ 971 3w
3] w1 w1 faemy A g ) safed
¥ 9TeaT g fF oo @, it §, @ ardw
¥ gfag 4fs fosm & s=m@ @
T IA FW FT e T fa@r Q|
# wor oA e St #@
TETEATR &1 § 5 IR e $owEr
A1 Ferr & forg ag wwars & fam

&t TR 0@ (W) o S,
W I9 WA &7 § W g agt 5 Aeer
ot &7 &w 99 w@r & 1 S s
wgt firr < & 7 aga wow & Afer
gt oefew A 2 adt & ol g o
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gafag 3 o wrrg wzer o waw @ 8 §ATR WT g Y ATt gre @ fn
f& qgi Txew wY Ifm @ Wt @ 9’ §Y wgE & @ Y wife e At
FYE T g\ O aw I & aw §, ot wpEe TEY P

afegfas 3Fm ot @ anh § o frw
wearfe oy 7€ ot § 1 qRoaRt Efew
I af o @ afg am 9T
wefes I @t sroe w1 & we A
WY W Y HET WA g FwAT § 1 Wyl
9T ¥ §AF Yoo AWYW W Ad-
gafoat FF ¥ @ 3 WO W IR
wefem ¥ ot 3T 2 <t amo oY ag 3w
¥ | W wifast ¥ g st
Fefral &1 37 T awY g |

A ¥ | WHEl ¥ 91 & qe
=g wmar 91 f @A g & T gt
TgT AT TR G T, ¥ & O A
iy 1 ¥feT sl o Wi gRe a1
R | TF T FT § TG AR G
g ¥fFr rm g G g g
e % faeat #§ owgt oge
e g% & fg sreEw AgF @
T A F IFE A AEE & T
o T § | T THE ¥ AT Wi
oAl Y g e §T Sar 9
W WO @dl #Y TEHT FT FGT €7 0T
gg 9uq ot dfea &7 fr T &
WS S oW @ A 9T gfew |
FoLFg M FCAG G | WA EE F
ox i ¥ 0% gfom 9K OF e W
FRE a1 T &Y T W I @y ™
f& qw o § @F @w @ gwfag
g wifew &t s § 1 wTw #
Mol I @R
= fear & ofy o3 9t gFe A e
A wiEt ¥ g G Wt R
w3 faw @ ) W g
& st e o A Y, Tt W A
WG AT Iw 8, T W fowr & WA
Ao e BT 1 W e

afad & e & feems
gdreT ot &) v ag §
fe 1 w1 wrefaat w1 $3 feerar s
s e fe sro &Y 9o FEET AT
¥ @ | W far F T ¥ e
3T wTEe g e ww ww & fae green
T WY, I QAT §1 |y fEar e
o g% wnm it e e
a1 O ¥R 9gF 9w g IFAT ¢ | 6K
& T A F QT Y ®FAT & | AG HE
w& wgoT fF @ oww w1 0w far #
qu w0 1 afe e fafeag srow
fomr T &) wga Al g wwar € 0

gt ggt fadEw &w §
g g 9N ot faer ofed
gv € & wiEt & aAtERo @ oar
21 5 Tt ¥ QAT & 9re 97w
SO faT 9T AT g9 RW QO #7999
2| = O Fifes @ §ET =
Fam AT ATy g1 dgEl H oA
T § wfaw G« T8 § | W a=l
&7 gumae wfafady & gt 98 F9ET
AT FT AT A, Y qg q@r qfw
gy T8 s femammad = F
ST g g ot ag w1 fwar o wwar
2 o Tga A ¥ A, @ 3y R
nfy ¥ §r ag fear o awar @, S
g WTO I E TFAT g 1 B
WA A wefos gaer T OgE g,
TER G AT q0EU, wUAr g <
W T¥ ¥E9 99 70 @0 ST 08
&1 W e W@ |

TN W1 7 wgr f oHo @o /Yo

WX Qo dYo dle F ST aw Wr R 1
% gvwa § fe 9a% W §F W A
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Tt wr foamr o awar § 0 wiQ
* a7 1 feafy qg & v & wrofas
® A WAl 7 A @ay v ardr @
g g9 ®T I § @ agd a9
AR § AN Q@ §, N @ TR
Ty & faer W we @ T g

TEATa® WEIAT A WG G AT FT
NETq GIH &F 4TS W § 1 IE
THT A F a1 H IO A X 7 39
Fgr 2, IEX T wguUa g, Af®T W w
g 9 G § 5 wEw # fage
gre fagr 9 | QAT F ST SEEY
¥ faar I W & B9 TUW &
WA T &1 99T 9|, agr A
fraeT ¢

Shri M. Ismail (Manjeri): Mr. De-
puty Speaker, Sir, I support the re-
solut on that has beep placed before
this House by the hon. Maharaja-
kumar of Vijayanagaram with all the
emphasis that I can command, It must
have been thought of many years ago.
Then today our position would have
been much different. The evil eyes
that were falling upon us would have
avoided their gaze from our country
by the mere fact that our youngmen
are well trained apd that they are
prepared to meet any emergency.
However, a beginning may be made
at least now. Such a military training
will impart physical fitness and men-
ta] alertnecss to our youngmen which
are wverv necessary features for the
we]] being of~the nation. Of cour:e
it may involve a large amount of ex-
penditure but I think it is worth in-
curring such an expenditure when the
usefulness of the project is taken in-
to consideration. Situated as we are
just now, if we cannot make a full

beginning of the scheme, we may at’

least begin with the young men in
the schools and colleges. When I say
young men, that does not include
young women because we want to
make a beginning and let us begin
with our young men. That will by
itseHf golve many problems which have
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been facing the country and perhaps
are facing the country even now—lI
mean the indiscipline of the students.
When they get military training their
charaster will change and their quali--
ty will change and they will contri-
bute not only to the development of
the country in the right lines but also
they will be useful for the defence of’
the country in such an emergency as
we arg facing today.

Now we are placing the services of
all our youngmen at the disposal of
the country and the Government. I
want to say a word about such people
as mysel!. We have crosseq the bar-
rier of 60 years. We have got still’
some good energy left in us. 1 feel
that at least in such an emergency as
we are in today, some use must be
found for such people as myself also.
Surely we can be of service to the
country and we want that service to
be made use of by the authorities that
be.

With these words, I give my lusty
support to the proposition that is be-
fore the House.

st wgern afge  (femisr)
wae fedt wFY &gE, Wt aEEw
warmgea & g &, A agfew ¥
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TAfAT & F AY 9960 qE w9 @ &
f& qg xR @ Mm@ am B
qqF F g | W aw I & o
grepfaw m o & = @ ot fom
geie o FOE AT § 1 o Ot R
FIFmag ot 1 sfeag o
wefes Ifr @Y wroew & § ww A
THY 2 WY AT €TH Y wwAT § 1 =gt
qT ¥ ®NO Yoo HIWEH WX Ta-
afaar 3 & 1@ 3 W W T
refem # ot 2 g & am ey ag i
AT &) 9 wifaet ¥ gardd wewt
wEferal & 34 & % g |

ATt 2q § WaA! ¥ a7 & qgy
=g SraT ot fE wEew g & A g
T T TR G @, T F O AR
£ | o7 it @ w9
R | SEET FUT FTOU § TE WOETC @Y
o | Afex oW ag @ wE ¥ e
wvEE % farat § ot gy
afiere w5 ¥ fAy awgw o9
@ W F TE N ATIHE & He
o TE 1T I ¥ ETHTOT HiEAy
gAY g 7Y A %7 ST 9
WX FIT Gt 1 T FT 4T 91 0
g vaa ft dfam s fegr @
W ST 9 A A 9 gfew S
FogFg U FCANME | Wi g F
oF ofg ¥ o% gfitod W) OF T @
aeg® e B &Y T {1 AN Fr
fe @ s A% FFF g Wiy
g wfew & ST § o AT #@
NgAfrts@ IR @R
a1 fear &1 afx a8 W= o T
A owEl A g 4R wmEer g S
g 3 feg gR ) we g
§ W Uwe o ALY E, gt W ww
3F AET ww g, 7 9 e & e
A ey wrET 1 W ey
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NS S at ) rar R Y
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W fim fegy sre oY 99 IFF TEE
8 T | R fAu § Aver & fEew
AT |Tgat § f gw ww & g g
WATE WTY, 99 QAT S AT fEar e
o f9® Twmw wwifEw fFr 9
ar 9% FTW ¥gq W g IFAT ¢ | "R
T I T H QU aFAT | TE A
aEl wgar f5 gw s A 0w fom F
g w0 1 afe gEw fafwag wrow
fomr ag & aga T & w0

g gt faaswor & &
wa W gETad S faar ofod
T € & it w1 awtE gy Tar
g1 5 maf ¥ 9T & " 9%
s far ST A B R R FY AaY
2 o O Fifew d e =i
& T T &1 gt A oA
Tgd ¥ wifaw @§F ™ g 1 WA A
% guTaR wfwfaat & g 98 geEr
1 FT qGTE AT, A qg TET qEA
w9 T8 e asmad | TeE &
ST Y U AT g F R o awar
2| WX aga A ¥ A, a1 oy o
nfy ¥ § ag fear o g §, afe
gg YT FEC | AT B 1 g
WA Jt arafes geear o= gf 2,
IR §T FAT ITEC, HHGT §H BT
o U TETe 99 70 @ Wi O
& W AT W |

R WY A wgT fR oo d@to HYo

WX Qo Hlo o T M T W & 1
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Tt wY for W war § 1 il
& avi A feafa ag 3 % & @rnfas
& & gesf &7 aaT e ¥ wd @
&) ® X vE™ § @ aga awr
AR F AT @@ §, N W e
Ty 8, fomw www w9 om0

REQTaE WERA X agW aqgr I
FEIT ST F ATHA T § 1 IH O
T F & AL H WoE 0 A A 5g
*g ¥, IOW § wgud g, AT @ W
areqd ag G § 6 e A facgw
B3 faqr A | QAT F Wi gEe!
q fagr 9@ WX F B9® N ¥
WA 59 Bl A9HET 9@, qg AT
frEz ¢

Shri M. Ismail (Manjeri): Mr. De-
puty Speaker, Sir, I support the re-
solut on that has beep placed before
this House by the hon. Maharaja-
kumar of Vijayanagaram with all the
emphasis that I can command_ It must
have been thought of many years ago.
Then today our position would have
been much different. The evil eyes
that were falling upon us would have
avoided their gaze from our country
by the mere fact that our youngmen
are well trained and that they are
prepared to meet any emergency.
However, a beginning may be made
at least now. Such a military training
will impart physical fitness and men-
ta] alertness to our ¥oungmen which
are very necessary featurss for the
wel] being of the nation. Of courie
it may involve a large amount of ex-
penditure but I think it is worth in-
curring such an expenditure when the
usefulness of the project is taken in-
to consideration. Situated as we are

just now, if we cannot make a full

beginning of the scheme, we may at
least begin with the young men in
the schools and colleges. When I say
young men, that does not include
young women because we want to
make a beginning and let us begin
with our young men. That will by
itself golve many problems which have
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been facing the country and perhaps
are facing the country even now—I
mean the indiscipline of the students.
‘When they get military training their
charaeter will change and their quali--
ty will change and they will contri-
bute not only to the development of
the country in the right lines but also
they will be useful for the defence of’
the country in such an emergency as
we are facing today.

Now we are placing the services of
all our youngmen at the disposal of
the country and the Government. 1
want to say a word about such people
as myself. We have crossed the bar-
rier of 60 years. We have got still’
some good energy left in us. 1 feel
that at least in such an emergency as
we are in today, some use must be
found for such people as myself also.
Surely we can be of service to the
country and we want that service to
be made use of by the authorities that
be.

With these words, I give my lusty
support to the proposition that is be-
fore the House,

wt wper afge  (femeea) o
yaa fedt wfiET |gE, W@ a9Erer
WA gea d g &, T e &

T ¥ a7 gETe e & aal F agg
o & W @ Wy R g A
W A ¥ g e ¥ Afe fas
N ¥ FW A AT ¥ qw
wifee @ g wfeg 1 s g
W ¥ oaeY g sifedw 4 &, @
sar #Y§ w TE " o
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AR
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R #Y ag w4 2 wF ) A &
waEal § f5 #0 & #9 39 i §
@t FeEq fmfaed I w1 s
3% W9 far ST SfEn, o R QrE
93— AT F qEC I, AGH F
§ET 97 WY e F ad 9T § )
gt arw At ¥ Fgr Fow I
#* gq aréx cfary ¥ wTgEE WY SO0
aifge | F wF FAv g § fw fogy
fedl v st o wer aw fear
g1, IR AT U fAA ]
fear mar &, ... ..

@ W e (feni): w
Erord

=it wge wfge : L afe
T9 % faaed g gu At AgEe A
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TS by e ol BT ol
o Pl S kil gyl el
Uiy o0 5 - ake S allia X
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w2 yae O S B
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Mr. Deputy-Speaker: Shri Raghura-
maijah.

Shri Bishwanath Roy (Deorai): 1
want to speak.

Shri Mohan Swarup (Pilibhit): I
wanted to express my views on this
Resolution.

Some Hon. Members ro0Se—
Mr. Deputy-Speaker: Not so many.

Shri Tulshidas Jadhav (Nanded): 1
also wanted to speak.

Mr. Depuiy-Speaker; Shri Mohan
Swarup.

=it HigH €T IEAE "EEd,

¥ 9w F1 faEs wgraege
favr sree amza A = e 2, @i
7 ¥ fom @er g g 1 Ay Aga &
afaE 2 iR @ @i 57 fear
S e | TEr & oy o2 CaEw
2090(Ai)LSD—8.
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ey gfesay”’ | /9 & SORT AT A
gag oA 2 AT # g AAr £ R
uFesq a9 ZTarg § fasm O FA
& fom mgr A1 =2 e e 34T
qaw a1 f6ar | FfeT ohesg T 3w
afa #r T@ F aafaar drEar ey
fFar s 3= s agE e
o F1 foar o Tt o= A ¥
za foaar #1 @@

ifew &= ¥ a9 QO FAH &
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Shri B. K. Dhaon (Lucknow): Mr.
Deputy-Speaker, Sir, I am grateful to
you for affording me an opportunity
after all to participate in this debate.
I generally agree with the Resolution
moved by my hon. friend but a be-
ginning has to be made and I suggest
that it should start with pre-military
training at school by asking each stu-
dent in the schoo] to undergo some
sort of it either with the help of air
rifles or otherwise. At the university
stage when a student gets there he is
generally of the age of 18 and conti-
nues generally upto the age of 25.
That is the proper age, 1 suggest, for
actual military training.

I am connected with one of the uni-
versities in Uttar Pradesh. I have also
been placed recently on a committee
dealing with defence. I must confess
that it was brought to my notice that
in that university where we have a
unit, called the University Training
Corps, out of a strength of about 500
the students there who have joined
were hitherto only 125. I made some
enguiries and found that our students
were loath to join such a unit. Tt was
suggested by the committes at last
that we should afford some incentive
to the students to join the unit and
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we have decided that in the total num-
ber of marks that are allotted to stu-
dents at the end of the examinatisn
a certain percentage may be reserved
for those who join and de well in these
units. I suggest to Government that
a similar instruction may be issued to
other educational institutions also if
they approve of this scheme to give
effect to it. I am sure, if they do it,
larger number of students would join
the University Training Corps and our
purpose will, to 5 great extent, be met,

I also suggest that in the University
Training Corps there should be actual
rifle training afforded to the students.
At present they are not getting rifle
training at all although they are sup-
posed to be members of the University
Training Corps. I also suggest that
the trainers should be ex-servicemen
whose services should be enlisted and
they should be placed at the disposal
of the universities. If this is done, I
am sure, the purpose of the Resolu-
tion, to a certain extent would be
served and an immediate need of the
country would be met. I am sure,
later fm‘ as the Maharajkumar, my
learned friend, has suggested, the
scheme can be followed up by similar
training afforded to those who are not
students yet. I, therefore suggest to
Government not to push aside this
Resolution but to give effect to in a
practical shape. Tt can be without
much detriment or drain on the cx-
chequer,

=t fasara T Iy WEET,
7z =, fom o7 T Ay fa=me a8y
7T ¥, e qrafas 77T Y 77F AFL
FT oA WEET 72 Fear 2 afew o9t
T AT FH TE D, TA R TTFEA &
ford oiTT 2 73T 2 1 BT O & sfaeE
¥, a7 faeger a0z 2, Wef Wd T
TN ¥ JgT aWifad 7T @, q9re 4T
fagra Y agT ==1 o &, gt awA
& dara F fedt o s @ wnfed
IH N qTE TFT OIF, T H FH AA
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FTH T 200 | To WTEe o Hie HIX
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o=t | F 39 & $g T2 F A TIRAT
g T = W 3

“To train the body for rigorous
service, the mind for rapid analy-
tical thought, the character for re-
sourceful and loyal devotion to
duty and to make a soldier an
honourable, courageous. self-res-
liant, clear thinking man with a
broad grasp of the eszentials of
his profession”.

=7 fafa 3 & Faa adr A =i 2
% Ar ®1 agF FIAET AT ATTW
afeq Tow1 I 3T F ey AV
FATH H W 1 3W UAeaT # ST wraer
A gk @ gArarEw fafed
Fefas am iy geTF F AT 220 WA
ST gy war &

“There is in the conscription
system a leveling, a community of
citizenship, which arises from the
basic conception that military ser-
vice should rest not upon ardor,
upon the mercenary motive, wpon
caste, or feudal obligation. but
simply upon the duties of member-
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ship in the political association, for

the maintenance and defence uf
which an army is organised”.
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ag wfeen &, femm 7@ & 1w it
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Shri D, C. Sharma (Gurdaspur): I
rise to suppori the resolution which

s been moved by Maharajkumarji,
ang I think it has received universal
support, on all sides of the House.

There are three implications of this
resolution. The first implication is
that we should create a kind of con-
sciousnegs of national emergency
amongst the young men of our
country. I think any one who reads
the proceedings of this House in the
papers or the Indian Hansard will
come to understand how much each
one of us feels that there should be
military training of all the young men
of this country. I do not want to omit
the women of this country, because T
know the women of the country also
have their place in the National Cadet
Corps. Therefore, when we think of
the young men of this country, we
also think of the eligible young
women of this country who can profit
by this kind of military training.
‘Therefore, the first idea is that the
young men and young women of this
country should be ready to undergo
this training whenever it is needed.
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The other implication of this resolu-
won is that so long and so far we have
been trained in a very strange kind
of philosophy, the philosophy of mar-
tial races and non-martial races. Of
course, our Indian army has given the
lie to it, and ever since the attainment
of independence, we have come to the
conclusion that this kind of division
is fictitious, and that any citizen who
has a fit body and a fit mind and a fit
physique can be traineq in a martial
way. When we talk of compulsory
military training of the youth it
means that any one of us, to whatever
caste, community, place or part of the
country he belongs, can receive train-
ing in military science, strategy and
other things.

The third implication of this reso-
lution is that we do not want to em-
phasize one part of the country at the
expense of the other. There are some
friends of mine who have talked of
the border areas. I come from Pun-
jab, one of the border States. There
are other friends of mine who have
talked of the border States of the
country, I do not know which State
of this country js not a border State
in terms of land, aerial or naval war-
fare. 1 think so far as the defence of
the country is concerned, we are not
going to divide it into these artificial
divisions of border areas and non-bor-
der areas, border States and non-bor-
der States. Of course, some States
have greater urgency of defence than
other States, The idea is that the
whole of our country is one, all the
States are one and if one part of the
conntry is attacked the whole of this
country is attacked, Therefore, this
Resolution also gives expression to the
unity of this country and that we
should not divide this country into
this areg and that area.

The fourth implication is that somea-
thing should be done. The implemen-
tation of this resolution will, as the
Prime Minister said, involve the train-
ing of three crores of persons. My hon.
friend over there, Shri Yashpal Singh,
said there were some persons who
say: better commit suicide than re-
ceive military training. I do not know
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who thosg great persons are and I am
very unhappy to hear a statement like
that. Anyhow, everyone is not fit to
receive military training or be a gol-
dier. That is another question, But
there is no question of age or locality
coming in. Some persons are good
one way:. some others jn other ways.

Now, the question is one of jmplemen-
tation, which means, uniforms, arms,
trgining, support of the persong re-
ceiving fraining, etc. It is a huge and
colossal thing. I would request the
hqn, Defence Minister of State—I
think you have become a full fledged
Minister; I am told not yet; I would
have been very happy, but anyway—
to consider this, The warlike con-
science of this country, warlike spirit
0.1 this country and warlike propensi-
ties of al] types of persons had been
awakened. Look at what my hon.
friend Shri Ismail said: though [ am
past sixty, I would be happy to do
something. That is what he said. I
do not know what my age is; there
ale 50 many speculations about my
age. But even I have got a warlike
spirit.  What I mean to say is this.
Now you have given a call to the
warlike spirit of the pation, to the
youth of the country. You must pre-
sent a phased programme for the im-
plementation. I would reguest the
Defence Minister to have a depart-
mental committee which shoulq go in-
to this question and give this House
its recommendations within a month
or during the next session. We do not
want to be told that this could not be
done. From the stage of ‘it-cannot-
be-done’, we have come to the stage
of ‘it-can-be-done’. So, I would re-
quest the hon  Minister to place a
phased programme for the implemen-
tation of the Resolution before this
House during the next session. It is
good that greater opportunities are
being provided in the NCC, ACC,
Territorial Army, Lok Sahayak Sena
and so on. There is also going to be
voluntary rifle training ang there is
the national discipline scheme, I wel-
come them all. But they touch only
the fringe of the problem and we:
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must get to the heart of the problem.
‘That can be done only if al] the differ-
ent aspects of this problem are brought
to a focus and studied by the com-
mittee of experts and placed before
this House. We want now a blue-
print and nothing short of a blue-
print wil] satisfy the House or the
-country. While I welcome all the
efforts to which ocur Prime Minister
referred, I say that ji is not enough
-and we want more than this; we want
to redouble the efforts and a great
many more things to be done I hope
the hon. Minister will be able to tell
us the outline or plan of action that
i= to be taken in the next six months
.or one year. The danger is there but
it does not mean that we should be
afraid. It means that we should be
fully prepared to meet jt. I tell you
we are all prepared to meet it. My
hon. friend Shri M. Ismail who is
more than 60 years old has a warlike
spirit and so have 1. Even if wp are
useless, I think the young men and
young women of our country are pre-
pareq to meet this challenge and 1T
would say to the Government: do
not trv to gdefeat the spirit of the per-
sons, but canalise it in the right way.

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
Mr. Deputy-Speaker, Sir, I am grate-
ful to al] the Members on both sides
of the House who have taken part in
this debate and have given us their
valuable suggestions in regard to the
subject-matter of this Resolution. My
work has been made easy, if 1 may
say so, because of the earlier inter-
vention of the P+‘me Minister who
has already indicc’ 4 the policy of
the Government a:.| his attitude to-
wards this Resolution. I would,
nevertheless, try to clear up certain
misunderstandings and misapprehen-
sions which seem to have arisen in
certain quarters and also give such
details and elucidation as I feel is my
duty to do so. having heard all the
speeches.

One of the hon, Members—I do not
know whether he was referring to the
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NCC as is now in operation or the
NCC Rifles—referred to the University
Training Corps, and said that the
University Training Corps does not
really do any rifle practice. I think
he referred to the Rifles and
said that there were no rifles
at  all or something to that
effect. I would like to submit
that first of all the University Train-
ing Corps ceased to exist with the
exit of the British, and now, since
Independence, we have the National
Cadet Corps and also the National
Cadet Corps Rifles recently introduced.
I may state for the infomation of the
House, as I have said on many occa-
sions on the floor of the House, that
in the NCC, there is a senior boys’
division, a junior boys’ division and
there ig also a girls' division; there is
an arms wing of the senior boys’
division, They are given fraining in
artillery. infantry. engineers, signals,
electrical and mechanical engineers
and medical units and so on. I need
not take the time of the House in
elaborating or adumbrating the entire
scheme of the National Cadet Corps.

In regard to the Rifles also, the
training iz more or less the same,
except for arms drill. I think one of
the lady Members—Shrimati Lakshmi-
kanthamma—suggested and  quite
rightly, that the Mover in the Reso-
lution had referred only to young men,
but that it should comprise young
women also. Unfortunately she is not
here. but I am sure she would have
been happy to know had she been here
that the Nationa] Cadet Corps has also
a senior as well as a junior girls'
division. In certain States I am very
happy to say that girls have shown
equal if not more enthusiasm than the
boys even in regard to rifle practice.
It is true that in addition to the nor-
mal training, special emphasig is given
in their case to such things as signall-
ing and nursing, etc., where their
special talents would be more suited.

As the Prime Minister has said, the
question is not that the Gowvernment
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does pot appreciatc the spirit behind
the Resolution, One can understand
the universa] desire of almost all the
hon. Members who have taken patt
here, that in a special emergency like
this, the Government should mobilise
a!] the resources and more particularly
all the enthusiasm, energy and the
patriotism of all the young'people in
the country. But the difficulty is one
of giving them the necessary training
on universal basis.

The Prime Minister has already
given the figures or the statistical data
about the age-group of 15—24. In
this group, the number is about 30
million. The expression “young
people” is not defined. 1 am sure my
hon. friend shri D, C. Sharma who is
not here,—I would not blame him if
he considers like that—probably con-
siders that anybody who has got any
energy left is young enough for this
purpose. Even taking the restricted age
group between 23 and 34 alone, we
have 27 million. I am talking only of
the young men; corresponding figures
will no doubt be for young women
also. Between 35 and 44 years, it is
22 million. So, between 15 and 40
years, taking young men only, it would
be very roughly about 6} crores.

The enormous difficulty that would
be experienced in regard to training
would be vindicated if I give out the
figures, first of all of the expenditure
involved even in the limited NCC
training, which we are giving for
about 4 Jakhs of the student popula-
tion, referrrd to by the Prime Minister.
In 1960-61, the central share of the
expenditure was roughly about Rs. 8
crores and that of the States about
Rs. 3:5 crores, That is only for 4
lakhs of NCC boys and girls.

As pointed out by some hon. Mem-
bers, training means efficient training
and equipment. It would imply that
we must have officers who are pro-
perly trained. It takes something like
two to three years to train up officers.
I do not want to go into detailed
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figures. Recently, in order to meet
some of the shortages, for the purpose
of training proper instructors for
NCC, we have introduced a training
scheme to train up instructors. It takes
anything like 2 to 3 years. The pro-
blem, therefore, is one of finding the
necessary financial resources to traim
all these 6} crores of young. people
and secondly finding trained officers
who are efficient enough and experi-
enced enough to give proper and
efficient training to all these young
men and women.

1 understand the emphasis laid
during the discussion—I am sure even
the mover's intention is that way—is
not on the word ‘compulsory’ but on
military training, and the word com-
pulsory is only meant to give it uni-
versal application. As the Prime
Minister said, it is certainly the desire
ang policy of the Government to give
ag much training of this nature to as
many of our young men and women
as it is possible, considering our finan-
cia] resources, our equipment position
and the availability of sufficient num-
ber of officers. As the Prime Minister
said—he referred to the NCC, NCC
Rifles, Home Guards and Voluntary
Rifles—the Defence Ministry, in view
of the emergency, is considering
various schemeg in order to enlarge
the scope of the training much beyond
the student population. Of course, the
entire student population must be
covered. Now, out of 7 lakhs of eli-
gible students. 4 lakhs are covered. It
is the intention of Government that
the remaining 3 lakhs also should be
covered. In addition to that, in view
of the emergency, it is the desire of
Government to enlarge the scope of
the training to as many people outside
as possible With that end in view, I
am very happy that one of the most
senior Members of this Housp, Prof.
Sharma, has asked for a blueprint.

Sir, I wish I could give that, but it
will be appreciated that the Govern-
ment must be given time to consider
the various ways and means of giving
the training which is of course so
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vital for the proper defence
country.

of the

I quite understand the feelings of
the mover in this matter. He is a
great shot himself. 1 believe he is
one of the great shbts that even a tiger
could not swallow him although it
had a chance to do so. I guite under-
stand his enthusiasm that every young
man and young woman in the country
should have proper military training.

1 may also add that he is one of
those who have sponsored a scheme
donating a good bit of land—I know
it myself—for establishing one of the
sainik schools, particularly in Andhra
Pradesh, So I can wunderstand his
enthusiasm. Abou! the sainik schools
some hon, Members have pointed out
that the cost of training is huge and
that it should be made cheap. I may
say, Sir, that training in a sainik
school is not mere rifle training; it is
public school education with military
emphais so that at the end of their
course if they do not seek entry into
the military academy or are not quali-
fied 1o do so it will be open for the
boys to join any university. Therefore
these sainik schools are on the model
of public schools and not mere rifle
training, although there is a military
bias which is necessary in order to
make their education more fruitful
from the point of view of subsequent
entry into the Indian Defence Aca-
demy.

Shri Kashi Ram Gupta (Alwar):
What about imparting rifle training to
the NDS people at Alwar and other
places?

Shri Raghuramaiah: As I said, all
aspects of this problem have to be
considered. It is a guestion of equip-
ment for all the trained personnel. I
forgot to mention, for instance, that
under the Lok Sahayak Sena we have
nearly 6 lakhs of people trained up
to 31-10-1962. Apart from the NCC
and the Lok Sahayak Sena we have
the Tciritorial Army.
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Shri Kashi Ram Gupta: There are
only 500 persons in the NDS It is
not difficult to give them rifle training
when all other kinds of training are
given to them.

Shri Raghuramaiah: Whatever is
noy difficult, certainly the Government
will consider. After all, I have ex=
pressed the anxiety of the Government
to see that this facility is given to as
large a body of people as possible. It
is a question of finding the resources.
There is not failure in the determina-
tion of the Government. The Govern-
ment is determined to give training to
as many as possible, That is why, as
1 said, various schemes are being con-
sidered. 1 am sure this aspect of the
matter that the hon. Member has
suggested would have to be examined
and will be examined.

I would only, in the circumstances,
Sir, appea]l to the hon. mover of the
resolution to be good enough not to
press it to a wote but to withdraw it.

Maharajkumar Vijaya Ananda: Sir,
I am grateful to all my colleagues in
Parliament for the wholehearted sup-
port that they have given to my reso-
lution. 1 am also grateful o the
Prime Minister for having come and
intervened during the debate. 1 am
also extremely grateful to my old
friend, the Minister of State in the
Defence Ministry, Shri Raghuramaiah,
for the kind reference he made about
me and my activities both ag a marks=
man and a sportsman,

The purpose for which this resolu-
tion was brought has been served, The
spirit behind it has been explained by
the Minister himself. I wish to make
only one point clear, that when I
mentioned this afternoon about
children between the age of 8 and 10,
that since we will not be able to cope
with such large numbers it would be
better to have dummy guns of wooden
form so that they could be military-
minded, and they wouvld be able to
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align the gun and see the target it
was just to give them that military
sense—that is al] that I have suggest-
ed. It is not that we cannot produce
air guns at a later stage, but at the
present moment it may not be pos-
sible. So I suggested that as a wia
media.

The purpose behind this Resolution
was to get to know the sense of the
House. Since the hon. Prime Minister
has himself explained the difficulties
that confront such a Resolution to be
accepted, I shall of course withdraw
it. But what spurred me on to go
ahead with this Resolution was this.
I shall just read from a paper clip-
ping: —

“The Prime Minister said that
the Government was considering
a proposal to make iy compulsory
for every college student in the
country to join the National Cadet
Corps.”

All that I would like is that when
students pass their examinations they
mus; also have a certificate of having
gone through that course, That in
itself would mean that we shall have
a second line of defence in times of
need. That is all that I wanted at the
present moment.

Also, since Government are sponsor-
ing so many schemes in the Third
Plan. why not add this one of having
a Sainink School in every District? If
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that is done, I am sure that the little
military training which a Sainik
Schoo] does give will stand us in good
stead in the hour of need.

1 now withdraw the Resolution. I
am grateful to every hon. Member 1a
this House for having supported it.

Mr. Deputy-Speaker: 1 shal] first
put the amendments to the vote of the
House,

The amendments were put and
negatived.

Mr. Deputy-Speaker: Now, has the
hon. Member the leave of the House
to withdraw the Resolution?

Some Hon, Members: Yes,

Shri Narendra Singh Mahida: No.
Sir; I oppose it. This is the third time
such a Bill has been brought in.

Mr. Deputy-Speaker: I wil]l then put
the Resolution to the vote of the
House.

The guestion is:

“This House is of opinion that
all young men be givem compul-
sory military training.”

The Resolution was negatived,
18.28 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Nov-
ember 16, 1962/Kartika 25, 1884
(Saka).
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